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LOK SABHA

Thursday May 4, 1978/Vaisakha 14,
1900 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mg. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
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SHRI HITENDRA DESAI: Is it the
policy to appoint a person who is a
tea-totaller? Will that factor be con.
sidered to be a relevant factor?

SHRI ATAL BIHARI VAJPAYEE:
To some extent, yes.

SHRI VINODBHAI B. SHETH: An
Ambassador is a person who ‘lies’
abroad. Of course, under the Janata
Party rule based on Gandhian ideology,
Wwe would not like our Ambassadors
to ‘lie’ abroad. So, what is the criteria
for the appointment of an Ambassador
~culture or agriculture, trade and
commerce? In view of the expansion
of the import and export trade, do
you think that consultation with the
Commerce Ministry is also necessary
before appointing an Ambassador
abroad?,

SHRI ATAL BIHAR! VAJPAYEE:
When we appoint new Ambassadors all
sides are taken into consideration. If

there is a post of Commercial Secre-
tary, naturally, the Commerce Ministry
is being consulted.

SHRI VAYALAR RAVI: Only a few
publiecmen have been appointed as
Ambassadors. But may I know whether
it is a fact—of course, I know that it
is a fact—that the reports sent by these
non-official publicmen to your Ministry
relaling to the developments in the
country in which they are posted, have
been looked with prejudice and not
properly scrutinised. All the IFS per-
sonnel are prejudicial to them and
they try to harass them? Will you
protect these publicmen from the
harassment of the IFS personnel

SHRI ATAL BIHARI VAJPAYEE:
Some of the non-officials have been
given Cabinet ranks. Their reports are
highly valued. 1 am getting their re-
ports. Ag a Foreign Minister, I attach
the highest importance to reports re-
ceived from non-officials. I can assure
my friend, Shri Vayalar Ravi, that if
he decidesg to resign from Lok Sabha,
I am prepared to appoint him as an
Ambassador.

MR. SPEAKER: Good offer.
(Interruptions)

Retrenchment of workers in Iron Ore
Mines

*969. SHRIMATI PARVATHI KRI.
SHNAN: Will the Minister of STEEL
AND MINES be pleased to refer to the
reply given to Starred Question No.
815 on the 20th April, 1978 and state:

(a) whether the retrenchment
orders have been given to the work-
ers in some of the Iron Ore Mines in
the country;

(b) if so, the number of workers

who are served with such orders and
the mineg they belong to; and

(c) the reasons therefor?
THE MINISTER OF STEEL AND

MINES (SHRI BLJU PATNAIK): (a)
Yes, Sir.
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(b) The workers in iron ore mines
retrenched go far during 1978 include,
inter alia, 1375 at Bailadila, 312 at
Donimala; and 596 in Orissa Private
Mines. The precise number of workers
who may have to be laid off in iron
ore mines will depend upon the actual
shipments to Japan and other coun-
tries.

(c) The main reasons are the slump
in export demand for iron ore due to
the acute recession in the world steel
industry, particularly Japan; heavy
builld up of iron ore stocks at the
mines/rail heads/ports and mechanisa-
tion of mines.

SHRIMATI PARVATHI KRISHNAN:
The hon. Minister has mentioned some
mines in which retrenchment has taken
place. He has been very selective in
his answer and not given full informa-
tion. What about the Babubudan iron
ore mines in Chikmagalure where re-
trenchment has taken place? This light
way of answering the question of re-
trenchment by the Minister who repre-
sents a Government which claims that
it is going to eradicate unemployment
really beats me. The purpose of this
question is, if they are having these
Problems, what is the perspective that
they have for re-employment of such
people who are threatened with re-
{renchment? Therefore, I would like
to know from the hon. Minister, in
view of the fact that there is this
problem of slump in the steel indus.
try, what he proposes to do about
guaranteeing full employment to the
workers in the iron ore mines.

SHRI BIJU PATNAIK: I have said
in this House in reply 10 questions on
this issue when it was raised before
that this retrenchment is on account
of the termination of the contract, on
account of the expiry of the contract,
entered into by the contractor. When
a contract is entered into, the con-
tractor employs certain number of un-
skilled workers or unskilled men who
do the ordinary work as they do all
along in Delhi, like, cutting stones,
digging stones breaking stones and
carrying stones. That is all. After
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the contract is over, if there is no work
they go away. The Janata Govern«
ment's policy is to open up great
avenues of employment in rural areas
from which they come. They are not
permanent mine workers. This is
what I wish to convey. The only
alternative, in the case of slump, is
that I stop all the mechanised mines
and dismiss those workers and keep
these contract workers. That is not
obviously possible and not desirable.
Therefore, when the contracts are
completed, the contract workers and
the contractors go to their respective
places. That is what is happening all
over the country, whether it is build
ing roads or building houses or build
ing bridges or building power plants,
Everywhere, when the contract is
finished, everybody goes. I am sure,
nobody is suggesting that all construc-
tion workers must also be made per-
manent workers when the construction
work is finished.

SHRIMATI PARVATHI KRISHNAN:
The question is in relation to the iron
ore mines. He has gone to the con-
struction works and all that. This is
the usual way in which the Minister
tries to mislead the House. My ques-
tion was gpecifically about the iron
ore mine workers. He should answer
about that. If such work is being
given on contract, as has been done, I
would like to know from the hon.
Minister what steps are being taken to. .
abolish the Contract Harbour Act. That
is the policy to which the country is
committed. I would glso like to know
from the hon. Minister about the Babu.
budan iron ore mine. He has not an-
swered about that.

.SHRI BIJU PATNAIK: I would like
to inform the hon. lady Member that
there is no guch class as iron ore work-
ers. They are ordinary unskilled peo-
ple who are hired by the contractors
for a limited time, for a limited period
to raise and break a certain amount
of ore and deliver it to the NMDC.
They are just as ordinary workers like
the people who work on road or dig &
canal or work in an underground raile



L) Oral Answers

way in Calcutta. I am sure, nobody
is suggesting that the workers engaged
for underground railway work should
be made permanent workers of the Cal-
cutta Metropolitan Corporation and
they should continue to be there even
after the work is over. Similarly,
these people are only ordinary workers
engaged on contract works. If the
hon. lady Member is saying to abolish
the contract labour, in thig process
the contract labour js getting abolish-
ed. I do not know what is the
dispute.

As far as the Babubudan mines are
concerned, I am looking into it to
complete the second phase of investi-
gation so that the detailed project re-
~.port is prepared, so that 300 and odd
people who are engaged there may con-
tinye to do the work.
ot AgA WA : e AT, HA
ST ug wavar § 5 A gevwwor fwar
[T Y, FZGAT FTHFTOT Y | A WA-
fafza & f& gark agh sa-wfe Sy
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wEaT 9gAT &
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. 3% facea fvlr on3 v A &30 ?
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srAeTd W &Y 4 fin feedll-wroger &
FAFTT & FIXT 6742 FIHAT Fog
A wrdd 1 % wdr wdew ¥ ST
TgAT AT A T e T
2, vaar faeer #X & gr wfasl £
ufer &1 33w w4, frew oot
o i Y arem A 2. 4

SHRI BIJU PATNAIK: Thig is what
I said earlier. It is for the House to
decide whether the permanent workers
in the mechanised mines are to be sus-
pended and they are to be dismissed

or the contract labour is to be main-
tained. I am sure, it is nobody's view
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that the permanent workers working
in the establishments ghould be dis-
missed in favour of temporary contract
labour.

SHRI K. LAKKAPPA: I do not want
to provoke the Minister who is on this
question following an anti-labour policy
and all that. But it is a fact that he
has discussed certain issues regarding
abolition of contract system especially
in this iron ore mine where the con-
tract system exists where people, un-
skilled and skilled, are working. They
have no safety completely, what soever.
Even their job is not secure after the
contract is over; after the contract is
over, they will be without any job. Will
you kindly have a meaningful dialogue
with the Labour Ministry and see that
this category of labour, skilled and un-
skilled, is protected with regard to
retrenchment? Will you kindly try to
give protection to these people who
are all along working and taking all
the risk in these mines, specially in
the iron ore mine?

SHRI BIJU PATNAIK: I have noth-
ing to say except to repeat that con-
tract work for a limited period is a
limited work. As soon as contract is
over, contract is terminated and the
work is finished, there is nothing which
anybody can do about it.

SHRI K. LAKKAPPA: There is a
system by which the Labour Ministry
can do about it.

MR, SPEAKER;: It ig only a sugges-
tion.

SHRI K. LAKKAPPA: No; whether
he would like to have a meaningful
dialogue t th ds of peopl
are involved in this.

MR. SPEAKER: You have made a
suggestion undoubtedly.

SHRI K. LAKKAPPA: What did he
say? He has not answered anything
abuyt this matter.

MR. SPEAKER: Will yoy have a dis
cussion with the Labour Ministry?
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SHRI BIJU ATNAIK: I have an-
swered it. I want to repeat it. We
are constantly having a discussion
amongst us all concerned. "All over the
country, there is a contract labour
who do the contract work.

(Interruptions)

What is to be done about that? A
suggestion of  abolition of contract
labour means abolition of contract.
That is what is being done.

Project to augment flow of Ganga
Water at Farrakka

*970. SHRI KANWAR LAL GUPTA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether there is 5 proposal for
a project to augment the flow of
Ganga water at Farrakka;

(b) it so, the details thereof and
its cost;

(c) have Government discussed this
matter with the Government of Bang-
ladesh; and

(d) the reaction of
Government thereon?

Bangladesh

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Yes, Sir.

(by Under the Joint Rivers Commis-
sion, India and Bangladesh are to ex-
plore a method of augmenting the
flow of Ganga waters at Farrakks,
adopting a scheme which is economical
and feasible. Thig includes a proposal
for a link canal between the Brahm.
putra and the Ganga at Farrakka.

(¢) and (d). The next meeting of
the Joint Rivers Commission, which is
scheduled to be held in May or June
this year, will discuss the proposals
placed before Commission.

S} WA I AN 1 FAG WIRA,
wrAdrT wdy ot wely q@ema § e
fag-FATR FT A AIO §, WA AL
g = qrec-awle A aga @
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SHRI DHIRENDRANATH BASU:
May I know from the hon, Minister
the result of the negotiations recently
held with Bangladesh and also the
termg of agreement already reached
with Bangladesh? You know, the
Hooghly river is getting dry as a result
of which the Calcutta Port is adversely
affected; its existence will not be there.
So. the Farakka Barrage was con-
structed at g cost of Rs. 56 crores by
the Central Government and Bangla-
desh did not contribute even a farth-
ing for that. May I know from the hon,
Minister whether he is trying to in.
crease the water from Farakka Bar-
rage from 20,000 cusecs to 40,000 cusecs
as already proposed and as we have
been insisting time and again?

SHRI ATAL BIHARI VAJPAYEE:
All our efforts are directed to that end.

VAISAKHA 14, 1900 (SAKA)
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But they require support from Bangla-
desh and that is what we are trying
to secure. Let us hope that good re-
sults will follow.

SHRI CHITTA BASU: Under article
Y of the Agreement, both the Govern-
ments are to see that certain proposals
are implemented for the augmentation
of water during the dry season at
Farakka. And in the last meeting of
the Joint River Commission, which has
already been upgraded to Ministerial
level, it has been decided that both
the countries will place their specific
proposals for consideration at the next
meeting which is likely to be held in
the month of June or July. My ques-
tion is whether any proposal has been
given from our side or whether any
specific proposal has been given from
the Bangladesh side.

My second point is, in view of the
seniiment or opinion expressed by the
Hon, Minister that these projects
might be time-consuming and that they
should be economically feasible, and
in view of the long-range view of their
progress, may I know from the Hon.
Minister whether he is prepared to take
up with the Government of Bangla-
desh a review of the sharing of Ganga
waters on the basis of annual require-
ments and not on the basis of three
years as has been already agreed upon,
pending finalisation of the programme
for perpetually augmenting the supply
of water of Farakka Barrage for the
survival of the dying port of Calcutta?

SHRI ATAL BIHARI VAJPAYEE:
I have already stated in my original
reply that the Government has put
forward many proposals, including the
proposal for a link canal between
Brahmaputra and Ganga at Farrakka.

SHRI CHITTA BASU: That is the
proposal of India: what about Bangla-
desh?

SHRI ATAL BIHARI VAJPAYEE:
Bangladesh has also put forward cer-
tain proposals which are being con-
sidered.
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SHRI CHITTA BASU: 1 asked about
the review of the agreement.

SHRI ATAL BIHARI VAJPAYEE:
It is too early to ask for a review of
the agreement.

SHRI CHITTA BASU: My point was
that in view of....

SHRI ATAL BIHAR] VAJPAYEE:
There is no proposal to review the
agreement at present.

SHRI R. K. MHALGI: May I know
whethey Bangladesh has given any
proposal regarding the link canal?

SHRI ATAL BIHARI VAJPAYEE:
Link between whom?

MR. SPEAKER: Ganga and Brahma-
putra.

SHRI ATAL BIHARI VAJPAYEE:
I am not aware of any such proposal.

May 1 add that I have just now re-
ceived some information and would
like to inform my friend Shri Kanwar
Lal Gupta that Bangladesh has not
constructed any dam affecting Tripura.

Viliages in Rajasthan without Daily
Dak Facilities

*g71. SHRI S. S. SOMANI: Wiil
the Minister of COMMUNICATIONS
be pleased to state:

(@) whether it is a fact that there
are a number of villages in the State
of Rajasthan where the facilities for
receiving daily dak delivery is not
available;

(b) if 50, the details regarding the
number and population of such areas
in that state; and

(c) the time by when Government
will be in a position to extend these
facilities to every village in the State
oY Rajasthan?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) No, Sir. All
the 33, 305 villages in the State of
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Rajasthan are covered under daily
delivery gcheme.

(b) and (¢). Do not arise.

o g®o QRo ®WEY ¢ WY waTE
fear & Sad W g § o ait iAo
i o faqor Y gfer g & o
gz wraT =g § T & ot faaw
F AT W & wow gfee # sar
g?

ot Togfe o qwAw aw: g
W ot T o feellwdy ¥ E W@
#1= q¥ee wifnfaa @ gt sl TR fe-
vaw gree grfefen & @ e agm &
N qF ST § g9 IEET Ayt aF @R
® Bfmw F @ § |

st q®o qEo BT & W
g fe faedt woe forw avg
&R X G At §B 7FT F qg TEIT
Wt IR T AT ETF ) K I2;-
T RATE 1 & 9@ wa day & wigi F
SaT g &1 9 weW § fr gwmr qng
gag ST Fr-sha fem aw v A faerelt
&1 2eim oot & art @ R
Srqor Y o 5 qiT g A Wa
a% W usew qgamn |
Iargen ¥ g e fawite fody & waraw
R F& wred A S TRy g A
wraTdt & um § afww agr iy dfe
qRAT T § 1wy werew 2 X
9T TAT QAN A gt & |
TH W) WY WO W oy § o w0
gag & | WY wgr § R ey
TR o wiiefaw sk i ww
de arfirm wo @nfas w87 | % qear
ATEATE fiF T TR ¥ i F
=% faaeer ®1 WY qwew 5%, Tw
9T 9T X TEET W9 g AT ?

it areEfie STeTT G w1 : wsaE
wEET, 1974 AN A foeiedr ord
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wryqrag 51, 39TFc AT | wa TS
F 100 et L g gw A A
Tt feeltadY a1 sqweur 7Y & 7
1977-78 AF X QI T @ &, i
god 1 w7 Y §, AR R WmH
99.5 qx{z ¥N fefrdy 2 ag 2
wE '

ot fter v |TON 2 7 faAge
1T §

ot TroweY ¢ A wEY S adn

frgmma & q& fad ww § oY Al
Y RwE wgieehw. .. ...

MR. SPEAKER: The question per-

. tains to Rajasthan only; it does not
arise,

=it o TR\ ¢ wemer A,
TwE A ¥ Wi oY § wgt gag ¥
WY W aw qreedw B o & @
& o A ¥ dwel wiw §

it I sigwE : wee wERy,
& At o & ot g i sy wg
& feay, o g oo o), & A
gra saran g i &y qraet & dexfon
wiT ag e 9 far & A W qgar )

Q% WA e : fewe war at fie
i ?

st et o W : & s W
£ fs it v wfee &1 qraa i )
W9 FATE fr w7 o Qe wrfey § o
SHATT § X W@ I § WA @ @
oy e ogt 43 @ 7

ot wogfic e gedw & ;AT
Tt v frwraa § Y wrls wEe
ward gw o BGT | W oy wnf
Fat A o o gfewd g S Fw
=Tgd § W &

MR. SPEAKER: It is better to
enquire because serioug complaints
are coming.

Minerals on Border of Darjeeling and
Jalpaiguri

*974. SHRI AMAR ROY PRA-
DHAN: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the names of the minerals found
on the border ot Darjeeling and
Jalpaiguri; and .

(b) the details in this regard and
the step proposed to be taken by
Government for further survey of
minerals in that area?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) and (b). A statement is laid on
the Table of the House.

Statement

(a) Minerals found in the border
areas of Darjeeling and Jalpaiguri
districts, West Bengal are mainly
lead-zine ore and coal. Besides in
Jainti-Buxa-Duras area of Jalpaiguri,
substantial deposits of good grade low
silica dolomite ere found. Minor
occurrences of limestone, clay and
calcareous tufa are also reported from
this region

(b) The estimated reserves of lead-
zinc ore in Gorubathan area in Dar-
jeeling district are 1.57 million tonnes
with 4 per cent lead and about 6 per
cent zinc. The dolomite deposits in
Jainti-Buxa-Duras area of Jalpaiguri
district are estimated to be of the
order of 590 million tonnes. Discon-
tinuous seams of coal have been found
to occur in a narrow belt extending
over a distance of 80 km. in the
southern part of Darjeeling district
bordering Jalpaiguri. Recent surveys
by the Geological Survey of India
have also indicated 5 to 6 thin coal
horizons between Lish Nadi and Chel
Nadi. The Geological Survey of India
is carrying out further investigations
for lead-zinc and coal in Darjeeling
and Jalpaiguri districts during 1977-78
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(October 1977—September 1978) field
season.

SHRI AMAR ROY PRADHAN:
Mr. Speaker, S8ir, Jalpaiguri, Darjeel-
ing, Cooch Bihar and West Dinajpur
are within the jurisdiction of North
Bengal—a most neglected and back-
ward area too. North Bengal consists
of hilly areas. An unlimited hidden
treasure of minerals lieg in this area,
but no serious survey and investiga-
tion by drilling has been made so far.
A large quantity of dolomite, coal,
copper, lead and zinc deposits are
available there. In view of this, I
would like to know from the hon.
Minister, as to under the guidance of
Geological Survey of India (a) how
many geophysical surveys have been
carried out in that particular area, (b)
how much area of North Bengal was
covered by geological systematic map-
ing and (c) how many meters were
drilleq till March 1978 in that area.

SHRI B!JU PATNAIK: The hon.
Member wants to know what has
been done in this respect. I have
given that information in my detailed
statement.

MR. SPEAKER: He wants to
know, how many surveys have been
made and how much area has been
covered.

SHRI BIJU PATNAIK: The geo-
logical and geophysica] surveys are s
continuing process; maping is also 8
‘continuoug thing. There is no ques-
tion of number of surveys, therefore
as such. Detailed survey and de-
tailed drilling is done to establish the
total deposits in the area. This also is &
continuous thing.

MR. SPEAKER:
has been covered?

SHRI BIJU PATNAIK: 1 have
given that in the statement. I have
stated that the dolomite deposils are
estimated to be of the order of 580
million tonnes. This could not have
been done unless there was a detailed
survey. The hon. Member will be
glad to know that it is going to be
exploited on a basis ot partnership

How much - ares
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between the Central Government and
the State Government of West
Bengal. We are trying to utilise this
low silicon dolomite for the steel
plants. For the first time a certain
discovery of this low silicon dolomite
has been made in North Bengal and
we are going to exploit it.

SHRI AMAR ROY PRADHAN: It
will be a matter of high costing if
the ore of North Bengal is sent to
Khetri in Rajasthan or Ghatshilg in
Bihar for smelting purposes. There
is also another copper, lead and zinc
deposit area at Rangpo in Sikkim
which is not far away from Gouru-
bathan. So my question is: whether
the hon. Minister will be able to
state if the government will set up a
copper, lead and zinc complex in
North Bengal and make necessary
arrangements for smelting there.

SHRI BIJU PATNAIK: I would
like to inform the hon. Member that
wherever this complex ore copper,
lead and  zinc—is there, there
hag yet been no satisfactory process
anywhere in the world to separate
this combination. Therefore, a plant
on an economic scale cannot be esta-
blished by utilising these ores. In
Sikkim vast quantity is there but it
is a composite ore and, therefore, it
is very difficult to separate it and the
process has not yet been found.
Although our national laboratories
are dealing with it, anq laboratories
the world over are dealing with it,
yet ng satisfactory process has been
esfabligshed.

ad 1977 ¥ frquer eafierdt ¥ sopgfoer
bt wur wegfer sofidt &
eafirdt ot sftrerera

*975, STl FON W FOAM ¢ T
fodey wor Frenfofas sy ooy
FTAT faear wAT FI G A T FAT
w3 fr :

(%) wt 1977 & darers 7 foady
syfirat Y Lrovre fear mam wire S
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wrt Aoy fafee, et s
ot wfawrat € e frad
€ ; e

(@) 3F wyafaa wfwi st
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ferdwr sisit (it srerer fugret avondeit )
(%) ®\T (&). oF qaeew @Ew ¥ AR
9 & fear war § ot wdfere g
fFraf g

wigfaa swenfaat & srat wv gfa-
waar w®r 97 ?
ferarcor
1977 & g fagw waram & fafwew d€t F € w8 @neft wef
L] g A d% qodfan  fgpe A H § wo wifa WIORYo 9
"o ar frg mu  fafas) o wear Wi gw sl
guefyd swfedl & g § 9aa Nfawa
% "ear
wgfaa O W W wfama
wrfaat sirfaat
1 2 3 4 5 6 7 8
I we (%)

1. wrdim fjwr ¥ g 20 3 15% 3 159
¥ wfes daw am

2. wgras fafy awrgwe ueafaw 1 - — —_ —

ang (%) ¥ 919 21 3 14.3% 3 14.3%
Il sng (=)

1. w#ga dw 11 wie I aomfaa 8 112.5% — —
(wqarr wftreTd)
2. afces il s SOl 2 = - - =
3. ¥x IV (wgms) adr 4 2 500 -— @ o—
4. viryferfenl & 9wt Y 21 = = = e
(Fufras agrawi) &

IV

g (W) F1 oy 35 3 8.6% — —
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1 2 3 4 5 6 7 8
1I1. =ag (W)

1. de VI (wast g 75 10 13.3% 2 2.7%
fafas)
2. %Y a® 17 1 6% — —
wg (7) %1 o 92 11 129, 2 2.2%
IV w1 (w)
1. wOTEY sfaa 12¢ - - - —
2. HigFEW Ll 3 3 100 — —
3. 98¢ @ 2 1 50% — —
aqg (%) ¥ o 17 , 4 2.56% — —
To wdl (g F X 7 aF) 165 21 12.7% 5 3..3%

* sfdl F1 w7 ¥ et 9% fage fear o ek oF wfl o falw

s wlt & wratag & Frga frar ma

ot geR W wour ¢ Hal wgRa
o R @ Y, SEH WAEIR U
wra 7 firegee Fezw Wik fueges
gresw &Y wwwr & 8 gfoww &1, @
e | 14 Sfawa 3@ # o F
10 Sfawa & w0 &1 F 7 ST
argan § fr dareg § g@ w4 N w7
a% qu & foar sdm )

ot wew fagrét wrodedt : g S
Y AT g7 T WY T HEAT gy § )

ot g W WEAW : FIHT W
‘ot ¥ WY qF | & W Ag) g
& T v wgrew 7 wrena & fa
qF A1 & AT F 0 g A o
oy 1 & qg WY s e f T

s foet g v mwar Ear
ot FY ¢ ; afa it &Y &, AT Gr
FFM S R E, e d wwadr
Y AT WT & W e fomr )

ot s fagrdt wowddt : e w
% wfagl #Y qw are & g A feg o
aFaT ¥ Afwagn Afmm @ Efe
v oredt war ol Y v vt o &%,
I o= 7Y )

ot a® faoe qrewr ;X e
wEEn ¥ ag WAt |rgar § R omar
e aFrcEAN® o wr fafwsr
Sferd} & o&f ax wgiee il et
wqgfam sm-ofeat wt qa wrer fear
war g ey wfasy & o fean smar @
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st waw fagrdt et : g a9t
v @ qv g1 @ & fa foady wfqwme
w wigfee  arfoal o s
w-arfaat #t 3% dw F fawd .y,
gy i o &1 HowRwww g
.

MR. SPEAKER:
after you have assumed power, have
you given the full quota?

His question is:

ot vew fagrdt aoEd : gER A
F &7 43 ara gaAr 78 § | gl weer
argfregmd

ot gww @ ATCEen ThRE ¢ HA
T & ot & g sqw gfoe
T aifgardy T foay § & guwr
TG A qaET 9T gwar § F IR
gt Frgar ar sufer @ 1 wiw
& ol o wgd S & o), @t w7
grgar & safew fay oy § g7+ wfa-
g 10 @ 20 wiawg w7

qr aeHT § H qg ST Srgar
g fraf &7 ay  aarfaerd ar
&1 SIS ¥ TR STATF § 61K
g 3fE I AT HT FLFTAT G
Ear mar st oA vt frgfen F
T faaar qFTaT & S aF wg [ A
& faar s ax aF gay @ g T
i S, #4T GXFTT g FITATE FTAT
qrEar & 7

ot wew fagrt adt : wemw
ngrew, vATae aa & fa fom o &t
frafe acwrT el w1 g afsers
wfae ®dva § a1 9w A€ &9 go §
FF EIT 99T FF aufae FAAAE |
wa gfe 712 A ox g woRrat Aifa
tdt a7 f5 wx a® AP
T wa-sirfaat 1 s g WO
WA A% aw g 0f & w7 fAg
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aa et ag fadw waew ov ot &y
griY o R 3 wryifes v @ § w9t
g T ) Afws it aw d@r g AR
&t g ifa 77 a4t

T wfaferen & wtm so-faast
T RIS

*977. st waw fog oty :
sit sivy Wy Feg ¢

&1 QT HET ag @y & Fur
4 f :

(%) = o1 7 J1 faw & wwr
sfugT{r aawT wfuftay & gdiq
Ty oy frai e § gafeasi a1 w-
AT FIRE ;

(=) afe g ar 198w, 1977 &
31714, 1978 ¥ ua feay mwna
wrdw, gwa, gifwe sifs fownet
&7 F qfea few o ; W

b () afe g go-fasi o1 wqmas

@Y faer o @ @ @ TER T wITw
g7

T oo ¥ e wat (ot Aegfe
T yuaT E®) ¢ kf (%) TUw-
wiar sfafaas & st frasi /i og-
frawt 1 arareAa: weA frr st <@
&

(&) = mafa & Ao g f5-
wifes TEEsl A T HEAr §0% 33
g & 2o wfafow g9 15 o
et v o wifdw fpwifes
&7 § OO &7 wET foam g1 °r |

(w) swr i 9sany
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ot warw Yerg whger : Wt wrAe
wA o ag *F # g I 5 ug
gAY wT fie s g O fawm
| fAaqY w1 qraq ey o g & ? w
g2 uw faarr & ot wi=aw afafy
A & wg FAv Ay vk § AR XA WIOR
A F, wrad waEy F ot ww frar
Hagafy? mn R oA aiy?
wadi e §ar e ad%F Faiw
gt & 5 37 frawi &1 qfarem €
wy?

ot gl nam gadw am : 95
Siq g9q §97 9% F@ § o AT
fez 3 &

oY waw  fag wgwr : ¥ gw
7% § fr Frateas wfafs adt o
aff ?
MR. SPEAKER: His question is

have you appointed a Committee
which goes into the question?

=) Tgfe som guin s wqely
g 997 w3 FhHAIINT &)

MR. SPEAKER:
answer.

It is not an

He says, is therc a Commitiee in
operation which is checking up these
things? How do you find out that
thig has been done?

Have I understood you what you
have said?

st wam fag st : woraT
wisf@y & wyme ge os  foamr &
uT AT wUEY FAH J1fEe |
¥ agwzop g fowmad did ¥ awrd
o wer faardl & wex TR
FRET AT vl ? wAr F s ¥
g wrar wr axar g 5 fraw &1 qraq
gmdarafidy w &
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MR. SPEAKER: That is exactly
what 1 said.

dare Wt (s qwenw ww) ¢
wwe AgEy, fet & gl iw
g gy dar i g T & wwdk fag
fa=dY frwrar gar gt § Wil 9% ¥w @
fesmanasw @ @ garadi
TEEY TWr o7 WO 4 (wwwm) ...,

MR. SPEAKER:
mentary.

Second supple-
(Interruptions)

SHRI VAYALAR RAVI: This kind
of pressure of Government cannot

work. -]

it wamw fog g™ : 17 fraw A
wTaR %1 At I g1 & 7ET § WfF
ug T WERT FAET A ams wd
<% waTaT S ag wangr @ g fe zad
TEarAs fawrat &, # g sAwr Tear
g fin ot fgsrvlt 7t & o wor 299 g
TN FT T FW & @ gAEr Wy
fewrdt 77 fagr snam v famy awa
# qrn e ! sar gg Ser-
YA FIATAT AT 7 HY @7 97
TR R, g aefre mft &
AT, AT AR HET-HAT 3V
FATCT ?

=t rgfesay gaw o ¢ oy
arzforpne § ag 32535 Ewoo fgnfy
q § a7 ooifeediedt 25 gee &,
waor & werfeaiest 1 ama §1

SHRI A. C. GEORGE: This is not
a simple question of forms or a few
forms to be printed. There is ¢ Wider
question involved in it. The very
definition of communication is that
people must understand each other.
Communication itself ig there. The
Ministry is insisting that they will
print forms and other required mate~
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rial only in one language. I can point
out one specific example. In the
Foreign Post Office~of all places—
the forms are printed in Hindi alone.

The telephone bills are given in
Hindi alone. Thig is something which
iy wgainst the official policy. May I
know whether the hon. Minister will
give instructions that al] these forms
shoulg be printed at least in two
languages?

SHRI BRIJLAL VERMA: It is
always printed in two languages.

SHRI K. GOPAL: No, Sir. Under
Rule 377, I brought it to your notice.
1 telephoned to you. Why are you
telfing blatantly incorrect thing.
Don’t tell incorrect things. Are you
not ashamed? We have brought it to
your notice. They are exclusively in
Hindi.

MR. SPEAKER: Please sit down.

SHR] K. GOPAL: He is bluffing
here. Why do you tell an incorrect
thing. Under Rule 377, I brought it
to the attention of the House...(In-
terruptions).

MR. SPEAKER: You must allow
him to -eply. Mr. George has pul the
question. Other pcople are unneces-
sarily interrupting.
reply.

SHRI A. C. GEORGE: The House
has been insulted. It is a blatantly
incorrect thing.

SHRI K. LAKKAPPA: [ rise on a
point of order.

SHRI K. GOPAL: Under Rule 377,
I brought it to the attention of the
House. The forms are only in Hindi.
He is telling an incorrect thing to the
House. Are you not ashamed of
telling an incorrect thing.

MR. SPEAKER: Please wait for
the reply. I am on my legs. Mr.
Minister, the Members repeatedly say

VAISAKHA 14, 1800 (SAKA)
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that they themselves have received
purely Hindi forms. It is possible for
them to produce them. They say
they can do it. Supposing that is so,
would you look into the matter?

SHRI A. C. GEORGE: He is mis-
leading the House.

MR. SPEAKER: They say, your
answer is not correct,

=it waerw awf : weTy AT

SHRI K. LAKKAPPA:
fundamenta] issue...

I raise a

MR. SPEAKER: His answer is, no.
The Member has put the question.
He ig answering. ..

SHRI K. LAKKAPPA: 1 raise a
fundamental issue. He cannot gct in
this manner. Under the Constjtu-

MR. SPEAKER: He is answering.

SHRI K. LAKKAPPA: 1 rise on a
point of order.

MR. SPEAKER: No point of order
during Question Hour. Don’t record
it.

(Interruptions) **

MR. SPEAKER: The Member has
put a question. He has to answer it.

SHRI BRIJLAL VERMA: You first
hear me. Then you will be satisfied
yourself. If there are such instances
1 will enquire about them. But the
instructions are that both languages
should be used. If there is some-
thing faulty in that, I will look into
it and sec that it is never done in
future.

SHRI K. GOPAL: Under Rule 377,
I brought it to your notice. What is
your reply? I brought to your notice
under Rule 377. What have you done
about that? How can he say like that?
(Interruptions)

**Not recorded.
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MR. SPEAKER: He said he is go-
ing to enquire into the matter. I can-
not do anything more than this.

(Interruptions) **

MR. SPEAKER: Dont
anything.

record
(Interruptions)

of qaT ;o mersr wEEw, AW
g Ak e g ) fswgs ww &
aqir fEaraar &, sawr P & &
fasra Barwifgi

MR. SPEAKER: ‘Li¢’ is an un-
parliamentary word. Wherever the
world lie is there, remove that.

SHRI K. GOPAL: Untruth is not
unparliamentary. (Interruptions)

SHRI K. LAKKAPPA: How can
it be avoided when the Minister is
telling an incorrect thing.

MR. SPEAKER: Wherever there
is the word ‘lie, use the word
‘incorrect’,

Development of Siddha System

+
*979. SHRI RAGAVALU MOHANA-
RANGAM:
SHRI A. MURUGESAN:

Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) the steps taken for develop-
ment of Siddha System ©f medicine
including establishment of Post Gra-
duate Centre, Research Institutes/
Centres etc.;

(b) whether comparative evalua-
tion in terms of manpower, buildings
and other facilities has been made in
regard to Siddha System vis-a-vis
other systems like Ayurveda, Unani
and Homoeopathy; and

MAY 4, 1978
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(c) it so, whether Siddha system
has been ignored as regards alloca-
tion of funds, etc., over the past five
years?

wrewr w aficare weamor swrem #
TR WY (s wrewt swE anew) ¢
(w) fag ¥ v wrEwraT foawm,
TF ATeTA WX FE [T T,
1972 ¥ uF 3 qrafed qwemT &
wada Al wRe We gieww
wfemw, qumawsee (afwa wiy) §
FAFRE

wrata fafrear wiw graiddr &
g madar ofeg & wflw fog
fafsear agfa & fafwwr  agewl o
wqyda q9dt frmfafes aqgem
geqra/w 18T v w19 T @ § i~

1. & wydam qer (fag),
AZE-29 |

2. Fezr o frare qfF sqdam™
wear, nary § #ieg wraw-
e gfae (fag) |

3. arfgfar wygum gfee
(fag), saransrge | -
4. Taalz wow wrn gfeww

wfeww, qarmaee § stafa
qTEq gXer afve |

. gl wydam gfve (fag)
roURoUHoUTURo THA-
FTeT, AW |

o

6. HICTATT HeAT FATT HIR
shery  dfeww, warw H
FfAdr  mygsw  gfe
(faz)
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() ﬂrx wraly, ol W
e, fedt N qafe & A F o
v oy sfend, weni st uwr
gfraret dalf ok qeate <fY fen
AT & | IAET HTH FE AT I
sfeEl &1 WA @ TR
qgfedt ¥ o1 et [fafad) & et

- - ~

# aof fed o g qfeedi & fafrerei

#Y gt & srare ax frar araT 0

() foz qafa e A €
€ o qak fawre & fag wifwe
TR WeqqA T W1 WEE FAT
& forg qatay qrar # grofa f sraear
wrTaEY

SHRI RAGAVALU MOHANA-
RANGAM: Mr. Speaker, Sir, from
the answer given by the Minister it
seems that the Siddha System of Me-
dicine has not been completely ignor-
ed in Madras and other place. But,
there a genera] talk in Tamilnadu
that the Siddha System of inedicine
has been completely ignored by Gov-
ernment. My submission is: whether
it is true that sufficient funds were
not provided so far, till 1977. Is there
sufficient provision made now for the
Siddha System of Medicine for the
entire Tamilnadu?

. it o AT an s, w
Hr qg grwgr g fF gad fasa 3 fag
forad o 1 ATIWFAT 3, IART LA
Forf € & 9 Frg w1 g § afuwATg

& & oarar FTHEY TET § | AT AT FIH
& WY F1AT & R s o 7E AL K
A, AT 9 AY g7 WY sawfew , &1 ¥
qT FerE 7% §, # N gaw ¥ ey
IFAFATE )

MR. SPEAKER: You only give the
figureg for Tamil Nadu.

oft arreelt gaTy arew « AfREATY

# 3@ & qIAT 1978-79 § A &
Irafer A, 9 10. 86 AT AT &
952 LS—2.
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SHORT NOTICE QUESTION

India’s participation g special sesmlon
of UN General Amembly on Disarma-
ment

SNQ. 7. SHRI HARI VISHNU
KAMATH; Will the Minister of EX-
TERNAL AFFAIRS be pleased to
gtate:

(a) whether India will be represen-
ted at the ensuing Special Segsion of
UN General Assembly on Disarma-
ment mext month;

(b) if so, the composition and per-
sonnel of India’s delegation;

(c) the broad outline of the stand
that Government propose to take ab
the UN Session;

(d) whether it is a fact that the
Prime Minister has had preliminary
exchange of views through letters and/
or otherwise, with the heads of Gov-
ernment of some countries;

(e) if so, the names of those count-
ries; and

(f) a brief resume of the notes and
views exchanged?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Yes. Sir.

(b) The full composition of the In-
dian delegation, which will be led by
the Foreign Minister, will be finalised
in the next few days. The Prime Mi-
nister is scheduled to address the Spe-
cial Session on 9th June, 1978.

(c) Lndia has been working in
concert with the other non-aligned
countries with a view to evolving a
common strategy to be adopted and
concrete measures to be proposed dur-
ing the Special Session for achieving
real progress in the field of disarma-
ment, particularly nuclear disarma-
ment.
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(d) to (1). In the course of discus-
sions with leaderg of several countries,
,both the Prime Minister and the
Mimster of External Affairs have had
exchanges of views in regard to the
forthcoming United Nations - Special
Session devoted to disarmament, during
which it has been repeatedly empa-
sised that every effort should be
made to ensure that the Special Ses-
sion succeeds in finalising a meaning-
ful, realistic and time-bound prog-
ramme of action for achieving real
progress in the field of disarmament,
particularly nuclear disarmament,

~ SHRI HARI VISHNU KAMATH:
Mr. Speaker, the magnitude of the
problem is highlighted by the fact
that the annual world expenditure on
arms and armaments has already
reached the staggering figure of 400
billion gollars and 400,000 scientists
and engineers are engaged in research
to find still more deadly weapons.

Before 1 put the question, may I
know whether the Minister wants to
be called Foreign Minister or Minis-
ter of External Affairs. I think he
is allergic to the phrase ‘Foreign Mi-
nister’, he is not foreign to us. He is
Minister for External Affairs, but
I suppose his answer has been draft-
ed by his Ministry and he has just
read it as drafted.

Now, Sir, may 1 know whether In-
dia proposes to demand or to plead
for—as has been said in this answer,
the words used are: particularly, nu-
clear disarmament—only nuclear dis-
armament or also ask for or plead for
reduction with a view to ultimate
elimination of conventional arms and
also that twilight zone of weaponry,
such as, tactical weapons, strategic
weapons, biological weapons, bacteri-
ological weavons, etc.? Whether the
Minister is in a position to assure the
House that the Prime Minister—un-
fortunately he is not here—on his
behalf can he assure us that the
Prime Minister with his rightcous
vassion for Gandhian doctrine, his
passionate devotion to Gandhian prin-
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ciples will mot declare in the Special
Session of the Jagat Sabha—I call
it that—that India, whatever ' other
countries may or may not do, India
will start disarming in every way
and may even totally disarm?

SHRI ATAL BIHARI VAJPAYEE;
Sir, India attaches the greatest im-
portance to the forthcoming Special
Session on disarmament, The session
is being convened at the initiative of
the non-aligned Nations. A Prepara-
tory Committee has already prepared
a document. Of course, that document
is full of brackets signifying that there
are areas of disagreement. But our
effort is that the special session should
lead to concrete and meaningful resulty
in the field of disarmament.

{Interruptions)

Sir, 1 am prepared to give the floor
of the House to my hon. friends if
they want to reply to this question.
Sir, hon. Member, Shri Kamath, has
put forward a very important sugges-
tion, But I am mnot in a position to
give any reply to it.

MR, SPEAKER: He asked one or
two questions. He asked; are you only
concentrating on nuclear disarmament
or are you also trying for a general
disarmament?

SHRI ATAL BIHARI VAJPAYEE:
The Special Session will be concerned
with disarmament including conven-
tiona] and nuclear disarmament. There
is an effort for arms control. But
arms  control ig not disarmament
though we welcome this, because we
think that arms conirol will lead
to reduction of armaments and the
reduction will ultimately lead to eli-
mination of nuclear weapons, But we
stand for total and complete disarma-
ment under international inspection
and control. But he asked about India
unilaterally disarming. Sir, I am fiot
in a position to reply to that ques-
tion,
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SHRI HARI VISHNU KAMATH:
Ever since the conclusion of the
Second World War, the two super
powers and also some of the big po-
wers have been indulging in the
sale of urms to the so called Third
world countries and the developing
countries, and during the last 30
years, there have been several wars
by proxy in Asia and Africa, The
super-powers have been fighting wars
by proxy., May I, in this context,
therefore, ask whether India will de-
mand or propose in the United Na-
tions General Assembly Session or
the ‘Jagat Sabha’ that every country,
every nation-State, should renounce
war as an Instrument of national po-

licy, and that means the outlawing or-

war? Will India make such a demand
in the United Nations General As-
sembly Session? P

SHRI ATAL BIHARI VAJPAYEE:
Sir, the United Nations Charter pro-
vides that all the members of the
United Nations must settle their
disputes through peaceful means. No
country has accepted war as a means
of policy. Sir. I can understand the
Special Session on disarmament tak-
ing a line that any use of nuclear wea-
pong will be regarded as a crime
against humanity.

MR. SPEAKER: His question has
not been answered.

SHRI HARI VISHNU KAMATH:
Whether India will demand to the
renunciation of war as an instrument
of nationa) policy?

SHRI ATAL BIHARI VAJPAYEE:
The suggestions made by the hon.
Member will be taken into considera-
tion,

SHRI S. R. DAMANI: Sir. the ex-
penditure on defence by all the big
nations is increasing year after year,
In view of this, I would like to know
whether this kind of Session will help
to reduce the budget expenditure on
defence so that this may ultimately
lead to a complete disarmament. Whe-

VAISAKHA 14, 1000 (SAKA)

Oral Answers 38

ther the hon. Minister would throw
light on this point?

SHRI ATAL BIHARI VAJPAYEE:
Sir, at the moment, 400 billion dollars
are being spent on armaments every
year and if there is any appreciable
reduction in armaments, that money
can be diverted towards fighting dis-
ease, poverty and ignorance. That is
why all the developing nations In-
cluding India are trying their level
best to see that big Powers agree to
reduce their armaments,

wnoawfag:  fadw et o
AT W& 7 q@qT gha (% (rowediET
# senfaa wat % fog @f dwd w7y
™y ar adt 7w fadey ¥ fafew
fedier st F& wier == gy & v awre
73 ¥ faq fases &1 wewrwar §
1 39 % oY feare fear v 4 ar
Y ? wgee e wdt Y sfew
7 awmy & G wgr T w1
¥ forg weTe wEw # gl & w3 qwT
st St o¢ o Ty WA T §9
qv mfus Afaw sy g@ ?

Wwew fogrd wetwt @
oo & fadiw  wfaqos & oo
qft &ATd wT W@E | WeRT AT WIT
gw grnf ga & wAAE 8T
fadw wererg &Y WA 9T T gY
ar < wETw A WA 9T QNG g
T9 Fromieer & TR F W AT
safpar srew F3F | @IEIT SEY
Qut & woet Aify faifg £ g
9 | waT mew dWI AT /¥
wgRa gf d7 ¥4 4L W UE gAAr
yorrg w w1 ogwar § W< foR
& €T gATY wurT wat faear Fr qwT 4
o1 mw & sy wrm ¥ gfewm A
ux AF gERfa & w7 9T 9EE &l
¥ Ak 7 fadred) owi § wey



39 Qral Answers

FIX WA 9 BT YN 43 & 0F gy

. §% ¥ ugdr wré vy e gt o
gRAT |
SHRI X, P. UNNIKRISHNAN:

I am glag that the hon. Minister of
External Affairs is looking forward to
the session with great expectations
and is also looking forward to mean-
ingful results. In this connection, may
1 know from the hon. Minister whe-
ther it is a fact that his Ministry laid
organise a workshop on disarmament
recently and whether it is also a fact
that it was very expensive—they spent
nearly Rs. 30 lakhs on it—that it was
after the documents of the United Na-
tion were prepared not before?
What objective did it serve and was
it commensurate with the money
spent from the Exchequer-

SHRI ATAL BIHARI VAJPAYEE:
So far two international seminars
have been organised in New Delhi
on disarmament. Both were sponsored
by non official agencies. The Govern-
ment of India did give some assist-
ance because we are vitally interest-
ed in this question.

SHRI K. P
How much?

UNNIKRISHNAN:

SHRI ATAL. BIHARI VAJPAYEE:
I would require notice to give you
the exact amount and if my hon. fri-
end tables a separate question, I can
give it.

SHRI K, £ P. UNNIKRISHNAN:
Now there is no time; you can
give it.

SHRI ATAL BIHARI VAJPAYEE:
I will write him a letter giving the
figures, These workshops have done
a good job, Delegates from many
countries came and participated and
they prepared some papers collecting
al} information,

SHRI C. M.
whose uuspices?

STEPHEN: Under
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SHRI ATAL BIHARI VAJIPAYER:
They are different assopiations, pri~
vate associations, The Goverament of
India had nothing to do with that.
We are of course interested in dis-
armament and we decided to help
them and we will take advantage of
whatever these workshops have pro-
duced,

SHRI VASANT SATHE: I would
like to know from the hon. Minister
whether the Government of India
along with other non-aligned countries.
as well as other countries who think
alike on disarmament have any idea
of making a concrete proposal that in
the total expenditure of 400 billion
dollar there will be a certain percent-
age of reduction agreed to, which
amount will be earmarked for the rew
economic order which is proposeq to
be brought about. Is there any proposal
for demarcating areas of conflict which
if resolved automatically will lead to
reduction of armaments?

1 would like to know whether there
is a concrete proposal to have certain
areas like the Indian Ocean declared
a Zone of peace, free from nuclear
weapons. 1 would like to know whe-
ther there are any such concrete pro-
posals formulated by the Government
of India.

SHRI ATAL BIHARI VAJPAYEE:
So far as the first proposal is con-
cerned the non-aligned nations with
other like-minded countries are work-
ing in that direction, This cannot be
done unilaterally Dbecause....

SHR1 VASANT SATHE: Ig there a
proposal?

SHRI ATAL BIHARI VAJPAYEE:
There is a proposal.

SHRI VASANT SATHE: What is
that?

SHRI ATAL BIHARI VAJPAYEE:
The proposal is that ail the countries
should agree for a reduction in their
expenditure on armament.
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SHRI VASANT SATHE: What is
the percentage?

SHRI ATAL BIHARI VAJPAYEE:
That is yet to be decided. It cannot
be one unilaterally. That is why we
are meeting. I can give the figures of
the non-aligned nations. But the Non-
aligned Nations Bureau was to meetl
in Ksbul and that meeting, that meet-
ing is to be held somewhere else and
I am not sure about the dates, I should
not give premature publicily io any-
thing which is to come as a combined
decision of a group of nations. I think
my friend, Mr. Sathe is now convinc-
ed.

About{ the Indian Ocean, everybody
knows our position. We want the
Indian Ocean to be a Zcne of peace.

SHR1 VASANT SATHE: Free from
nuclear weapons.

SHRI ATAL BIHARI VAJIPAYEE:
That is what we are irying to achieve.
There are areas of conflict and if these
conflicts are resolved, the world will
be tension-free and if the world is
{ension-free there will be climate for
disarmament.

I entirely agree with my friend Mr.
Vasant Sathe that if there are no areas
of disagreement and if there is a
‘machinery....

SHRI VASANT SATHE: I beg your
pardon, Sir. I did not expeci the Ex-
ternal Affairs Minister to express his
platitudes in that light way.

MR. SPEAKER: He said that it
will not be proper for us to project it
now.

BHRI VASANT SATHE: Have the
non-aligned world concretised propo-
sals?

MR. SPEAKER: They are yet in
the process of concretising.

SHRI VASANT SATHE: This is
precisely what is to be done. What
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else is to be done? Kabul meeling has
gone. What will be done? Again, the
same type of platitudes will be ex-
pressed, shibboleths and good wishes.
I know that he will make a good
speech.

MR. SPEAKER: Now you had the
turn of making a good speech. Mr.
Kanwar Lal Gupta.
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SHRI KRISHAN KANT: He referr-
ed to nuclear-free zone, May 1 know
what is the Government's policy, whe-
ther they still believe in nuclear-free
zone er nuclear-free globe? After the
last vote on the Pakistan resolution,
1 want to know what will be the posi-
tion in the disarmament conference
now.

SHRI ATAL BIHARI VAJPAYEE:
We would like the whole world to be
free of nuclear weapons. But there
are various proposals seeking to de-
clare one region or even sub-regions
to be nuclear-free. If nuclear wea-
pons are being piled up in the neigh-
bourhood then there is no sense in'
declaring a zone or sub-zone as nu-
olear-free. It will amount to legitimis-
ing nuclear weapong in certain other
areas.

SHRI C. M. STEPHEN: My ques-
tion is with reference to an answer
given by the Minister. He made a
suggestion that if the other parties
agree, a resolution may be passed
which the Prime Minister may take
to the disarmament conference. He
wanted us to respond positively. I
would say tbat the members on the
opposition are prepared to cooperate
in this and to enable the passing of
a resolution. But with respect to the
question, the Minister said that there
wag a workshop here. I asked under
whose auspices it was held. He said
it was held under some non-official
associations and that public money
was spent on that. This is the first
time officially the House comes to
know about it. Neither in the Exter-
nals Affairs Ministry Demands debate
nor in the documents was it mention-
ed. A substantial amount of public
money was spent on that workshop
held under the auspices of non-official
agencies about whom nothing is known
to the House. May I ask whether be
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is prepared to lay on the Table of
the House the complete proceedings
of this conference, the names of non-
official agencies and the persons who
participated in it?

SHRI ATAL BIHARI VAJPAYEE:
I am willing to do that,

WRITTEN ANSWERS TO QUESTIONS

Participation of Labour in profits of
production

*967, SHRI D. B. CHANDRE
GOWDA: Wili the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

(a) whether there ig any proposal
under Government’s consideration for
labour participation in the profits of
production;

(b) whether some industries have
already introduced the scheme on ex-
perimental basis; and

(¢) it so, with what results?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Presumably, the reference is to labour
participation in equity and manage-
meni. A Committee appointed by Gov-
ernment is examining this matter.

(b) and (¢ No information is
available with the Ministry of Labour.

Observance of protest day by workers
of Steel Industry

#972. SHRI K. A. RAJAN: will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the workers in the
steel industry all over the country
observed April 12, as a protest day
to force the authorities to immediate-
ly implement the proposals of a Study
Group on trade union rights; and
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(b) if so, the number of workers
participated and government’s reac-
tion to their demands?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) and (b). According to information
received by Government, 12th April,
1978, was observed as a protest day
by some workers belonging to certain
uniong in the steel plants. Their main
demand was that union recognition at
the plant level should be accorded
through secret ballot.

Government intends to bring for-
ward shortly, new legislation covering
all relevant aspects of industrial rela-
tions including the question of identi~
fication of a bargaining agent in an
“establishment/industry. The provi-
sions of the proposed legislation will
equally apply to the steel industry.

Only g small number of workers
participated in the protest on 12th
April, 1978, in the various steel plants.
Statistics on this are not maintained
by the plants.

Effects of uncertainty in SAIL

#973. SHRI G. S. REDDI: Wil
the Minister of STEEL AND MINES
be pleased to state:

o () whether he has seen the news
jtem in the ‘Financial Express’ of
April 11, 1878 to the effect that steel
output has been affected by uncer-
tainty in SAIL;

(b) if so, Government’s reaction
thereto; and

(¢) whether early steps will be
takén to end the uncertainty?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK):
(a) Yes, Sir.

(b) It is not correct that the steel
output has been affected by uncertain-
ty in SAIL.

(¢) Does not arise.

lm;urnm‘tor development of
Steel indusiry by SAIL

%976, SHRI K. PRADHANI: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the Steel Authority of
India Limited has prepared a long
term plan for development of steel
industry in the country; and

(b) if so, the broad outlines there-
?

THE MINISTER OF STEEL, AND
MINES (SHRI BIJU PATNAIK):
(a) In July, 1876 SAIL had constitut-
ed a Committee to evolve a long-term
planning for steel industry upto the
year 2000 A.D. Since such a long-term
plan cannot be prepared in isolation
for the steel sector only and had to
be dovetailed into the overall plan for
the economic and industrial develop-
ment of the country, it was decided to
wait till the Planning Commission for-
mulated its overall economic policies.

(b) The Planning Commission has
since formulated the draft 5 year Plan
for 1978—-83 and salient features of
this programme being considered for
implementation as a part of Steel De-
velopment Programme are as fol-
lows:—

(i) Build up of production in the
existing steel plants through
maximum capacity utilisation;

(ii) completion of expansion pro-
grammeg of Bhilai and Bokaro
to 4.0 million ingot tonnes
each;

(iii) modernisation, rehabilitation
and introduction of technolo-
gical innovations in the steel
plants;

(iv) Bokaro expansion to 55 MT
stage; and

(v) setting up of a port based Ex-
port oriented Blast Furnace
Complex with an annual ca-
pacity of one million tonnes
of saleable pig iron on ‘Pro-
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duction Compengation’ basis
or under Rouble credit ar-
rangement.. ‘This would be the
first stage of the establish-
ment of a full-fledged integra-
ted steel plant..

(vi) CRGO/CRNGO Steel Sheets
Project of Rourkela;

(vii) First Phase of Salem Steel
Ltd, to produce Cold Rolled
Stainless Steel Sheets/Strips;
and

(viii) Additional melting facilities at
Alloy Steel Plant, Durgapur to
increase the existing Ingot
capacity from 100,000 Ingot
tonnes per annum of Alloy
Steel to 160,000 Ingot tonnes
per annum,

(ix) Increasing emphasis on Re-
search and Development Pro-
jectg for ensuring higher pro-
ductivity in the steel plants.

In additlon to above, it is expected
that there would be a continuing build
up of production in the mini steel sec-
tor including Electric Arc Furnace
unijts and rerollers.

Seiting up of Ministry’s own Printing
Press

*978. SHRI RAMACHANDRA MAL-
LICK: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether in view of the high
expenditure in printing of various
directories, forms etc., the Ministry
have finalised the proposal for set-
ting up its own printing press; and

(b) if so, the details of the deci-
sion?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAD): (a) and (b). A pro-
posal to set up a Deparimental Press
to cater partially to its printing re-
Quirements is under examination. The
details have not yet been finalised.
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Digcussions beld with Shri Aga Shaki

*980. PROF., P. G. MAVALANKAR:

SHRI SUKHDEV PRASAD
VERMA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Special Foreign
Affairg Adviser to the Pakistan Pre-
sident, Mr. Aga Shahi visiteq India
recently;

(b) if so, the purpose and fruitful
results, if any, of the said wvisit;

(c) whether the question of Pakis-
tani and Indian detenues/prisoners in
the two countries as also the question -
of Kashmir were discussed in detail
at the deliberations between the visit-
ing dignitary and Indian Government
leaders; and

(d) it go, what were the conclusions
and decisions in these matters?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) The Adviser on
Foreign Affairs, Government of Pakis-
tan, Mr. Agha Shahij visited India from
April 10--14, 1978.

(b) to (d). Mr. Agha Shahi's visit
was in return for my good-will visit®~
to Pakistan in February, 1978. The
Government of Pakistan had alse told
ug that they were agreeable to discus-
siong between the two countries on the
Salal Hydre-electric Plant being re-
sumed during the visit, -

As a result of the discussions held
during Mr, Agha Shahi's visit, an
agreement on the Salal Hydro-electric
Plant was signed on April 14, 1978.
There was also an exchange of ideas
on promotion of trade, preparation of
detainees and liberalisation of travel
facilities. The subject of Jammu and
Kashmir was mentioned by Mr. Agha
Shahi during his meeting with the
Prime Minister.
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Sepamate Research Council for Siddha
System

*981. SHRI R. KOLANTHAIVELU:
SHRI A. BALA PAJANOR:

Will the Minisier of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether no separate Research
Council has been formed for Siddha
system of medicine similar to those
far Unani and Homoeopathy;

(b) if so, the reasons for clubbing
it with Ayurveda; and

(c) the steps proposed to be taken
for constituting an autonomous board
or committee for development of
Siddha system?

THE MINISTER OF STATE IN
‘THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). Siddha sylsem is mainly preva-
lent in Tamil Nadu and as such it is
not of an all India character. This
system has also much similarity to
the Ayurveda system of medicirre, In
the whole country there are only 1,559
institutionally qualifieq Siddha practi-
tioners @s against 1,17,774 in Ayurveda,
10,268 in Unani and 19,871 in Homoeo-
pathy. Keeping these considerations
in view, il hag been decided to consti~
tute a Central Council for Research in
Ayurveda and Siddha.

(¢) The Governing Body of the Cen-
trel Reserved Council for Ayurveda
and Siddha inter alia includes two ex-
perts in 8iddha and the Director, Na-
tional Institute of Siddha/Central Re-
search Institute for Siddha. It has
been provided in the Rules and Regu-
lations of this Council that the Gov-
erning Body of the Council may, by
resolution, appoint standing or ad-hoc
committees consisting of either mem-
‘bers of the Governing Body or other
‘experts not being members of the
‘Governing Body for carrying out its
objects. As such, the possibility of
constituting a committee for Siddha
svstem will be considered after the
Council has gtarted functioning in full

$0

swing. However, there is no proposal
to constitute an autonomous board fer
Siddha system,

Shortage of explosives In Koderms
Micq Mines

*382. SHRI G. M. BANTAWALLA:

SHRI MUKHTIAR SINGH
MALIK .

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that almost
all the mica mines in the Koderma
Mining Area have come to a standstill
as a result of shortage of explosives;

(b) if so, the details thereof; and

(c) the steps taken by Government
to resolve the problem?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) No Sir.

(b) and (c¢). Do not arise.

Repair of communication system I
Tamil Nadu and other areas affected
by Cyclone

*983. SHRI R. V. SWAMINATHAN :
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Union Ministry has
repaired all the communication sys-
tem in the Tamil Nadu and other
affected areas which were effected
during the last year's cyelone;

(b) if so, how many communication
systems have not been repaired so far
and the reasons therefor; and

(c) the total cost of expenditure the
Ministry had to undergo?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI}: (a) Yes, Sir.

(b) Does not aries.
(c) Approximately Rs. 92 lacs.
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Rise in price of Mangansse Ore

*984. SHRI YESHWANT "BOROLE:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether a price rise of Rs. 12
per tonne has been given by his Mi-
nistry to the manganese ore mine
owners of the Orissa area who are
supplying this ore to the low grade
stee] plants i.e. 30 MN per cent;

(b) whether it is also a fact that
other miners can supply this ore at
cheaper rate; and

(c) if so, the reasons for giving
higher price to the Orissa miners?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) A price rrise of about Rs. 12 per
tonne for supplies of low grade man-
ganese ore from Barajamda sector
mainly was agreed to in the negotia-
tions held by M.M.T.C. with the East-
ern Zone Mine Owners’ Association.
The approval of the Ministry of Steel
and Mines was not necessary and the
increase in price is not limited to
supplies from Orissa area alone.

(b) M.M.T.C. has not received any
offer from any mine-owner offering
supplies of steel plant grade manga-
nese ore al a cheaper rate.

(c) Doeg not arise.

Popularisation of Hindl and other
Indian languages abroad

#*985. SHRI ISHWAR CHAUDHRY:
Will the Minister of EXTERNAL AFF-
AIRS be pleased to state:

(a) the steps taken after taking
charge from: the previous Government
through our missions and consulates
to popularise Hindi and other Indian
languages in various countries;

(b) whether there are any arrange-
ments for providing literature and
newspapers in Hindi and other Indian
languages to cater to Indian popula-
tion in those countries; and

(c) it so, the details thereof?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) to (¢). In order to
popularise Hindi in foreign countries.
through our Missions abroad, Hindi
officers, lecturers and stenographers
have been deputed and more Hindl
type-writers, books, newspapers and
magazines have been supplied to our '
Missions. We also award Fellowships
to foreign nationalg in order to enable
them to study Hindi in India.

Indian missions have also been en-
couraged to organise Hindi classes for
Indian children abroad. Hindi news-
paper exch Pprogr: are also
being encouraged in a few countries.

Journals, magazines and periodicals
in Hindi and other Indian languages
are available in the reading rooms and
visitors rooms of Indian missions es-
pecially in countrieg with a large
Indian population.

As far as other Indian languages are
concerned, we have sent teachers to
foreign universities and we make gifts
of books and magazines in Indian lan-
guages to other countries,

LL.O. Programmg to Update Skills of
Workers

*986. SHRI K. RAMAMURTHY:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the International La-
bour Organisation is launching pro-
grammes to update the skilly of wor-
kers in some vital sectors of the gco-
nomy which are expected to cost 8.4
rillion dollars; and

(b) if sp, the details of the pro-
grammes and their location?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir.

(b) The project on Advanced Voca-
tional Training System based on Mo~
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dules of employable skills has been
launched by the Government of India
and the State Governments jointly in
collaboration with the United Nations
Development Programme (UNDP) and
International Labour  Organisation
(ILO). The system envisages training
of highly skilled workers and techni-
cians in a variety of advanced and
sophisticated skills not available un-
der Craftsmen and Apprenticeship
Training Schemes. The duration of
the project would be four years and
six months,

The estimated financial costs are as
follows:

1. Government of India Rs. 181.830 lakhs
2. State Governments  Rs. 243.050 lakhs

s. UNDP/II/G Rs. 572.467 lakhs
(6.6 million dollars)

Rs. 997 347 lakhs

The assistance of UNDP/ILO would
be in the form of sophisticated equip-
ment and machinery, expertise and
fellowships. The Government of India
and State Governments would provide
necessary facilities, such as, buildings
staff and indigenous equipment for im-
plementation of the project. The ILO
would be the executing agency.

The scheme has been introduced at
the Advanced Training Institute, Mad-
ras and 5 Central Training Institutes
for Instructors located at Bombay,
Kanpur, Ludhiana, Calcutta and Hy-
derabad. 16 selected Industrial Train-
ing Institutes located at Ambattur,
Bangalore, Kalamessary, Pune, Baro-
da, Jodhpur, Durgapur, Dhanbad, Gau-
hati, Jabalpur, Visakhapatnam, Fari-
dabad, Rae-Bareilly, Meerut, Patiala
and Jammu are also covered by this
scheme. The total seating capacity of
all the Institutes would be 1182 (CTIs—
250, IT1s—912). Tentative targey for
the number of personnel to be trained
under the scheme during 4} years of
the project is 12000.

Training would be imparted in cer-
tain selected trades like Process Con-

trol Instrumentation, Metrology and
Inspection, Tool Design, Heat Treate
ment, Tool and Die-Making, Indian
Standards and Blue Print Reading,
Mechanjcal and Electrical Mainten-
ance, Modern Welding Techniques, ete.

Enquiry into killing of a Miner in
Eastern Coal Fields Lid.

9051. SHRI MOHD. HAYAT ALI:
Wil] the Minister of PARLIAMEN-.
TARY AFFAIRS AND LLABOUR be
pleased to state:

(a) whether the enquiry conducted-
by an' officer of the Directorate Gene-
ral of Mines and Safety into the kill-
ing of a miner, who was run over by
a speedy coal tub in para-sea open
cast mine under Eastern Coal Fields
Ltd., in the last week of March, 1878
has been completed;

(b) i so, the results of the enquiry;
and

(c) the nature of compensation
Government has paid or propose to
pay to the deceased family?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
It is presumed that the reference ig to
the fatal accident in Parasia open
cast project of Eastern Coalflelds Ltd.
on the 18th March 1978. The officers
of the Directorate General of Mines
Safely have completed their investi-
gation into this accident.

(b) The investigation has shown that
while two cablemen were working on
the cable of an electric shovel in an
over burden bench, a dumper came
ang hit one of the cablemen almost at
the edge of the bench when it could
not be controlled by its operator. The
cablemen who was hit fell about six
Metres down {o the lower bench and
was crushed to death by the dumper
which fell on him. The accident ap-
pears to have been caused because of
the use of a defective dumper too close
to the edge of the quarry. The Direc~
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torate General of Mines Safety has
been instructed to take suitable action
against the persons reésponsible for the
use of a defective dumper too close to
the edge of the quarry.

(c) Rs, 200/- and Rs. 500/- has been
Paid to the dependants of the decease’,
‘for funeral expenses and as ex-gratia
rayment respectively. Papers are
being processed for payment of due
compensation under the Workmen's
Compensation Act.
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Opening of P.F, Ofics at Port Biair

9053. SHRI MANORANJAN BHAK-
TA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government propose
to open an office of Provident Fund
Commission at Port Blair and if so,
what action has been taken; and

(b) whether there are g number of
provident fund cases against the emp-
loyers in the Union Territory of An-
daman and Nicobar Islands and if so,
what action has been taken?
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARIIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) An office
of the Provident Fund Inspector has
already started functioning at Port-
Blair since January, 1978.

(b) The information ig being col-
lected and will be laid down on the
Table of the Sabha.

Development of Postal facilitiess in
identified backward areas of Orissa

9054, SHRI GIRDHAR GOMANGO;
Will the Minister of COMMUNICA-
TIONS be pleased lo state:

. (a) the steps taken by his Ministry
to develop the identified backward
Districts in postal gervices and tele-
communication services of Orissa
State so far;

(b) whether his Minisiry issued
instructions to this Circle regarding
the policy and programmes of the
Government of India and to include
these areas in"the development pro-
grammes of the financial years; and

(c) if so, the programme thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAD): (a)

(i) Postal:

Liberalised norms are applicable for
the opening of post offices in the areas
identified as backward for the purpose
of expansion of postal facilities. The
permissible limit of loss which is upto
Rs. 750/- per annum for normal rurai
areag is enhanced o Rs. 1000/- and in
certain cases to Rs. 2500/~ p.a. in case
where the post office is required for
backward arcas, The minimum gua-
ranted income which is fixed as 25 per
cent of the cost for normal rural areas
is scaled down to 15 per cent of the
cost of the proposed post office for
backward areas.

(ii) Telecommunications:

The policy for provision of Telecu....
munication facilities is mere liberal
for backward areas than for ordinary
areas e.g. the minimum population li-
mit for villages for provision of tele-
communication facilities irregpective
of revenue considerations is 2,500 for
backward areas as compared to 5,000
in ordinary areas. Likewise, the mi-
nimum revenue required for sanction=
ing proposals on loss at other category
stationg like tourist, pilgrim centres,
out of the way places, polic stations.
under the charge of a Sub Inspector,
Power/Irrigation project sites is 15 per
cent of the annual recurring expendi-
ture for backward areas as compared
to 25 per cent in ordinary areas,

(b) and (c).
(i) Postal:

During 1977-78, 116 post offices have
been opened in the districts declared
as backward for the purpose of postal
expansion in Orissa State and it is
tentatively proposed to open 100 post
offices in these areas during 1978-79.

(ii) Telecommunications:

The policy guidelines have been
communicated to the Circles for im-
plemeutation. There are 153 more
villages entitled 1o provision of tele-
phone facility and 132 more villages
for telegraph facility under the libera-
lised yolicy. These villages are proposed
to be coverer! progressively during the
6th Plan. The target for Orissa Circle
for 1978-79 is for ppening 40 PCOs and
40 Telegraph Offices.

Utilization of Chromite-Ore

9055. SHRI PABITRA MOHAN PRA-
DHAN: Will the Minister of STEEL
AND MINES be pleased to state twhe-
ther Government have any proposal to
utilise the costly chromite-ore at its.
disposal not as raw-materials but as
well finished goods?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): Yes, 8ir.
«Government have received a proposal
for the getting up of an expori-oriented
plant jointly with the Government of
Orissa based on utilisation fo surplus
«chromite ore.
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fag smawT, fo aar SRNTC BT Ty
R/ war wraT § AT B W A
qoETaT wr §;

(=) & EraE wiwer & sg@man
foy 4 nw ® gRE TETT @EX
# wiw T af & w7 afz gh @1 59
R § aq1 faot faea mm;

() = wgamT foer € 21 g
¥ Wit sifas waee qan wfas wdwnic
F1 &1 § v g T F AT
AT | fameT qur arew 7 &7 e
wrxaLi 1 famfor 4 §;

(%) ufz g, d138 o Fav faog
ot @, =R

() 71 fagane g7 aew &
WNT 16 4T 20 UHo Hio UFo§
wa fir T wfrw § A g
TrhaT ¥ mfie 9, ofyaw Ame wfFs
# qéae q@ TFEr ¥ wdfw
11, weq S¥m wigw ¥ dgqw qar aifen
T TFA & WU 13 THo Hlo THo
& oz afy gf, a1 = srdarT 8t @
g I e ST WA T iy s ¢

dwre swre # oo s (st
agfosaw gadwem) :  (F) 9
firdY afear qgr TwaT & ity Io-
TFaTE FY AEar 60 ¥ wigw F ey
& @ 9w gew sTEe v & owwni &
fawrfra #< fedy 9a-TraT & T=t
FPTH IQ T aar fear s
& andfr syemfaa o q@ qer Sy
¥ mweag Io-sRATl AT §E@m 20 ¥
w9 A g | 9% W, afe ey
oy fod F W wer TR 4 £
a agi g IFET Aoy F oarx &
awt frarx fear wrr 8 wefE oy
fordt & #w ¥ ¥7 20 SU-IIFTN #Y
seaTias wEeTRR I F mmw wfge ey
forar o a% st 4w gEw  wEST



61 Written Answers VAISAKHA 14, 1800 (SAKA) Writien Answers 62
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Telephones disconnected in Delhi
9058. SHR] MADHAVRAO SCINDIA:

Will the Minister of COMMUNICA-
TIONS be pleaseq to state:

(a) the number of telephone con-
‘nections closeq in Delhi, exchange-
wise during the last one vear for non-
payment of bills and total amount
realised by way of restoration fee,
month-wise and exchange-wise;

(b) whether Government are aware
that subscribers are not recelving
bills, regularly angd as a result are put
into hardship and inconvenience to
pay large amount of bills alongwith
restoration fee as penalty within a
very short period; and

(¢) it so, what action Government
propose to take to mitigate public
grievance?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR] NARHARI PRASAD SUKH-
DEO SAI): (a) Information is given in
the statement laid on the Table of the
House. [Pluced in Library. See No.
LT-2237/178).

(b) Yes, Sir. The delay in the issue
of bill; is due to non-availability of
required computer time and suitable
computer facilities. Where the bills
are issued for a period covering more
than one quarter on account of this
delay the gubscribers, on their request,
are allowed to make payment on such
bills in instalments. The telephones
do not get disconnected in such cases
and restoration fee is not payable

(c) The work of telephone billing
and accounting has since been award-~
ed to a new computer Agency and tha
issue of bills is expected to be norma-
lisegq whep the Agency starts effective
functioning.

Linking state capitals with Delhi
through direct dialings

9059, SHRI AHMED M. PATLL:
Will tne Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there is any proposal
to connect all the State capitals with
the capital of the country through
direct dialings sysiem; and

(b) if so, when this proposal will
be implemen'cd ang if not, whether
Government will consider to do so?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes, Sir.

(by All State capitals except Imphal
(Manipur) and Agartala (Tripura)
have already been connecteq to Delhi
by STD. Agartala and Imphal are at
present manual exchanges and are
expected to be automatised by 1982,
1083 respectively and STD {o Delhi
can be provided thereafter,
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Indo-Sri Lanka Talks on Micre.wave

9060, SHRI D. AMAT. Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether Indo-Sri Lanka talks
were held in April, 1978 in Delhi on
the proposal of micro-wave system
between the two countries for pro-
viding higher grade telephome cir-
cuits; and

(b) if so, outcome of the talks?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DBO SAI): (a) and (b). Yes, Sir.
Talks were held at New Dethi on €th
and 7th April, 1978 with a 3-member
delegation from Shri Lanka headed by
Mr. C. J. Serasinghe, Secretary, Minis-
try of Posts and Telecommunications,
Government of Sri Lanka on the sche-
dule of implementation of Indo-Sri
Lanka Microwave System,

It is proposed to provide wideband
microwave system hetween Madurai
(India) and Colombo (Sri Lanka)
spanning a distance of 815 Kms, Ag a
resulf of the talks Indian P & T has
agreed to assist Shri Lanka administra-
tion in tower foundation ang in tower
erection in the initial stages and train
Sri Lanka engineers in the microwave
system. An agreeq target of March,
1979 for the commissioning of the sys-
tem has also been fixed. This target
is, however, subject to the completion
of associated civil works in Sri Lanka
territory by Sri Lanka P & T engineers
within the time frame specified for
such works.

Allotment of Higher Types of Quar-
ters in RP.F. Office, Delhj

9061. SHRI RAMESHWAR PATI-
DAR: Wil the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether some employees of
the office of the Regional Provident
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Fund Commissioner, Delhi have been
allotted staff quarters higher than
their entitlement in ‘the Bhavishya
Nidhi Enclave, New Dulhi;

(b) if so, the number and designa-
tion of such residents; and

(¢) whether the markeét rent is be-
ing charged from them and if not
why?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (8) Yes, The allot-
ment of higher type quarters has been
made in accordance with the rules.

(b) Four persons have been allotted
staff quarters higher than iheir entitle-
ment. Their names and present desig- °
nations are given here under:-—

1. Shri Sohan Lal, Head-Clerk.

2. Smt, Bimla Kathuria, Head-
Clerk.

3. Smt.
Clerk.

4. Shri R. N. Goel, U.D.C.-incarge.

Parvesh Anand, UD,

(¢) No market rent is being charged
from them. Rent is being charged as
per rules.
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Ban on Sceated Suparl
9063, SHRI R. K. MHALGI: Will the

Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government have re-
ceived a representation dated the 30th
January, 1978 from Ulhasnagar (Dis-
triet Thana, Maharashtra) in respect
of lifting up of ban on gcented supari,
one of the home industries;

(b) if so, what action have Govern-
ment taken or propose to take; and

(c) it Government have taken &
negative decision the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (3) to (¢). A re

presentation dated  30-1-1978 ;::
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rashira), wherein a request wag made
for permitting the use of saccharin in
seented supari. Since saccnarin, when
used in conjunction with supari is
likely to act ag a co-carcinogenic agent
as also  produce toxic effects, the
industry has been informed that use
of saccharin in scented supari cannot
be allowed.

There is, however, no ban on the
sale of scented supari ss implied in
the wording of part (a) of the question,

Production of Zine

9064. SHRI S, R, DAMANI: Will the
Minister of STEEL. AND MINES be
pleased to state:

(a) the indigenous production of
zine during 1977-78 and in the pre-
vious two years;

(b) the cost per tonne of produc-
tion and how it compareg with prices
of importeq metal; and

(¢) the quantity of zinc imparted
angd its value in 1977-78 to meet de-
mand and the estimated demand in
1978-79¢

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) The total
indigenous production ot zine by the
iwo zinc producers viz. Hindustan
Zine Lid. (in the public sector) mnd
M/s. Cominco Binani Zise Itd, (in

the private sector) ig irdicated te-
low:—

Year Production (Tonnes)
1975-76 27,831
1976-77 27,034
1971-18 43.128

(b) The estimated cost of production
of zinc by tne two indigenous producers
ig estimated at an average of Rs. 9760
pec tonne against the cif import
price of Rs. 5875 per tonne during
197Y-718 (when international prices
declined significantly),
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(c) During 197778, the MMTC im-
ahout 56,000 tonnes of gnc
metal valued at about Ra. 32.00 crares.

During 1978-79, the demand of zinc
meta] is estimated at 1,02,400 tonnes.

Suspeusion of Employees of LR.C.8,

9085. SHRIMATI MRINAL GORE:
Will the Minister of HEALTH AND
F;Amte Y WELFARE be pleased to
state:

(a) whether it is a fact that a num-
ber of employees of the Indian Red
Crosg Soclety at head quarters have
been suspended;

(b) it so, the reasons of their sug~
pension from work; ang

(¢) whether any enquiry has been
held in this regard; apd

(d) the details therect?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV). (a) Yes, Sir. Two
employees—one Superintendent and
one Peon have been suspended.

(b) Ag per the information given by
the Indian Red Cross Society, the Supe-
rintendent has been reported to be res-
ponsible for various acts prejudicial to
the interests of the Soclety gnd for
lapses/irregularities/acts of irresponsi-
ble nature in the performaunce of his
official duties, whicn amount to gross
misconduct.

The Peon has been indulging in
various activities which are prejudicial
to the interest of the Society and
amount to gross miscondust He st~
tempted to mis-appropriate Society’s
fund, creating fuss in public places
under the influence of liquor, refused
fo wear office uniform, lett station
without permission and found guilty
of selling his uniform etec.

(c) Yes, Sir,
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(d) The Superintendent, under sus-
pension, has not as yet answered the
charges communicated to hirr on 10th
January, 1878. He wag asked to reply
the charges by 20-1-1978, He pleaded
for the time, which hag heen granted
thrice, He hag regretted his inability
to appear before Inquiry Oficer even
on 1-4-1978.

The enquiry officer found the peon
guilty on all charges excepting (a)
leaving station without permission and
(b) reprimandation,

Selection of Homoeopathy Doctors
through UPSC

9066. SHRI SARAT KAR: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the crileriu Government has
adopted for selecting the Homoeopathy
Doctorg through UPSC; and

(b) whether there are some Homo-
eopathy (Doctors) (Specialist) who
are being called every year for taking
interviews?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) This Ministry

" sends requisition for various posts of
‘Homoepathic doctors to the Union
Public Service Commission ag and
when required. Tne gualificationg and
other requirements for the posts are
indicated in the requisition. The pusts
are advertiseq by the Commission on
this basis and the applications are
serutinised by the Commission with
reference fo essential and desirable
qualifications, duties, iob requirements
and responsibilities attached to the
post. The Commission then conduct
personal interviews and send {heir re-
commendations to the Ministry, It is
Jearnt that the Commission have re-
cently taken a decision to hold a
screening test for selecting candldates
for interviews, when necessary. In the
interviews the Commission is assisted

by Adviser as well as a representative
of this Ministry,

(b) Selection of Advisers is a matter
relating to the internal] working of
Commission. A panel of Adviserg in
each subject ig maintained by Com-
mission and the Advisers in particular
fleld are selected from the panels.
The Commission consider that it will
not be in the public interst to disclose
any detai] regarding the Advisers who
have assisieq the Commission,
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Functioning of National Council o
Safety in Mines -

9070. SHRI A. K. ROY: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleaseg to
state:

(2) whether on the pretext of finan-
cial crisis, making of safety filmg hold.
ing of safety dramas and exhibitions
suspended since long. vacancies not
fillled up, promotions not given, grat-
uity benefits in spite of General Body’s
recommendations not implemented
and gtaff not confirmed in National
Council of Safety in Mines;

(b) whether 23 lakhs of rupees of
N.C.S.M. are lying outstanding with
Coal Mines Welfare Commissioner,
Dhanbad and it so, action taken by
Government to make up the deficit;
and

(c) the action taken by Govern-

ment for proper functioning of the
National Council for safety in Mines?

MAY 4, 1878
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR; RAVINDRA VARMA): (a) .to
(c). The National Council for Salely
in Mineg is an autonomous organisa-
tion registered under the Societies
Registration Act, 1860. The Society is’
financed through ad hoc grantg frem
the Coal Mines Welfare Fund etc, The
Council received the following grants-
in-aid from the Coal Mines Welfare
Fund,

1974-75—Rs. 5.50 lakhs
1975-76—Rs. 8.00 lakhs

1976-77—Rs. 9.35 lakhs
1977-78—Rs. 6,00 lakhg

These 1ts were rel d keeping
in view the commitments ang avall-
ability of funds in the General Wel-
fare Account of the Coal Mines Wel-
fare Organisation. No further amount,
as such, ig due for these years.

So far ag the general financial con-
dition of the Council is concerned, the
receipis from all sourceg which in-
creased from 6,05,200 in 1974-75 to Hs.
10,23,300 in 1976-77 have been found to
be not adequate to meet itg expendi-
ture.

However, this has not resulted in
the activitieg of the Council being
suspended though some of its activi-
tieg had to be slowed down. The pro-
duction of drams and exhibitions are
arrangeq where their necessity it felt.
Making of films on safety is only
attempted occasionally by the
Council.

So far ag the administrative aspects
are concerned at present there is only
one vacancy, i.e. of the Administrative
Officer, for filing ‘which necessary
action has already beep initiated. Pro-
motions have not been helg up. As
regardg the confirmation of staff, since
the Council is a registered society with
inherent provislon for digsolution, it is
not possible to declare its employees
permanent, However thiz has not
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stood in the way of the employees
bieng given benefits similar to those
given to permanent Government ser-
vants, The question of introducing a
gratuity scheme for the employees is
under consideration of the Council.

Permission to Eye Specialist to attend
National Conference/seminans

9071, SHRI K. LAKKAPPA: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that the
same Eye Specialist in Willingdon
Hospital has been alloweq to attend
all national Conferences/seminars
every time without giving chance to
any other specialist; and

(b) if so, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBIL
PRASAD YADAV): (a) and (b). The
permission to attend such conferences
seminarg is granted on the basig of the
applications made by the concerned
specialists. The other Eye Specialist
in Willingdon Hospital has never ap-
plied for nor been refused permission
to attend any such Conference/Semi-
nar.

Indo-U.8.8.R. Joint Commission

9072. SHRI CHITTA BASU: Will
. the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the progress of works of Indo-
Soviet Joint Commission and the tan-
gible results so far achieved (both
short term and long term) till date;
and

(b) the same of Indo-U.S. Joint
Commission till date?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) The Indo-Soviet
Joint Commission was established in
1972 and so far four meetings of this
Commission have been held. During
these meetings agreements have been
reached on important matters sucn as

the expansion programme of Bhilai ang
Bokaro steel plant; and the Heavy
Machine Building Plants at Hardwar,
Ranchi ang Durgapur, improvement of
existing technology in the steel rlants
ag well gg in the heavy machine build.
ing plants built with Soviet assistance,
deliveries of important components
and materials to BHEL, preparation of
feasibility studies in regarq to Ram-
garh open cast mine, central workshopg
at Singrauli, Nakrakonda mines, Jayant
open cast mine and Jhanjra under-
ground mines, introduction of hydrau-
lic coal mining technology, the setting
up, on a compensation basis, of an alu-
mina plant in Andhra Pradegh with a
capacity of about 600,000 tonnes of
alumina per annum, the processing of
poly-metallic ores of the Sukinda
(Orissa) deposits, setting up of a Tro-
poscatter communication link, estab-
lishment of a port-based export-ori-
ented blast furnace complex for pro-
duction of foundry grade pig iron,
participation of Indian organi-
sations in  designing, construc-
tion and erection work  re-
lating to projects set up in third
countries with Soviet assistance, set-
ting up of a working group to work
out detailg of long-term economic co-
operation and the establishment of a
Sub-Commission on Scientific and
Technological  Cooperation. It has
also been agreed to set up working
groups on ferroug and non-ferrous
metallurgy for determining areas of
further cooperation in these fields.

(b) The Indo-US Joint Commission,
establisheq in 1974, hag held three
meetings so far. Three Sub-Commis-
siong dealing with Economy and Com-
merce, Science and Technology, and
Education and Culture have been set
up under the Joint Commission to deal
with cooperation in those areas. The
Economic and Commercial Sub~Com-
mission has been concerned with
matters of bilateral trade, US GSP,
investment policies etc, The Science
and Technology Sub-Commission has
identified areag of cooperative research
which include energy, earth sclences,
oceanography etc, The Education and
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Culture Sub-Commission hasg organised
seminars and exhibitiong as well as
launcheq a programme for exchange
of personnel in the' flelds of radio,
television and films,

At its last meeting In January 1978,
the Indo-US Joint Commission review-
ed and endorsed the .reports of the
three Sub-Commissions,

Pollution caused by Mining operations
in Goa
9073. SHRI AMRUT XKASAR; Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether Government are aware
of the large scale environmental pol-
lution caused by the mining operationg
in the Union Territory of Goa;

(b) whether it is a fact that ninety
per cent of those suffering from tuber-
culosis in the Union Territory of Goa
are the persons residing in the vil-
lages where mining operations are
carried on;

(c) what steps Government have
taken to avoid this pollution; and

(d) whether Government have any
scheme to compensate thbse persons
who suffer due to pollution in mining
area in Goa by means of medical
facilities and other amenities?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) to (d). The
information is being collected and will
be laid on the Table of the Sabha.

s qrde & fag sieer w1 gETr
9074. ® TAAw AT AT

Fawr et a7 A FY Far FGT
(%) 7 sfwiar & G wfew

RNAAY FIAT TR AN FT gwrw fear

¥

(=) =fe 70, AY 3T a7 FTETE N
#ar wfafwm §&; o

() == Frorr & v WA A
R’

MAY 4, 1978

Written Answers 76

Reler sisft(t srerer fegry wroriet):
(%) »howr § debr sfow wwanr
¥ farc a1 wmdw fem @ o
TR T EF Fy § foelt wiiwnifon
TETE A A A g

(&) &R (7) wrew <
aAra: gl wmfaw agdnr ¥ e
M WY T § ooy @ wg
uHY F § fr gad ow § el
AT wewfa & wrfavie & g & gaer
safe fraifea & a%f o o
THAAT At wwE OeRT & agal
HIT wgE a7 frstT w00

Solution to Unemployment

9075, SHRI G. Y. KRISHNAN: wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether he proposes to call for
a dialogue between representatives of
the industry and Government to solve
the unemployment problem; and

(b) if so, the details thereof?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SIIRI
RAVINDRA VARMA): (a) and (b).
There is a constant dialogue betwewn
representatives of industry and the
Government in varioug forums. There
is no proposal at present for any spe-
cial dialogue.
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Complaint of Firm against R.P.F.
Bombay

9077. DR, BAPU KALDATE: Will
e Minister of PARLIAMENTARY
AFFIARS AND LABOUR be pleased
io state:

¢a) whether the complaint of Che-
micals and Fibres India a  private
firm in Bombay against the Regional
Pravident Fund Commissioner in
Bembay (Maharashtra) has been
investigated;

(b) whether the accusation against
the Regional Commissioner has been
found correct; and

(c) if so, what action has been
taken against the Regional Commis-
sioner?

THE MINITER OF STATE IN 1HE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHM): (a} to (c). No com~
plaint from M/s. Chemicals Fibres
India Limited was received by the
Government. However a representa-
tion dated the 16th January, 1978 was
received from the CAFL Bmployees’
Union requesting that there should be
no interference on the part of the pro-
vident fund authorities in the matter
of grant of exemption to M/s. Chemi-
cely and Fibres India Ltd, Thana.
Since under section 17{1) of the Em-
ployees’ Provident Funds and Mlscel-
lanecus Provisions Act, 1952, the Gov-
ernment of Maharashtra is the appro-

jate authority for the grant of exemp-
wtiu’t:n this clze, they would no doubt
decide the matter on the merit.

Per Capita Medics) Expenditore

8078, SHRI SUSHIL KUMAR DHA-
RA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased fo
refer to the  reply given to 3tarred
Question No. 626 on the 8th April, 1978
regarding per capita Medical expendi~
ture in the country ang state:

(a) the reasons for the disparity of
expenditure in regard to per capita
expenditure in Bihar, Nagaland, U.P,
Pondicherry and West Bengal as
shown in the Annexure Ito the above
mentioned reply anq whether the
State of Bihar could spend Rs. 4.09
and Nagaland Rs. 8.84 again Uttar
Pradesh only Rs. 5.08 and Pondicherry
Rs. 3884 and West Bengal only
Rs. 9.78; and

(b) the per capita medical expen-
diture in terms of rupees in the coun-
try during the years 1875-76 and
1876-77?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WHELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Health is a
State subject and services in different
regiong of the country have developed
according to the availability of finan-
cial and medical manpower resources
as also the particular needs of a State.
In a large country like, India, it is nof
possible to ensure triag per cavita ex-
penditure iz uniform all over the
country. The variation in per cepila
expenditure can be attributeq to his-
torica] reasons, the development of
specific methods of Health Delivery
System and the physical features of a
State. The per tapita expenditure in
Nagaland came down from RS. 80.84
in 1974-75 to Rs, 75.84 in 1975-76 where-
as in Stateg like Bihar and Uttar Pra-
desh it showeq a marginal increase in
1975-76 from Rs, 4.09 to Rs. 4.46 and
trom Rs, 5.08 to Rs, 5.36 respectively.

(b) Per capita expenditure on health
in terms of rupees in the country for
the year 1975-76 is ®iven in the state-
ment, The expenditure figures for the
year 1976-77 have yet to be compiled.
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Per Capita Medical Expenditure in India

during 1975-76.

States{U.Ts. Per capi
axpendilure
(1975-76)
in Rupecs)
5. Andhra Pradesh 8-86
2. Arunachal Pradesh 4312
3. Asam 10°27
4. Bihar 4°46
5. Gujarat 10'68
6. Harayana . 119’
7. Himachal Pradesh 19°36
8, Jammu & Kashmir . 37°02
9. Karanataka 26
10. Kerala . . 14° 12
11. Madhya Pradesh 698
12. Maharashtra 1341
13. Manipur . 16:98
14. Meghalaya 2408
15. Nagaland . 7584
16. Orissa 913
17. Pugjab 1788
18. Rajasthan 13°27
19. Sikkim 2366
20. Tamil Nadu 10°94
21, Tripura 1322
22. Uttar Pradesh . 5°36
23. West Bengal 12° 31
24. Goa . 47'59
25. Pondicherry 5004
INDIA 10°63

Written Answers 8 .
Medicinal Plants in Hill States

9079. SHRI K. B, CHETTRL: Will
the Minister of HEALTH AND YAMI-
LY WELFARE be pleased {o state:

(a) whether medicinal plants are
in abundance in the hill State of
Sikkim;

(b) if so, whether Government pro-
pose to survey the area and set up a
research centre for the same; and

(c¢) it not, the reasons therefor?

THE MINISTER OF STATE ‘N THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Yes,

(b) and (¢c). The Central Council
for Research in Indiap Medicine and
Homoeopathy has already surveyed a
part of Sikkim in March-April, 1977 tp
assesg the medico-botanical potentiali~
ty. The Council has planned further
surveys of this area during the current
vear. The feasibility of setting up of
a research centre in Sikkim will be
considered after necessary data with
regard to availability of medicinal
plants ang the traditional systems of
medicine prevailing in Sikkim tas
been collected by the Council,
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Siddha System

9682, SHRI P. S. RAMALINGAM:
SHRI K. MAYATHEVAR:
SHRI P. KANNAN:

Will the Minister of HEPALTH AND
FAMILY WELFARE be pleaseg to
state:

(a) the reasons for not including
Siddha gystem in the Documentation
ang Reference service for 1.5.M.; and

(b) the place given to Siddha sys-
tem in the proposed Central Pharmacy
in Indian systems of medicine?

PHE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WHLFARE (SHRI JAGDAMBI
PRASAD YADAYV): (a) The Classical
works in Siddha system are included
in the Documentation and Reference
Serviees of the Central Council for
Research in Indian Medicine and
Homoeopathy.

(b) The main objective of the Indian
Medicine Pharmaceutical Corporation
Liscited, which hasyet o be establish-
<d i9 to undestake the manufacture of
Indisn medicines. Initlally the Cor-
poration will manufacture genuine
Ayurvedic and Unani Medicines and
at @ later stage the Corporation wilt
dlie - underteke the manufacture of
‘Stddha medicines.

Membership Verification of Kaudin
Port Trust and Dock Labour Board

9083. SHRI ANANT DAVE: Wil| the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether verification of member-
ship at Kandla port Trust and Dock
Labour Board was done by Labour
Ministry;

(b) whether Transport Dock War-
kers Union Kandla is having com-
fortable majority than all other
unfons; and

(e) if so, why the recognition is not
being given to this union?

THE MINISTER OF PARLIAMERN-
TARY AFFAIRS AND LABOUR (SHRL
RAVINDRA VARMA): (a) Verification
of membership of unions of port and
dock workers functioning in Kandla
Port ag on the 31st December, 1976
wag conducted by the officers of the
Central Industrial Relations Machinery.

(b) The Transport and Dock Workers
Union, Kandla had a verified member-
ship of 1701 out of 3880 workers o~
the port side and 535 out of 1549 work-
erg on the dock side,

(c) The verification of membership
was conducted for the sole purpose of
allocation of Labour Seats on the Port
Trust/Dock Labour Board and not for
recognition,

Discontentiqent Among Class III Em-
ployees of the Central Board of Wor-
kers' Education

9084. SHR] AHSAN JAFRI: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether there is a lot of dis-
contentment among Clasg III em-
ployees of Central Board of Workers'
Fducation regarding departmental
channels for recruitment of Educa-
tion Officers; and
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(b) 1f so, the reaction of Govern.
ment and what steps Government ure
geing to take to set it right?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) No, Sir.

(b) Doeg not arise
Expenditure on Philatelic Bureaux

9685. SHRT SURAJ BHAN: Wil] the
Minister of COMMUNICATIONS be
pleaseq to state:

(a) the total expenditure incur-
red by the Department in 1876-77 and
1977-78 on the establishment of Phila-
teic Bureaux and the supervisory
staff at different levels in connection
therewith;

Philatelic

MAY 4, 1978
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(¢) are they ablg to comply
the mail orders qbull:kl;;co with

(d) if not, whether any such orders

are pending with som,
Bureaux; and e Philapelic

) (e) if 80, what is the oldest pend-
ing and why?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR] NARHARI PRASAD SUKH-
DEQ SAI): (a) The total expendituye
incurred by the department in 187677
and 1977-78 on the establishment of
Philatelic Bureaux and the supervisayy
staft at different levelg in connectton
with it ig as follows:

1976-717—Rs, 5,57,763-27
1977-78-Rs, 6,63,620-83
(b) Nameg of Pnilatelic Bureaux are

(b) at what places
Bureaux have been established; ag under:—
Awmbala Bombay B Chandigarh Kanpur Anna Road
4 Madras
Akmedabad . Bhopal Hyderabad Lucknow New Delhj
Allahabad Calcutta Indore Ludhjana Patna
Bangalore Cutiack Jaipur Nagpur Shillong
Simla . . . Coimbatore Pune Trivandrum
Syinagar Pondicherry Gauhati 1. Central Base PO Clus6APO
2. Central Base PO CloggAPO:
(c) Yes, Sir.
(d) No, Sir.

(e) Does not arise,

Help to Namibia

9086, SHRI VIJAY KUMAR MAL-'

HOTRA: Will the Minister of EX-
TERNAL  AFFAIRS be pleascd to
state:

(a) what material help has already
been promised to SWAPO for the
freedom struggle in SW. Africa
(Namibia) and what material help
has already been given to them;

(b) the details of diplomatic pro-

pesals forwarded by heads of 5 Wes-
iern countries Ministers in New Delhi

when they met the Foreign Minisler
during the visit of SWAPO Chief Sem

Nujoma to New Delhi; ang

(¢) whether Government have paw-
mised military ald also to SWAPO?

THE MINISTER OF BXTERNAL
AFFAIRS (SHRI ATAL BIBARI
VAJPAYEE): (a) We thope that &
negotiated and peacefu] settlement #f
the Namibian guestion would be fowsd
and that Namibia would become inde-
pendent thig year. If efforts to brimg
about such a settlement do not stc-
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ceed due to the obduracy of the South
African regime, and armed struggle
were to become consequently neces-
sary, India would continue to extend
political diplomatic, moraland mate-
rial suppor{ fo SWAPO which ig the
sole liberation movement for Namibia.

Material help rendered so far to
SWAPO by India has consisted of sup-
ply of cloth, boots, tea, coffee, medi-
cines, communication equipment, and
other material. Also, we have been
extending training facilities in various
flelds. Scholarshipg for SWAPO nomi=
nees are also being given,

(b) The text of “Proposal for a Set-
tlement of the Namibian situation”
(Proposals of Five Power Contact
Group) which was handed over by
~Heads of Five Western countries is
placed on the Table of the House,
(Placed in Library. See No, LT-2238/,
78).

(c) No, Sir.
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Reasons for Change in Structure of
.SAIL

9088. SHRI L. 1. KAPUR: Will the
Minister of STEEL AND MINES be
pleased to state;

(a) the main reasons that prompted
Government to change the present
structure of S8AIL;

(b) the benefits that would accrue
1o the coal consuming units; and
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{c) the details of the unemploy-
ment and transfer of staff Que to
these gteps of restructuring bhusiness?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The main object of restructuring of
Steel Authority of India Limited is to
bring the public sector steel plants
under the overall control of an integral
company so that it can function as an
Integrated steel complex and Con-
centrate on steel production activities.
This is expected to lead to better
management of and greater efficiency
in the working of the steel plants and
other units.

(b) Coal consuming units other
than steel plants, will not be directly
affected by the restructuring of SAIL.

(¢) The restructuring of SAIL is not
expected to result in any unemploy-
ment, As regards transfer of staff,
the Public Sector 1Iron and Steel
Companies (Restructuring} and Mis-
cellaneous Provisions Act, 1978 pro-
vides, inter-alia, that an employee
holding officer in a dissolved company
or a transferred unit will continue
to hold office in the corresponding
unit of SAIL or of the transferee
-company, as the case may, on the
same terms and conditions of service
unless and unti} such terms and con-
ditions are duly aitered.

Committee on LLS.C.O.

9089. SHRI C. K. CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whethér Government have ap-
pointed a Committee to study the
causes for the slide béck of the Indian
Iron and Steel Company ang to sug-
gest measures to overcome fit;

(d) if so, the details;

(c) whether the saig Costmaittee
has completed its study;
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(d) if so, the details thereof; and
(e) it not, by when it is expected?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
to (e). No such Committee has been
appointed by Government. The Board
of Directlors of Indian Iron and Steel
Company have decided to set up a
team of Officers to go into the work-
ing of the Company. The Composition
of the tcam is being finalised.

Providing Telephone to Gurgunta
Post Office, Karnataka

9080, SHRI RAJSHEKHAR KOLUR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have re-
ceived a request from the residents of
village Gurgunta, Taluka Lingasugur,
of Raichur District in Karnataka for
providing a  telephone to the Post
Office; and

(b) if so, the sleps taken by Govern-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes, Sir.

(b) A Public Call Office was opened
at Gurgunta in March’ 78,

Vishwayatan Yogashram and Central-
Research Ingtitute

9091. SHRI HAR] VISHNU
KAMATH: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the names of Researchl Officers
(Yoga), Research Officers (Literary).
Lecturers in Yoga, and Technical As-
sistants who were bormne on the staff
of Vishwayatan Yogashram and the
Central Research Institute for Yoga
before Government’s takeover of the
Institutions;

(b) whether the personnel had the
requisite qualifications for their jobs:



8 9  Written Answers VAISAKHA 14, 1900 (SAKA) Written Answery 9%

{c) whethér there has been any
‘¢hange in the aforementioned staft
personnel since the take over;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMEB] PRASAD YADAV): (a) The
information is given below:

(1) Km, Manju Sarcen,
Research Officer (Yoga).

(2) Shri Ram Pal Sharma f‘
Research Officer (Yoga).

(3) Smt. Vanmala Vachani,
Rescarch Officer (Literary).

(#) Shri B. N. Agarwal ,
Lecturer in Yoga.

(5) Shri Murli Choudhry,
‘Technical Assistant.

(6) Km. Gurjeet Gill,
Technical Awsistant.
{b) No.
(c) to (e) : Yes. The servicesof the
following persons have been terminated.

Date of termina-
tion.

(1) Km. Manju Sareen,
Research Officer. (Yoga). 18-2-1978

(2) Smt. Vanmala Vachani,
Research Officer . .
(Literary)

18-2-1978

(3} Km. Guejeet Gill,

Technical Assistant, 8-3-1978
(4) Shri Muwli Choudhry,
Technical Assistant, 15-3-1978

—— .

Other cases will be taken up and
reviewed soon.

After the take over the different
yogic Kriyas have been purified in
accordance with Patanjali Yoga Sutras,
the 8 Hatha Text Books and 108

‘Yogopanishads. For that dally practi-
cal and theory classes for instructors
have been introduced, In addition one
clasg on meditation has also been
introduced. For the benefit of
Sadhaks theory classes in different
aspects of Yoga have been started, In
collaboration with Dr. Ram Manohar
Lohia Hospita] and All India Institute
of Medical Sciences research program.
mes have been undertaken. After
the removal of unqualified staff, who
were also a handerance towardg the
smooth running of the Institution,
attendance of Sadhaks increased dur-
ing March-April, 1978 andq after fresh
staff is enrolled, the progress ig ex-
pected to improve further.

Definition of Rural Areas for Pestat
Facilities

9092. SHRI GEORGE MATHEW:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government propoge te
change the general term used by the
postal authorities to define rural areas
as regards thickly populated centres,
to provide additional postal facilities;

(b) whether the 2-mile limit for
establishing postal facilities in rural
areas is proposed to be relaxed;

(c) whether there is a proposal to
open a Post Officc at Malankara Ortho-
dox Syrian Church Medical Mission
Hospital at Kolencherry in Ernakulam
Distt. of Kerala?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) No Sir.

(b) The norms for opening of post
offices in rural areas are under re-
view. Distance of a proposed post
office from an existing post office is
one of the norms now.

(c) The proposal for opening of &
post office at Malankara Orthodox
Syrian Church Medical Mission Hos-
pital at Kolencherry in Ernakulam dis-
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trict of Kerala was examined, but
the same was not found justified as
per departmental norms.

Jamshedpur Steel Plant

8093, SHRI VASANT SATHE: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether it is a fact that the
Tata's have submitted a proposal to
double the capacity of their Jamshed-
pur Steel Plant from two to four
million tonnes; and

(b) if so, the details of the proposal
made and the decision taken/proposed
to be taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No for-
mal proposal for the expansion of the
capacity of their steel plant at Jam-
shedpur has yet been submitted by
the Tata Tron and Steel Co. Ltd.

(b) Does not arise.

- Removal of Portraits of National
Leaders from Embassies

9094. SHRI C. K. JAFFER SHARIF:
Will the Minister of EXTERNAL AF-
FAIRS he pleased to state:

(a) whether the portraits of some of
great National Leaders have recently
been removed from some of our em-
bassies;

(b) if so, the names of such embas-
sies and the names of those leaders;

(¢) the detailg in this regard for re-
moving the portraits of these leaders;
and

(d) the criteria/policy Government
have defined in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) to (d). According to

his directive issued in March, 1977 the .

Prime Minister had made it clear that
‘his portrait should not be displayed in
‘Missions abroad and that prominence
should be given to the portraits of
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Mahatma Gandhi and the President.
Portraits of important and respected
national leaders continue to be dis-
played in Indian Missions abroad.

Problems of Indian Residents in
England

9095. SHRI BHAGAT RAM: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether he is aware that Indian
Workers’ Association, Great Britain,
submitted a memorandum to the High
Commissioner of India in Britain in
the month of November, 1977, about
the problems -of Indian residents in
England;

(b) the main problems mentioned
in that memorandum; and

(¢) what steps Government have
taken or are taking- to resolve those
problems?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Yes, Sir.

(b) The main demands mentioned
in the Memorandum were:

(i) To streamline passport pro-
cedures by allowing representative
Indian organisations to attest pass-
port photographs, ending red taplsm
and corruption and providing facili-
ties for issue of passports in emer-
gency;

(ii) To stop the practice of asking
applicants for renewal of expired
passports to provide British Home
Office document ag proof that they
have not acquired British nationa-
lity;

(iii) To allow addition of surnames
in passports without insisting on
advertisement in newspapers;

(iv) To give right to people of
Indian origin holding British citi-
zenship to enter and gettle in India
by incorporating a clause in this
respect in the Indisn Constitution;
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(v) To raise the present limit of
customs allowance from Rs. 500.00
to L 500.00 and to end harassment
by immigration and customs officers
in India;

(vi) To stop the practice of asking
for self-addressed envelopes grom
applicants; and

(vii) Extend validity of passporis
to 10 years.

(c) Our High Commission in London
. has already taken the following action
.. on the main demands mentioned in the
Memorandum:

(i) Category of persons who cun
attest passport photographs has been
. broadened and High Commission
has started authorising two top
office-bearers of well established or-
ganisations to do such attestation,
Besides, High Commission has been
streamlining its procedures to give
more prompt and convenient ser-
vice to Indians in U.K. and has made
special arrangements to issue pass-
ports in emergent cases. No specific
complaint of corruption has been
‘received against any passport official
.and Memorandum itself concede that
it was not possible to substantiate
its allegation.

(ii) The High Commission now
. only asks for proof or certificate of
non-acquisition of British nationa-
lity where there is doubt that the
applicant may be trying to obtain
an Indian passport while retaining
the British passport.

(iil) Procedure regarding addi-
tion of surnames in passports has
been liberalised considerably. It is
possible in most cases now to add
surnames in passports without for-
malities of inserling advertisements
in newspapers, etc. High Commis-
sion is also now aecepting advertise-
ments about change of names in
any well-established English or
Iodian language newspaper. The
liberalised procedures have been
widely publicised by High Commis-

Written Answers VAISAKHA 14, 1900 (SAKA) Written Answers 94

sion through press releases and
letters to all Indian organisations.

(iv) The Constitution of India dees
not provide for dual nationality.
Under the Indian Citizenship Act
any person who voluntarily acquires
foreign nationality loses his Indian
citizenship. However, no visa is
required to be obtained by persans
of Indian origin with British citi-
zenship. Such persons, if they 1a-
tend to settle permanently in India
can apply to register themselves as
Indian citizeng after only 6 months’
residence in India. Before they are
actually registered as citizens, they
have to renounce their foreign citi-
zenship.

(v) The matter of fixation of limits
of customs allowances under various
Baggage Rules has been under con-
sideration of the appropriate au-
thorities in India. Specific allega-
tions of harassment by customs ar
immigration officers in India brought
io High Commission’s notice were
referred to concerned  authorities
for enquiry and necessary action.

(vi) Self-addressed envelopes were
being asked for from applicants as
this saves time and minimises chan-
ces of mistakes in addressing covers.
The High Commission does not now
demand that such self-addressed
envelopes sent by applicanis should
he stamped or registered by them.

(vii) Normally the total life of
an Indian passport is now 10 years,—
five years initially and renewable
for another five years. It does not
seem necessary to increase the ini-
tial life of an Indian passport to
10 years.

Loss to NVMIDC due to recession ia
Steel Industry

9096, SHRT M. RAMGOPAL REDDY:
Wwill the Minlster of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that due
to global recession in steel industry.
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1he National Mineral Development
€orporation is likely to incur a mini-
mum loss of Rs. 10 to 15 crores; per
year; and

(b) it so, the remedial
taken?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes, Sir.

(b) The N.M.D.C., in association with
MM.T.C.; are exploring possibilities
of exporting iron ore and fines to now
overseas markets.

mmeasurss

Enquiry into capacity and actual
Production of HINDALCO

9097. SHRI SAUGATA ROY: Wil

the Minister of STEEL AND MINES

ke pleased to stale:

(a) whether UP Power Miyister
has wriften to the Union Government
te enquire into capacity, actual pro-
#fluction and other malpractices in
HINDALCO; and

(b) the reaction of the Central Gov-
ernment to the same?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK). (a)
Ne such letter has been received.

(b) Does not arise.
Conference on Employment

9098. SHRI PRASANNBHAI MEHTA:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether a round table Confer-
ence on employment convened by the
Asian Regional Organisation of the
International Confederation of Free
Trade Unions has recommended to
the Centre for the -setting up of a
high-powered commission headed by
the Prime Minister to give employ-
ment orientation’ to the entire econo-
mic policy;

(b) if so, the reaction of the union
Government;
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(c) whether they have suggested
that trade union should also be given
representation in the commission; and

(d) other subjects discussed in the
meeting anq whether Government
have examined their suggestionsg?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (d). An
Indian National Round Table on Em-
ployment was convened by the Inter-
national Confederation of Free Trade
Unions, Asian Regional Organisation
(ICFTUARO) from April 5 to 7, 1978
in New Delhi. Government have not
received any proposals from the Reund
Table.

2. It is learnt that the discussior~@

in the Conference covered a wide range
of subjects related to employment
generation such as reappraisal of fiseal
policies, involvement of the commen
people and the weaker sections in the
process of development, setting up ef
consortia at area levels for compre-
hensive intensive area  development,
organisation of the rural poor, previ-
sion of widespread meaningful eduea-
tional facilities including facilities for
adult education, development and
utilisation of appropriate technologies,
effective and responsible participation
of the trade union®movement in the
process of development, steps to be
taken by international
promote employment generation in the
developing countries ete. etc. One of
the recommendations of the Round
Table is reported to relate fo the set-
ting up of a high power CommisSion
on Employment with adequate authori-
ty and professional competence and
with effective representation of the
trade union movement.
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" 9100. SHRI PURNANARAYAN
SINHA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government is aware
that the Tezpur Mental Hospital in
Assam ig now 105 years old and it is
the only such Hospital in the whole of
North-east Tripura, West Bengal and
Sikkim:;

(b) if so, what special arrangements
are being made to centralise its deve-
lopment, reception and facilities of
treatment of a larger number of pa-
tients and sanction of coverage of the
risk to the male and female keepers
in handling the insane persons de-
tained jn the Hospital; and

(c) if Government shall not take
over the Hospital, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) to (c). The
information is being collected and will
be laid on the Table of the Sabha when
received.

atwyT 2EEM QR W #% e
A & Q1Y

8101. st TH Atm TarATHY :
#IT qUTT HeAT TF TATH A T F
fa:

() =0 wfar fomr (smx
w2w) # wowge ESHA gawE w1
w% a1 gETE § @9 SN ¥ ay §
#¥ www gy & fewoda
&

(@) afe @, &t sod faaew &
war s §; A%

() womgT TwE CAEES &Y
«TC, WIRATCOAY, TS SrnT s
szt & WA & sy wfomE g ?



99 Writter. Answers

Ty wwrea ¥ T oy (st weglfc
e g aw) : (%) ot
adf t

(&) wwa &1 2df s5an1

(7) &¥TI7 W WEA  FF
sty fama sigar E@fon ¢x
7T T & arg fas & fafy g fow
%1 wifger fag 78f wear )

Publication of Ethical Homoeopathy
in Hindi and English

9102. DR. BHAGWAN DAS RATHOR:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that Bharat
is publishing the First Weekly of the
World on Ethical Homoeopathy in
Hindi and English (for the last about
5 years) from Hardwar;

(b) if so, whether Government pro-
pose to recognise these weeklies; and

(e) if not, the reasons ihereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI.
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) to (c). The
Honourable Member is perhaps refer-
ring to the ‘Homoeopathy Jagat' pub-
lished from Hardawar. This Ministry
has no information regarding its circu.
lation and regularity of publication. A
number of professional journals of
Homoeopathy are heing published in
India and abroad for quite sometime.
The Government do not grant recogni-
tion to such journals. The leading
journals in Homoeopathy, namely, ‘the
Hahnemannean Cleenings’ published
from Calcutta, ‘Journal of Homoeo-
pathy’ published from Bombay and the
Journal of Homoeopathic Medical
Association of India etc., are also not
recognised by Government of India as
this is not considered necessary.
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Employment in Malanjkhand Copper
Project

9105. SHRI AGHAN SINGH THA-
KUR: Will the Minister of STEEL, AND
MINES be pleased to state:

(a) whether an assessment of em-
ployment potential in the Malanj-
khand Copper Project has been made;
and

(b) if so, how many pcople are like-
ly to get jobs after commissioning of
the project?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes, Sir.

(b) 1862 persons are likely to be
employed at the full operational stage
ot the project.
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Indian Red Croms Soclely

9106. SHRI SHARAD YADAV: Wwill
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether it is a fact that the In-
dian Red Cross Societies Employees
Unijon have submitted a charter of de-
mands to the Indian Red Cross Socle.
ties Headquarter authorities;

(b) it so, the contents thereof; and

(c¢) what action is being taken by
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). As
informed by the Indian Red Cross
Society, the Indian Red Cross Workers
Union, New Delhi, have made the fol-
lowing demands:

1. Withdrawal of suspension order
to the Staff Members.

2. Stop Direct Unfair and Ad-hoc
appointments by-passing Employ-
ment Exchange.

3. Stop favouritism on promotions/
allowances.

4. Promotion on Seniority Basis.

5. Immediate filling of posts liv-
ing sanctioned.

6. Quallfied class IV staff should
be upgraded to Class III.

7. Immediate removal of Retired
persons re-employed in the Society.

8. Action against the man who
manhandled staff member.

9. Demote all members
‘promoted.

unduly

10. Stop drainage of money from
the Society by few capriciously offf-
cers, donated by the people for hu-
manitarian purposes.

(c) The demands will be placed be-

fore the Managing Body of the Society
scheduled to meet on May 5th, 1978.
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Overtime Allowance to P & T Staff

8107. SHRI P. K. KODIYAN: Wwill
the Minister of COMMUNICATIONS
be pleased to state;

(a) whether Government have di-
rected heads of postal circles to dis.
courage grant of overtime to Post and
Telegraph employees; and

(b) if so, what gpecific steps are be-
ing taken for its implementation and
to create more new jobs?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) Yes, Sir.

(b) All the Heads of Circles have.
been directed to review the number of
staff at present being placed on duty
on holiday to see if a reduction therein
is possible without affecting the ser-
vice to the public so that economy in
overtime payment is made. Simultane-
ously in medium or large-sized opera-
tive offices. the question of employ-
ment of minimum number of additional
operatives could be considered (if
justified on work standard basis) .
rather than the grant of overtime.

General Manager'’s Establishment of
Telecommunication Factory at
Calcutta

9108. SHRI JYOTIRMOY BOSU:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that he is
contemplating to do away with con-
trolling General Manager's establish.
ment of telecommunication Factory
at Calcutta;

(b) since when this
been Iunctioning;

system has

(c) what are the major difficulties
that they have been facing in the
functioning of the present system;
and

(d) fullest details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) No, Sir. It is proposed
to distribute the General Manager's
establishment amongst the various
Factories,

(b) The office of General Manager,
Telecom, Factories has been function-
ing from 1-4-1951.

(c) and (d). For modernisation, ex-
pansion and setting up manufacture of
new items, it is proposed to place the
Calcutta Telecommunication Factory
under the direct charge of the General
Manager, Telecommunication Factory,
Calcutta, It is also proposed to post
General Managers at the two other
‘main factories at Jabalpur and Bombay.
Additional powers will be given to
these General Managers to enable them
to function effectively.

Nutrition Programme

8109. SHR] ISHWAR CHAUDHRY:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the number of children being
benefited under health_based nutrition
Programme, of the central sector
.schemes taken by the Government,
State-wise during the last three years;
and

(b) the criteria for selecting the
children living in the villages?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Two health
based nutrition programmes are in
operation in Central Sector. They
are;—

(i) Prophylaxis against Nutri-
tional Anaemia among children (1 to
12 years).

(ii) Prophylaxis against blindness
among children (1 to 5 years) due
to Vitamin ‘A’ deficiency. A state-
ment showing the number of children
benefited under these two schemes
for 1975-76, 1976-77 and 1977-78
(upto February, 1978) is enclosed.

(b) (i) The deficiency of Iron and
Folic acid in the daily diet causes
nutritional anaemia. The scheme is
meant to prevent this type of
anaemia by giving the Iron and
Polic acid in the required dosage, to
children who are more vulnerable
to develop the deficiency. Children
living in economically backward
areas, tiriba]l areas and drought
affected areas, urban slums are
given preference.

(ii) Children in the age group of
1 to 5 years living in the areas
chosen on the basis of low nutritional
status in general and Vitamin ‘A’
deficiency signs in particular are
given the benefit of the scheme for
prevention of blindness due to Vita-
min ‘A’ deficiency diseases. In this
case also the broad criteria of eco-
nomic backwardness and tribal areas
are applied.
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Cosching-cum-Guidance Centres

9110. SHRI A. MURUGESAN: Wwill
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) the number of coaching-cum-
guidance Centres functioning in India;

(b) the particulars showing loca-
tion output, beneficiaries, and the
amount sanctioned for expenditure,
year-wise since inception;

(c) whether a considerable part of
the amount sanctioned is surrendered
every year; and

MAY 4, 1978
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(d) it so, the particular of the
amount surrendered during the last
three years state-wise; and the rea-
sons for such surrender?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) Four.

(b) A statement giving the requir-
ed information is attached.

(¢) No, Sir.

(d) Does not arise.

Statement

Output and bensficiaries

Statistical summary of the work done by the Four Coaching-cum-Guidance Centres for Sche-
duled Castes/Scheduled Tribes located one each at Delhi, Kanpur, Madras and Jabalpur since their

upto December, 1977.

Particulars of Assistance rendered.

No. of Beneficiaries

Jabalapur Delhi Madras Kanpur
1. Guidance rendered at the time of registration . 10590 8308y 16410 1904y
2. Guidance rendered before interview. . . 11959 10514 12396 12596
¥ j?gmo;mégomtfon re}nﬁng.to ufem’ . 8245 12170 16156 18188
4. Counselling given to parents. . . . 194 480 238 o8
5. Number helped in ing employ 744 2412 2726 1213
6. No. who attended the talks given by experts
relating to job opportunities in various pro-
fessioms, . . . . . . . 6341 6709 3502 3179
The d for expenditure year-wise since inception, -
. (Rupees in thousands )
Year l?ne'l.hi M{nd'm anilzur Km]ﬂ“ To!t:‘l.
19%0-71 . . . . . . 75 43 43 43 204
::71-74 e e e e 63 54 43 48 208
1972°73 . . . . . 60 45 44 51 200
1973-74 . . . . . . 61 47 5t 57 216
1974-75 - . . . . . 43 35 50 55 203
1975-76 . . . : 68 67 64 72 a71
1976-77 . . . . . . 62 70 20 80 ‘nsz
1977-78 . . B . . . 64 69 71 86 * 290
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Telegram sent ¢¢ ana from Port Blair

9111. SHRI MANORANJAN BHAK-
TA; Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether the telegrams to and

from Port Blair were sent by air’

mail during last six monthg if the
reply is yes, state details and the rea-
sons; ang

Written Answers 1 14

(b) in case the telegrams sent by
air mail, whether Government pro-
poses to refutad the telegraphic char-
8es to the concerned persons?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) Telegrams to and from Port
Blair were airmailed as detailed below:

- -

To Port Blair

Month _ Fr?m Port Plair
No. of No. of No. of No. of
occas- teleg- Occas- tele-

sions rams ions grams
October 77 3 433 .2 715
_November 77 4 353 3 1138
December 77 3 394 2 547
January 48 . 3 356 3 1534
February 48 . 7 1209 5 1638
March %8 . 3 223 I 150

Disposal by airmal had been necesst
on Radio channels.

(b) As per Indian Telegraph Rules,
a refund of charges, less fifty paise, is
- made to the sender for a telegram sent
by post if it reaches the destination
after 24 hours for Express telegrams
and 48 hours for Ordinary telegrams.
> refund certificate on a P&T Service
Card is sent to the addressee along
with the telegram. Such a refund,
however, is not aplicable if the sender
had been informed beforehand of the
anticipated delay.

Introduction of Nursing Trainlag in
G.B. Pant Hospital, Port Blair

9112. SHRI MANORANJAN BHAKTA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the Government of
India received any proposal from
Andaman ang Nicobar Administration
to introduce nursing training and

tated on these occasions largely due to atmospheric disturbances

compounders training fin the G.B.
Panf, Hospital, Port Blair; and

(b) if so, the action taken?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (). A
proposal for setting up a Training
Institute for Nursing and para medical
workers in Andaman and Nicobar
Islands as a part of Anmual Plan
1978-79 of the Union Territory, has
been received and is under examina-
tion. There is no proposal for start-
ing the training of pharmacists in
Andaman and Nicobar Islands.

Improving Telephone Service in
Andaman and Nicebar Island

9113. SHRI MANORANJAN BHAK-
TA: Will the Minister of COMMUNI-
CATIONS be pleased to gtate:

(a) whether Government are aware
of the deterioration of telephone ser-
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vice in the Union Territory of Anda-
man gnd Nicobay Islands and if so,
what action Governmenf propose to
take for the improvement of the tele-
phone service in the Union Territory;
and

(b) whether Government propose
to introduce STD Service at Port
Blair being the Head Quarter of
Union Territory and if not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) No, Sir, the Telephone
Services of Andaman and Nicobar Is-
lands have not deteriorated.

(b) Introduction of STD to Port Blair
can be considered only after the Indian
Dormestic Satellite Project is completed.
The present medium is HF Radio and
cannot provide adequate number of
reliable channels.

Purchase of Iron Ore by Rourkela
Steel Plant

9114. SHRI YASHWANT BOROLE:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whethey it i3 a fact that the
Rourkely Steel Plant is purchasing
iron ore from Rangra Railway Station
at an enhanceq rate; and

(b) if so, the reasons for enhance-
ment of the rates when there is no
increas, in freight etc.?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and (b).
The price of iron ore obtained by
Rourkela Steel Plant through the
agency of the Minerals and Metals
Trading Corporation and despatched
fzom:Rasgra Railway- Station during
the .current floancial year is Rs. 37
per tonne F.O.R. involving an increase
of Rs. 2.07 per tonne over that of the
preceding year. The increase in the
price is on account of increase in price
of Petrol, oil and lubricants, explosives,
transportation costs, labour costs etc.
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Stagnation i, Orissa Telecom. Circle

9118. SHR1 RAMACHANDRA
MALLICK: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) total number of employeeg stag-
nating a8 on the 31st December, 1977
in the Orissa Telecom, Circle and
numbey belonging to Clerical, Junior
Engineer and Selection Grade Clerks;
and

(b) what compensation he proposes
to give to such employees in consul-
tatiom with the Department of Person-
nel and Administrative Reforms?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Total Four-
teen. Number belonging to clerical
and Junior Engineer is one each and
selection grade clerks is Two.

(b) There is no such proposal under
consideration.

Discontentment amongst Workmen of
Bailadilla Iron Ore Project

9119. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

(a) whether there is a growing dis-
contentment amongst the workmen of

Bailadilla Iron Ore Project resulting

into deaths of hundreds of workers
recently;

(by if so, the reasons therefor;

(¢) whether the Central Labour Mi-
nistry has interveneq into the matter;
and

(d) if so, with what resulty and
what effective steps have been taken
to remove such discontentment?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA): (a)
and (b). The contracts for the mining
and transportation of iron ore in Ba-
ladilaa Iron Ore Project are likely to

1
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eompleted on varying dates during
1978-79. The workers of the Con-
tractors have been apprehending re-
trenchment and demanding alternative
employment &% the contracts are not
likely to be renewed due to fall in
iron ore exports to Japan. With the
completion of their contract on 3l1st
March 1978, M/s. Ashok Mining Com-
pany, one of the Contractors, retrench-
ed 1875 workerg out of whom 1327
had received their retrenchment bene-
fits and left between the 1st and 3rd
of April, 1978. In regard to the death
of workers arising out of the retrench-
ment, the Minister for Steel and Mines
has already made a statement in the
Lok Sabha on 11th April, 1878 in res-
ponse to a Calling Attention Notice.

[(c) and (d). The workmen of M/s.
Ashok Mining Company raised an In-
dustrial Dispute before the Assistant
Labour Commissioner (Central), Rai~
pur, whose efforts to bring about a
settlement through conciliation failed.

Sale of Iron Scull and Scrap to Kanol
Industries Pvi. Ltd. by Durgapur
Stecl Plant

9120. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of STEEL
AND MINES be pleased to refer 1o
the replies given to the Unstarred
Question No, 1391 on the 2nd March,
1978 and state:

(a) what further dcvelopment has
taken place in the matter of total
recovery of entire 30,000 MT iron scull
and scraps by the Kanoi Industries
Private Limited, Calcutta as per the
agreement after the issuance of the
letter dated the 11th February, 1978
to the party by the Durgapur Steel
Plant Authorities;

(b) the value of the materials not
8o far recovered as per agreement,
damages to be jevied and total claims
of the Durgapur Steel Plant against
thc; Company along with other details;
an

(¢) the effective steps being taken
by the authorities for realisation of
DSP's total dues with details?

THE MINISTER OF STATE IN-
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
to (c). The information is being col-
lecteq and will be laid on the Table
of the House,

Asgessment of Efficlency and Prompt
Service in Delhi Telephones

9121. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether his Ministry have
made a general assessment of
efficiency, prompt gervice and regular
billing in public satisfaction on the
part of Telephone Department in Delhi
during the last 9 months; and

(b) if so, the details thereof?

THE MINISTER. OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQ SAID): (a) and (b). (i)
Yes, Sir. The general assessment of
efficiency is regularly being done by
the cfficiency observalinp team of
Delhi Telephones. Thig special team.
conducts efficiency tests, making local
calls and STD callg every month from
every exchange in Delhi Telephone
system. Remedial actions are taken
when shortcomings are observed.

(ii) Test calls on different Special
Services arc made and times to ans-
wer noted. Whenever any delav in
answering is observed, concerned offi-
cers and Supervisory staff are inform-
ed who take corrective actions.

(iii) Complaints are handled prom-
ptly. External plant faults are made
over to Line Staff within 25 minutes
of its booking. 90 per cent of faults
are cleared within 4 hours.

(iv) Telephone bills in Delhi were
processed with the help of Compu-
ters. Due to the inadequate availabi-
lity of computer time there has been
approximately three months delay in
issue of bills, Alternative arrange-
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ment has now beepn made with another
computer agency. for processing tele-
phone bills, The delay in billing is
expected now to be reduced and the
billing work to be current in few
months period.

Complaints re. disconnection of Tele-
phones and non.receipt of Telephone
Blils in Delhi

9122. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the number of complaints
month-wise received in Delhi, ex-
change-wise during the last one year
for closing of telephone connection
and non-receipt of telephone bills
regularly;

(b) the number of cases engquired
into and number of persons (Em-
ployees) held responsible for causing
hardship and inconvenience to public;
and

(c¢) action taken go far and proposed
to be taken in this regard and if not,
the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRi NARHARI PRASAD
SUKHDEO SAI): (a) Number of
month-wise complaints received in
Delhi, exchange-wise during the last
one year (4/77 to 3/78) of closing
of the telephone connections for non-
payment of dueq and non-receipt of
telephon, bills are given in the State-
meny laid on the Table of the House.
[Placed in Library. See No. LT-2240/
78].

(b) All cases where such complaints
are received are enquired into. In
cases of complaints against non-re-
ceipt of bills, which are overwhel-
mingly oral, and, made consequent
upon telephonic reminders for pay-
ment of bills, arrangements are made
to supply duplicate copies of the bills
at the Reception. In cases of comp-
laints against disconnection of tele-
phones also enquiries are made in all
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cases and where disconnection is foung
to be due to error and negligence on
the part of the staff is established,
responsibility is fixed and  suitable
action is taken against the defaulting
officials. During this year ynder re-
view action wag taken against seven
officials.

(¢) Under the existing system, bills
are sent to subscribers by Ordinary
Post. In Delhi the subscribers are
reminded on phone twice regarding
non-payment of their bills and they
are given about a weeks time more
from the date of first reminder for
making payment. Telephoneg are
disconnected only if the payment are
not received within stipulated period
even after telephonic reminders. The
subscriberg are also given option for
being remindeq by Registered Notice
on payment of Re. 1/- for each notice.

Telephone Connections te Villages in
Orissa

9128. SHRI D. AMAT: Wili the
Minister of COMMUNICATIONS be
pleased to state: .

(a) the number of villages wbi_eh
have telegraph and telephone facilities
in Orissa State; and

(b) the names of the villageg which. .
are proposed to be provided with these
facilities during the current year?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) The number
of villages which have telegraphs and
telephone facilities in Orissa as on 81st
March 78 are 672 and 419 respective-
ly.

(b) A list of 86 places for which
provision of telecommunication facili-
ties on loss hag been approved is
given in the Annexure, out of which
40 placeg are proposeg to be provided
with thig facility guring 1978-789.
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Seatement] §

Names of Vil
;ﬂqu‘ &k‘;

1. Muzagada
2. Kalyansingpur
3. Saraskana

4. Kachkunda

5. Madanpur-Rampur
6. Mathili

7. Kanpur

8. Boden

9. Lathikata

10. Balisankara

11. Koira

12. Kakhara

13. Sartha

14. Jamankira

15. Lamtaput

16. Chandra Ashram
17. Machdiha

18. Anantapur

19. Podia

20, Kalimedela

21. Moter

22. Chandrapur

23. Chandahandi

24. Tentulikhunti (KPT)
25. Korkonda

26. Karlamunda

27. Biswanthpur

28. Nuagoda

29. Gumma

80. Mohana
g1, Ullunda

82. Naktodeul
~ 852 L85

to be provided with
Jacilities in Orissa
circle subject to availability of line Stores

33
34-
35.
36.
37
38.
39-
40.
41.
42.
43-
44
45
46.

47

Komna
Kolampur
Jhuamal-Rampur
Kantamal
Gosani
Kosala
Kesadurpal
Charbahal
Bangore
Tukia
Panchupally
Kiraloga
Duduka
Nandigaon
Dhusuri
Nihalprasad
Dhumabata

. Jiral

Tillo

Lakhana
Baragaon
Kantio-Kateni

Bhauriabad

. Jagannathpur

Kantio-Putasahi
Darlipali
Chatua Handi
Mahidharpur

. Jhorigumma

Chandrasckhar Prasad
Rasol
Kantipal

. Jajanga

Kango
Karanda
Sukha
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69. Bathasana
vo. Duderkote
71, Hatibeda
72. Menda
73. Nuakote
74 Mangalpur
75. Atigan
96. Budhepanka
%77. Kumbhari
8. Bhaina
79. Raidihi
g8o. Gotmara
81. Baligaon
82. Barihepur
83, Pingua
84. Tubey
85. Jaipur
86, Angalo,

Pay Scales of Post Office and R.M.S.
Accountanty

9124. SHRI R K MHALGIL: Wil
the Minister of COMMUN'ICAT!ONS
be pleased to state:

(a) whether it ig a fact that the
question of pay-scale of P.O. & RM.S.
Accountants in P & T. Department is
under consideratiofi of Government;

(b) it so, since when;

(¢) whether the matier has now
been decided, ang if 's0, with what
result; and

(d) if not so far, the reasons there-
of and when it shall be finalized?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRY NARHARI PRASAD SUKH-
DEO SAI): (a) Yes, Sir,
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(b) to (d). The proposal hag been
under consideration for the past few
years,  The Third Central Pay Com-
migsion ‘'did 1ot Bugigest kng asepurate
pay scalé! ingtéad ‘they éided
revision in the rates of special pay.
Accordingly, the special piy was
raised from Rs. 23|- (Asstt. Accoun-
tants) and Rs, 85/~ (Accountants) to
Rs. 35/- and Rs. 45/- respectively.
The question of grant of separate
pay scale, if any has relevance only
wef. 1-4-76 when the postal ac-
counts were departmentalized. This
aspect of the problem i8 being exa-
mwined on merits and a gdecision is
likely to be taken shortly.

AT @ oaT W ge e

9125. WY A WTGEA :  war
fadw 5t 97 aay B gur T ¥

WIRA-RITH §H1 9T W g gvy
weRa & fac ¥ e g
fradt wafe swifes @ a8 e
ag gaofa fre oddt § afce ad
* wripdy ?

fdw ot (t s fugrét
wd) WA @ et w9
e T T Forr efter v oY o,
it gerordw, frgrosie ofegw dme
¥ wfrcol & weam ¥ fiy ot <
¢ s wwawa] B g s
& forg fatwr wtaro ar 1977-78
7§97 &9 & 1T 54,09,000 To WY
arafe wixferfrof ) faelim a8
1976~70 ¥ fag Il adgel £
wefver &
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w i,
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FO% gt sy aafe feqr mar wgr
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1975 387 314 55% 11,501 6,191 54%
1976 332 184 55% 9,485 5,791
1977 202 177 61% 9,149 5511
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Ty AT ke ot s
fieronat wen

9128. wft Wyl wrk wreo Wt :
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fir :

(%) ove aqr @< faww & wd-
wifedt F aw feaw wq F g
¥ fag w1 srs g g

(&) wore & faw o F T
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(7) oo R wwET |

Villages in Maharashtras coversd by
Daily Dellvery. Scheme

' 9120, SHRI R. K. MHALGL Wil

the Minister of COMMUNICATIONS

be pleased to state:

(a) whether all the villages in
Maharashtra are covered by Daily
Postal Delivery Scheme;

(b) what is the nature of Daily
Delivery Scheme;

(c) whether it is a fact that number
of villages having independent “Gram
Panchayat” are without Post Office
and if so, the number thereof; and

(d) when these villages are likely

to have their Post Office?

-
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) No, Sir, As on
31-3-78, 35,638 out of 35, 778 villages
are covered under the Daily Delivery
Scheme in Maharashtra State. The
remaining villages are covered at
intervals exceeding one day.

(b) Under the Daily Delivery
Scheme, mail is sent out for delivery
on the very day of its receipt in the
delivery post office, to the areas/
localities placed under the jurisdiction
of a particular delivery post office,

(c) and (d). 14,775 Gram Pancha-
yat villages in Maharashtra State are
without independent post offices.

8252 Gram Panchayat villages in
this State have Post Offices and coun-
ter facilities have been provided to
1,702 Gram Panchayat villages
through Mobile Post Offices.

It is proposed to provide post offices
in remaining Gram Panchayat villages
in a phased mannery subject to the
fulfilment of prescribed norms.

Declaration of Pakistan as Enemy
Country in 1971

9130. SHRI G. S. REDDI: Will the.
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) was Pakistan declared wus
enemy country in December, 1871, it
80, from what date; and

(b) did Pakistan commit external
aggression against India in December,
1971, it so, when was the external
aggression vacated?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] ATAL BIHAR!
VAJPAYEE): (a) and (b). Armed con-
flict was initiated by Pakistan on
December 3, 1971. A Presidential
Proclamation declaring a state of
emergency, as the security of India
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was threatened by externsl aggres-
sion, way issued the same day. A
ceasefire went into operation with
effect from December 17, 1971, The
Simla Agreement between the two
countries was gigned on July 2, 1972.
The withdrawal of forces to their res-
pective sides of the international bor-
der wag completed on December 20,
1972,

iy Y forr svaewr wy fgfe

9131 St FwW WR WOAW : wT
™ W g Jdr gz aard &
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FTAEr A F WT ¥ for www
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(¥) 58 arg & wrAwrd @0
& arfafers fig § 7o)

Southern Boundary of the Kingdoni
of Bhutan

0132, SHRI PURNANARAYAN
SINHA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

_ (a) whether it is a fact that there
is some dispute in the Southern
boundary of the Kingdom of Bhutan
“and parleys have been held between
. officers of both sides for the last few
years;

(b) which are the mxions of dis-
,puto and-

"(¢) whether the dispute has been
-bttlod snd’the boundarfes have been

demarcated to the satisfaction of
either country?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BJHARI
VAJPAYEE): (a) There is no dispute
about the Southern Boundary of
Bhutan between India and the Royal
Government of Bhutan.

(b) Does not arise.

(c) The Southern Boundary bet-
ween India ang Bhutan has been de-
marcated to the satisfaction of both
the countries.

Outstanding Telephone Bills

9133. SHRI KANWAR LAL
GUPTA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) how much amount of telephone
bills has been outstanding against
Government subscribers and private
subscribers during 1977-78;

(b) total number of subscribers
against whom the amount has been
pending and in how many cases the
telephones have been disconnected;

(c) the names of 10 top subscribers
against whom the maximum amount
wasg outstanding (please give the
names with address also; and

(d) what specific steps Government
have taken to see that the arrears are
paid in time?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) to (d). The in-
formation is being collected gnd will
be placed on  the Table of the
House ag soon as it is received,

on-issue of Telephone Bills and
overbilling

9134. SHRI KANWAR  LAL
GUPTA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) 18 1t 4 fact "zhaf thousandg of
telephone bills were not ‘ibsued-to the
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subscribers during 1976-77, causing a
loss to the tune of lakhs of rupees;

(b) if so, the details thereof and
the reasons therefor;

(¢) how many coniplaints were¢ re-
ceived by Government during 1976-77
ang 1977-78 for over-billing and how
much amount was involved in it; and

¢(d) the total amount refunded or
adjusted to the subscribers?

THE MINISTER OF STATE IN
THE MINISTRY COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) to (d). The
information is peing collected and
will be laid on the Table of the House
ag soon as it is available.

Projects completed during the last
three years

9135. SHRI KANWAR LAL
GUPTA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the names of the projects
which were completed during 1975,

1976 and 1977;

(b) when these projects were sche-
duled to be completed;

(¢) the reasons for the delay in
each case;

(d) the original cost of each pro-
ject and how much amount has been
spent on each project; and

(e) what steps Government have
taken to complete the projects within
time?

THE MINISTER OF STATE " LN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARf%Am PRA-
SAD  SUKHDEO SAI): (3)
to (e). The information is beirg col-
lected and will be laid on the Table
of Lok Sebha, .
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Talks with Littoral States Regarding
Nucleay Fiee Zone E

- 9136. SHRI S. $. SOMANIL: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have re-
cently discusseq with the fiftoral
countries of the Indian Ocean the
situation in South Asia particularly
for a nuclear free zone in the area;
and

(b) if so, the details in this regard? _

THE MINISTER OF EXTERNAL
AFFAIRS ' (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b). The ques-
tion of the speedy implementation of
the declaration of Indian Ocean _as
a Zone of Peace is invariably an im-
portant issue discussed with leaders
from the littoral countries of the*
Indian Ocean. The situation in South
Asia also figures in these discussions,
when opportunity is taken tg explain
the Government’s policy of improving
and strengthening relatons with its
neighbqgrs in this region.

During the recent visit of Mr, Agha
Shahi, Adviser on Foreign Affairs of
the Government of Pakistan, the ques-
tion of the desirability of the count-
ries in South Asia making joint dec-
laration to the effect that théy would
not utilise nuclear energy for -prodyg-_.
ing nuclear weapons was referred to.

L

Village in Andhra Pradesh without .

Postal Facilities

9137. SHRI G. S. REDDI: Will the ®
Minister of. COMMUNICATIONS be
pleased to state:

(a) whether there is any village in
An@hra Pradesh which does not have
postal facility;

(b) if so, their total number; and

(¢) when can they expect to have
postal facilities?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMNMUNICA-
TIONS (SHRI HARHARI PRA-
SAD SUKHDEO  SAID: (a)
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1 2 3 4 5
Loliond 1 48 369 4
2T 1 28 236 4
gz 1 38 228 4
AR 1 27 157 3
durarx 2 64 423 80
‘ﬁm 1 57 202 4
L1865 88 1 67 420 10
TR 1 42 249 4
wist 1 42 324 39
farararx 1 50 142 4
TR 1 23 183 4
garg 1 36 223 4
LILY A 1 48 301 4
widY 1 31 143 4
Yy 1 23 169 4
LICK R 2 108 258 4
af 1 32 205 94
sy oré adt 12 125 4
TS, | 2 107 39 3
HATHCTT 1 41 219 4
#agd 1 29 182 4
qqT 1 52 167 4
AB 2 78 274 4
fararige 1 37 204 12
AR 1 57 . 229 3
ELiciL ] 2 54 152 15
e 1 14 95 5
SATITY 1 41 231 4
aYér 2 53 284 18

farag 1 29 255 23
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Siddha System of Medicine

9140, SHRI A. MURUGESAN:
SHRI R. KOLANTHAIVELU:
° SHRI P. S. RAMALINGAM:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the percentage of allocation of
funds for research in Siddha System
of medicine as compared to other sys-
tems in the Sixth Plan; and

(b) the reasons for not opening new
Research Projects or Post Graduates
Centre for Siddha System of Medicine
in spite of the fact that new schemes
have been taken up for Ayurveda,
Unani and Homoepathy?

THE MINISTER OF STATE IN .

THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
The allocation of funds for research
in Siddhy and other system would be
finalised only after the outlay for the
Sixth ¥ive Year. Plan has been ap-
proved. However, care will be taken
to provide adequate funds for the
proper development of research in all
the Indian System of Medicine an&
Homoeopathy.

(b) The following institutes/projects
have been established by the Central
Council for Research in Indian Medi-
cine and Homoeopathy for the deve-
lopment of Siddha systém:

1. Central Research
(Siddha), Madras.

Instifute

2. Drug Standardisation Research
Unit (Siddba). at .Captain S.ngumas-
amurti Research Instltute Madras

3. Literary Research Unit (Sld—
dha), Palayamcottai.

4, Sufvey- of Medicinal Plants
Unit at Govexnment Collegg of
Indlan Medicine, Palayamcottax
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5. Literary Research Unit (Sid-
dha) TMSSM Library, Thanjavur.

%
_6. Clinical Research_Unit (Sid-
dha) at A. A. Government Hospi-
tal for Indian Medicine, Madras.

The research projects are. set up to
meet the necessary requirements of
the Siddha system after taking into
account the availability of trained
man-power and funds. It has been
experienced that due to paucity . _of
trained man-power in Siddha system,
the Council inspite of advertisemehts
could not fill up the posts of Direc-
tor Asst, Director and Research Offi-

cer for its Research Institute/Centres. .

In order to meet the dearth of train-

ed man-power in Siddha system, the __

Government of India sanctioned the

upgradation of two departments for o

post-graduate training and research
in Siddha at the Government College
of Indian System.of Medicine, Pala-
yamkottai. during 1972-73. This is
the only college in the country for
education in the Siddha system. It
would thus be observed that the
Government of India have been pro-
viding the maximum possible facili-
ties for the development of the Sid-
dha system in the fields of research
and post-graduate education,

Siddha System CGHS Dispensaries! -

Hospitals "
9141. SHRI A. MURUGESAN;
SHRI R. KOLANTHAIVELU:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

-, @) the number of, GGHS ispen..
sanes/Hospltals started for Siddha
gystern of medicine and the locafion
thereof; and

(b),. if no.such Dispensary as been
sLarted so far the reasons for not start-
ing the same?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
and (b)., No C.G.HS. Dispensary/
Hospital under Siddha system of me-
dicine hag so far been set up. The
question of opening a dispensary in
this system under CGHS Madras is
being examined.

Appointment of Siddha Research
Officer

9142. SHRI A, MURUGESAN:
SHRI K. A. RAJU:

Will the Minister of HEALTH
AND FAMILY WELFARE be pleas-
ed to state:

(a) whether a Senior Siddha Re.
search Officer in the Ministry of Health
tu look after development of Siddha
cystem has been appointed; and

(b) it not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)

and (b). There is no post of Senior.

Research Officer (Siddha) in the Mi-
nistry of Health and Family Welfare.
The development of Siddha system is
being looked after by the Research
Officer (Siddha).

150 .
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2143. PROF. P. G. MAVALANKAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have alter.
ed, added or revised the programme or
lst for the year 1978 of lasue of
special stamps commemorating  his-
toric events and/or great individuals;

(b) if so, full facts thereof;
(e) reasons for doing so; and

(d) when are the similar names
and decisions for the 1879 commemo.
rative stamps likely to be discussed
and decided?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI); (a) Yes, Sir. A
few changes have been made.

(b) A copy of the programme is
placed on the table of the House.
Proposalg added subsequently have
been mentioned therein,

(c) Sometimes proposals are added
to the programme already snnounced,
if the proposals which are subse-
quently received are considered to
be worthy of inclusion.

(d) The provisional programme for
the issue of stamps during 1979 will
be drawn up in the next few months.

Seatemvent

Programme of issus of Special Commemorative Postisge Stamps during 1978

SI. Particulars of stazps Datc of No.of  Denomination
No. isue  stamps (in paise ) )
' 2 s . 4 5 . .8
1. Conquesto fKarichéjungd . « o 15-1-98 2 a5, 100
wombBucfeAminel. :
.8 WOIM mm . s . 11278
e mﬂoﬂul’m&ﬂ«w B s,

S Lo Y
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) : e , ] . s
8. Wheat Rescarch 23-2-78 I 25
6. Nanalal Dalpatram Kavi 16-3-78 1 25
7. Surya Sen 22-3-78 1 25
8, Rubens. 4-4~78 1 200
9. Charlic Chaplin . . 16-4-78 1 113
10, Syama Prasad Mookerji . 23-6-78 : 25
&1, Beth College, Cal . . . 49-78 1 25 added
subsequendy
12, E.V. Ramaswami . 17-9-78 1 25
13. Uday Shankar . . . 26-9+78 1 25
14. Vallathol Narayan Menon 16-10-78 I 25
.18, Children's Day 14-11-78 1 25
16. Franz Schubert 1198 ] 25 Added sub-
sequently,
.17. Ravenshaw College 1978 5 a5
.18, Deen Dayal Upadhyaya 5-5-78 1 25 Added sub-
sequently
SERIES
1. Modern Indian Pamungs ( to coincide with
the Fourth Tri porar
Art). 23-3-78 4 25,50,100,200
2. Museums of India . —=5.78 4 25,50,100,200
3. Tribals of India . . . . . =898 4 25,50,100,200
4. Ajanta Frescoes 10~78 4 25 each,

ILO Conference

9144, PROF. P. G. MAVALANKAR:
‘Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
Dpleased to state:

(a) the number and nature of meet.
ings, conferences, deliberations held
in Geneva, Switzerland, under the
auspices of ILO attended by Govern-
mental Ministers and Officials during -
the years 1975, 1976, 1977 and 1978 to
date;

(b) what were ‘the concrete propo.
sals/suggestions/points  raiseq and
dnitiated by the said .JIndian particl-

pantg at these Geneva ILO meetings
during the above period and with what
concrete success; and

(c) the total expenses incurred by
Government on these tours and parti.
cipations of and by the Indian delega-
tion?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Twenty-five meetings of various bo-
dieg were held at Geneva under the
auspices of the JLO, during the period

_ January, 1976 to April, 1978 in which
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Indian Government representatives
participated. These were as follows:—

No. of
meetings

International Labour Conference
including its Maritime Scssions. 4

Tripartite World Employment
Conference. . . .

ILO Governing Body Sessions . y
Industrial & Analogous Committees 7

Coal Mines Committee
(roth Scssion)

Committee on Work on Plan-
tations . . .
(7th Session)

Building, Civil Engineering and
the Public Works Committee
(oth Session)

Metal Trades Committee
(1oth Session)

Textile Committee
(1oth Session)

Iron & Steel Committee .
(10th Session)

Chemical Industries Committee
(8th Session)

Othsr Meetings . . . . 6

Preparatory Technical Maritime
Conference. . . .

Joint Mecting on  Work and
Employment in the Postal and
Telecommunication Services .

Tripartite Technical Meeting for
Civil Aviation, . . .

Tripartite Meeting on Conditions
of Work and Employment of
Professional Workers. .

Technical Conference on  the
Public Service . .

Tripartite Technical Meeting for
minea other than Coal Mines

(3rd Meeting).

25
ToTaL ¢

(b) In International Conferences
and meetings, particularly of long
established Agencieg like the Interna-
tional Labour Organisation, the scope
for any radically new initiatives or
proposals, more 80, by a country like
India which hag been a founder
member ig limited. Unlike other
Internationa]l Organisations, the ILO
is a tripartite body where there is
a Government Group, g Workers”
Group and an Employers' Group.
Members of the Workers' and Emp-
loyers' Groups do not represent their
countries but represent the interests
of workers and employers. The
efforts of the Government represen-
tatives of the Indian Delegation has
generally been one of promoting the
socio-economic interests of develop-
ing countries and in  safeguarding
the nationa] interests of India,

The Reports of the Indian Delega-
tion to the Annual Conferences are
avaijlable in the Parliament Library.

(c) The tota] expenses incurred by
the Ministry of Labour was about
Rs. 13 lakhs,

Rural Health Services

9145. PROF. P. G. MAVALANKAR:
Will the Minister of HEALTH
AND FAMILY WELFARE be pleag~
ed to state:

(a) whether the Rural Health Ser..
vice newly introduced by Government.
comprise of qualified personnel and:
equipped with proper instruments and.
facilities;

(b) if so, broad details thereto;

(¢) whether the All India Medical’
Council have accepted the said ser-
vices norms and qualificationg of pro-
cedures and personnels;

(d) it not, what are the Council's
objections/criticisms, if any; and

(e) Government's reaction and res-
ponse thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND’
FAMILY WELFARE (SHRI JAG--
DAMBI PRASAD YADAV): (ay
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b). Under the Rura] Health Headquarters Office and Gentral Cuun.
-;cn:en(u,) whic:u known g Commu- cil for Resesarch in Indisn Medicine

nity Health Workers Scheme,  ‘there
38 no provision of personmel jn  the
usual sensé of the term. Under this
Bcheme, & community or a village
with a populatién of 1,000 selects a
pérson—miale of female—from among
its own residenty to look after the
preventive, promotive and curative
feeds regarding their health, The per-
#on to be gelected needs to possess
f6rmal education of at least 6th sten-
dard anq should be of 30 years age.
“The community may, however, gelect
-a more qualifity person or a person
‘Who 1s alreddy prectising one of the
systems of mediciné. The¢ Community
Health Worker receives training for
three monthy in promotive and pre-
ventive health practices and in simple
«curative ' piocedures at the Primaty
Health Centre to which he belongs.
After training, he goes back to his vil-
lage with a manual for his guidance
and a kit containing medicines. While
during training he receivesa monthly
stipend of Rs. 200 after training he
gets a honorarium of Rs. 60 per month.
He also gets Rs. 50 per month worth of
medicines.

The Medica] Officers and other para.
‘medical gtaf! at the Primary Health
-Centres, who impart training to thege
workers, are duly qualified for the
.purpose. An additional doctor's post
for each guch PHC hag also been san-
-ctioned.

(¢) ang (d). The Medical Council of
India are in agreement \vith the Gov-
ernment over this scheme.

(e) Does not arige.
(Siddha) In

Post of Asstt. Director
Central Counell for Research

8146, SHRI R. KOLANTHAIVELU:
SHRI K. A. RAJU:

Will the Minister of HEALTEH AND

TAMILY WELFARE be plesed to

. (&) whetber mnunctimd of
Assistant Director - (hidfhay. 15" tos

and Homoeopathy hus been abolished;
and

(b) it s0, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY ©F HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
There is no post of Assistant Director
(Siddha) in the Ministry of Health
and Family Welfare. The post of As-
sistant Director (Siddha) in the Cent-
ral Council for Research in Indian
Medicine and Homoeopathy has not
been gbolished.

(b) Does not arise.

Revision of Procedure for preparation
of Consumeyr Price Imlex

9147. SHRI G. M. BANATWALLA.:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleasey to state:

(2) whether there is any proposal
to revise the procedure for preparing
the consumer price index;

(b) if so, the details thereof; and

(c) the reasons for the rise in the
consumer price index month by
month?

THE MINISTER FOR PARLIAMEN-
TARY AFFAIRS AND - LABOUR
(SHR! RAVINDRA VARMA): (a)
and (b). At present thets is no pro-
Posal to revige the procedure for pre-
paring the conusmer price index. for
industrial workers compiled by the
Labour Buresu. :

(¢) The rise in the index in 5 parti-
cular month i3 due to increase in the
retail prices of Items which are taken
into consideration for compiling the
index in that month.

1
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Change in Law relating to what
constitutes atrike

9140. SHRI ISHWAR CHAUDHRY:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleaseq to state:

(a) whether there is any proposal
under the consideration of Government
to bring about substantial changes in
the existing law relating to what con-
stitutes a strike and strike notices;
and

(b) if so, when a decision is likely
to be taken thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). The entire matter is under
consideration in the overall context of
the Industrial Relationg Bill.

Strike by Employees of G.S.1.
Employees Union

9150. SHRI SUKHDEV PRASAD
VERMA:
SHRI VASANT SATHE:
SHRI RAJ KESHAR SINGH:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that the
General Secretary of Geological Sur-
vey of India Employees Unjon has
gone on indefinite hunger strike at
Rajghat, New Delhi;

(b) if so, what are their demands;
and

(c) the steps being taken to resolve

their demands in consultation with the

representatives of the Union?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The Secretary of Delhi Unit of an un-
recognised splinter group of the Geo-
logical Survey of India Employees
Association resorted to hunger strike
at Rajghat with effect from 8th April,
1878, which was called off on 13th
April, 1978,
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(b) The main demands of this un-
recogniseq Assoclation are (i) revision
of wages of semij-skilleg and unskilled
contingent employees; (ii) revocation
of the suspension orders of Shri
A. Alavandhan and Assistant in
the office of Deputy Director
General, G. S. 1. Northern Re-
gion at Lucknow and alsp General
Secretary of this unrecognised group
based at Lucknow; (iii) finalisation
of recruitment of one contingent emp-
loyee on compassionate grounds,

(¢) Ag this is an unrecognised group,
the question of consultation with their
representatives does not arise, how-
ever, these demands are in any case
being looked into on merits,
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Difference in Average Basic Wages of
Men and Women Mine Workers

9152. SHRI K. RAMAMURTHY:
Wil) the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleaseq to state:

(a) whether there exists substan-
tial difference between the average
basic wages of men and women mine
workers;

(b) whether there is
distortion in wage rates,
and region-wise; and

congiderable
mine-wise

(e) if go, the steps proposed to be
taken to remove this anomaly?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Under Equal Remuneration Act, 1976
equal remuneration js payble to men *
and women workers for same work or
work of a similar nature.

(b) and (¢). Wages in respect of
employees in mines are fixed by the
Government uynder the Minimum
Wages Act or they are determined in
bipartite settlements. Wages fixed by
the Government under the Minimum
Wages Act are uniform throughout the
country. Wages determined in bipar-
tite settlements in the case of coal
mines are alsg uniform throughout
the country.
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2, Government have set up a Study
Group on Wages, Incomeg and Prices
Policy. In framing jts recommenda-
tions the Study Group has been asked
to consider inter alia (i) what the
minimum wage should be, (ii) what
should be the norms with reference
to which the minimum wage should
be determined and (iii) whether the
minimum wage should be uniform: or
could be different as between differ-
ent regions and different employers
in the organised sector.

Manufacture of Stainless Steel
Sheets

9153. SHRI AHMED M. PATEL:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the progress achieved in res-
pect of manufacturing Stainless Steel
Sheets in the country for manufactur-
ing utensils and other articles;

(b) whether stainless steel sheets
are being imported;

(c) the quantity imported during
the last year and name of agency
through which it was imported; and

(d) the mode of its distribution
amongst actual users?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
During the last 5 years the production
of gtainless steel sheets at the Alloy

Steel Plant, Durgapur wags as fol-
lows:—
Year (in tonnes)
1973-74¢ . . . - 3525
97475 - . . . 368
1975-76 . <o . 4314
1976-y7 . . . . 4723
1977-78 . . . gBay
(1 mnnt'hl) ’
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Necessary preparatory work and de-
velopment of infrastructure facilities
for the first stage of Salem Steel
Project for the establishment of faci-
lities for producing 32,000 tonnes of
cold rolled stainless steel sheets
and strips have been completed and
the construction of the colg roltling
mill complex has also commenced.
Production js expected to commence
towards the end of 1081,

(b) Yes, Sir.

(¢) During the year 1977-78 MMTC,
the Canalising Agency, imported
approximately 14,380 tonnes of sheets,
plateg and strips.

(d) In 1877-78 MMTC released mae
terials on the basis of registration
made by the actual users under the
direct allotment scheme for thinner
gauges of sheets and in the case of
thicker gauges of sheets, plates and
strip releases were made on the basis
of clearance given by the Iron and
Steel Controller against the require-
ments registered with him,

Complaint re, late delivery of
Telegrams

#154. SHRI AHMED M, PATEL:
Will the Minister of COMMU’NICA-
TIONS be pleased to state: -

(a) whether Government have re-
ceived any complaints in regard to
late delivery of telegrams;

(b) it so, the number of such com-
plaints lodged during the year 1976-77
and 1977-78; and

(c) the action taken by Govern-
ment to solve the problem?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes, Sir.

(b) 1976-77 o 3588 -
1977-78 - 42¢8
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(¢) The following steps are being
taken to further minimise the com-
phints: —

(i) A watch is kept on transit
routes and traffic iz re-routed when-
ever delays are anticipated to be
heavy due to interruptions on lnes.

(ii) Stabler media of transmis-
sion such as coaxial cable and
microwave links are being introduc-
«d on more and more routes.

(iii) Copper wire is being gradu-
ally replaced by copper-weld or
aluminium wire in areag where in-
«<idence of theft is high.

(iv) Alternate channelg are beiag
built up on more and more routes;

(v) More and more direct routes
are being opend.

Production of Anti Pregnancy Vaccine

9155. SHRI DHARMA VIR
VASISHT:

SHRI P. K. KODIYAN:

Wil] the Minister of HEALTH AND
FAMILY WELFARE be pieased to
state:

(a) whether there has been set
back to the production of anti-preg-
nancy vaccine as reported in a section
of the press; and

(b) if so, the measureg taken to
push forward this important research,
together with the nature of resulls
achieved so far?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGADAMBI
PRASAD YADAV): (a) No, Sir.
The All-India Institute of Medical
Sciences have issued a statement in-

~dicating the correct position in this
regard on 12th April, 1978. A copy
of the gtatement is 1aid on the Table

of the House. [Placed in Library.
See No. LT-2242/78).

(b) It is g general experience of all
Research Laboratories and Drug Com-
panies that once a scientific discovery
is made in the Laboratory, it takes
about ten years for product develop-
ment, establishment of quality control
ang clinical and gafety testing through
varioug phases of trials. This work
is being continued with full force at
the All-India Institute of Medical
Sciences and associated laboratories.
So far the Phase-I, Clinica] Pharma-
eology Trials have been completed in
India and in four other Centres in
Finland, Sweden, Chile and Brazil
under the ominent clinical scientists.
Internationa] trialg are coordinated by
the International Committee for con-
traception Research of the Popula-
tion Council, New York. These in-
vestigations have shown the safety of
the procedure based on clinical ex-
amination and laboratory investiga-
tion of about 56 different parameters
at periodical intervals. The regularity
of menstrual cycles has been main-
tained. uvulation is undisturbed as
seen by diverse criterial including
blood hormone profiles. Kidney liver
adrenal and thyroiq functions have
been normal as also other metabolic
and haomatology parameters. There
has been no evidence of hyper-sensi-
tivity or auto-antibodies. The
antibody response has been reversible
in each case.

The efficacy of the vaccine jn pre-
venting pregnancy has been establish-
ed in baboons both by active and
passive immunization  procedures.
These studies have also shown that
antibody levels must be beyond a
certain threshold in order to prevent
pregnancy. Below these levels pre-
gnancies cen take place. The ability
of the individuals differ for antibody
response. There are good responders;
there are bad responders; angd there
are also poor responders. Researches
are now in progress to find ways and
means to improve the antibody pro-
duction in poor responders,
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Bal Mela at Chhainsa by AIOMS

9156. SHRI DHARMA VIR VASISHT:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the nature of the Bal Mela or-
ganised recently at village Chhainsa,
Tahsil Ballabgarh (Haryana) by the
All India Institute of Medical Sciences;

(b) the number of participants to-
gether with the nature of help given
to the needy; and,

(c) the total expenses incurred on
the Mela with break up between the
village Panchayat, the Panchayat
Samiti and the ALLM.S;?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Chhainsa is
a health Centre manned by the All
India Institute of Medical Sciences,
New Delhi. The Bal Mela was orga-
nised with the efforts of the interns,
Medical Officer Incharge of the Health
Centre and the Chhainsa Panchayat.
The aim of organising this Bal Mela
was to arouse the health conciousness
in the Rural Folk for care of their
children below the age of five years;

. (b) The whole village of Chhainsa
participated in Bal Mela. Children
who were brought in the Mela num-
bered approximately 450. The basic
aim was to high-light the problems of
children and educate the parents. The
health exhibition was organiseq with
repard to preventive and promotive
aspect of health. Children were
devided into various age groups and
the children who were djudged to be
healthy in each age group were given
prizes.

(¢) The break up of expenses is as
follows: —

The Panchayat contributed for
putting up the Shamiana ang a part
of refreshment provided at the end
of the show. The Institute contri-
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buted nothing ag cash payment but
services of the experts in arranging
the Bal Mela and the transport for
bringing the Faculty Members and
other personne] grom the Institute
Lion’s Club, Ballabgarh contributed
for the prizes amounting to approx
Rs. 550 including refreshment.

et syEm
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Popularisation of Siddha System of
Medicine

9158. SHRI RAGAVALU MOHANA-~-
RANGAM:
SHRI P. S. RAMALINGAM:
SHRI P. KANNAN:

Wil the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the number of publications
brought out by the Government of
India for popularising Biddha system
of medicine; and
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(b) the reasons for not translating
ancient Siddha literature into Hindi
and English?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHR; JAGDAMBI
PRASAD YADAYV): (a) The Siddha
Pharmacopeia Committee has finalised
the first volume of Siddha Formulary
of India in Tamil consisting of 242
compound preparations. Th, wanus-
<ript of the Formulary is ready, . The
‘Central Council for Research jn Indian
Medicine and Homoeopathy has
brought out two publications-—one
each in English and Tamil for popu-
larising the Siddha System of Medi-
«ine. The publications are:—

(i) A hand book of common re-
medies jn Siddha system of medi~
cine (English).

(ii) Theriyar Kappiyam (Tamii).
"Whereas another publication (Theriyar
‘Tharu in Tamil) is expected to be re-
«ceived from the Presg soon, three
more works are being sent to the
Press for printing. Manuscripts of six
other publications—three each in
“Tamil and Hindi are nearing c¢ym-
pletion.

(b) The translation work of the
first volume of Siddha Formulary of
India, in Hindi ang English, has
already been undertaken. Steps have
also been taken for translating other
‘Siddha publications into English and
Hindi.

Medicinal Plants Unit of C.C.R.IM.H.

9159, SHRI RAGAVALU
‘MOHANARANGAM:

SHRI P. KANNAN:

‘Will the Minister of HEALTH AND
FAMILY WELFARE be pleaseq to
state the steps taken for expanding
the survey of Medicinal Plants Unit of
Central Council for Research in Indian
‘Medicine and Hnomoeopathy in Tamil
Nadu?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHR; JAGDAMBI
PRASAD YADAV): The Survey of
Medicinal Plants Unit at Government
College of Indian Sysem of Medicine,
Palayamkottai, Tami] Nadu, has con-
ducted 97 survey tours in 120 forest
areas for assessing the qualitative and
quantitative position of natural re-
sources. The Unit has collected in-
formation about 1450 plant having
medicinal and economical importance,
and is maintaining a herbarium of
3000 sheets containing 770 species and
also a museum with 315 authentic
specimens. The activities of Survey of
Medicinal Plants Unit in Tamil Nadu
are proposed to be stepped up during
the current year, to explore further
the natural resources avajlable by
making further seasonal visits.

Central Pharmacy in Indian system
of Medicine

9160. SHRI RAGAVALU MOHANA-
RANGAM: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleaseq to state:

(a) whether Government have de-
cided to set up a Central Pharmacy
in Indian system of medicine; and

(b) the precise place given to
Siddha System in that set-up?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHR1 JAGDAMBI
PRASAD YADAV): (a) Yes, Sir.

(b) The main objective of the
Indian Medicine Pharmaceutical Cor-
poration Limited, which hus yet to he
established, ig to undertake manufac-
ture of Indian medicines, Initially
the Corporation will manufacture
genuine Ayurvedic and Unani medi-
cines and at a later stage the Cor-
poration will also undertake manufac-
ture of Siddha medicines.
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Percentage of Villages not covered by
Dally Dak Delivery :

9164. SHRI SARAT KAR: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) the percentage of villages in
the country which are not covered by
Daily Dak Delivery facility;

(b) the number of villages in the
State of Orissa where Daily Dak De-
livery facility is not available at
present; and

(c) by when Government propose
to extend this facility to every village
in that state?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) About 0.5 per cent
of the villages in the country are not
covered by Daily Dak Delivery faci-
lity.

(b) all the 46,992 inhabited vil-
lages in Orissa, as per 1971 CenSus
Report, have been provided with
Daily Dak Delivery facility.

(¢) Does not arise.

Lung Diseases among Miners in
Jharia Coal Mines

9165. SHRI SARAT KAR: Will the
Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government have con-
ducted any gurvey in the Jharia Coal
Mines regarding the miners who are
having Iung diseases;

(b) if so, the details thereof and
the measures being taken by Govern-
ment to control such diseases affect-
ing the miners: and

(c) whether Government propose
to conduct gsuch surveys in other
mines also to detect the diseaseg
affecting the miners?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHR! RAVINDRA VARMA): (a)
and (b). A ~ample survey was con-
ducted in the Jharia Coalfield by the
Rajendra Memorial Research Institute
of Medical Science, Patna. It revealed
that about eight percent of the miners
were suffering from lung diseases
due to coal dust.
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Apart from the ' precautionary
measures laid down in the Coal Mines
Regulations which include suppression
of dust with water within 90 metres
of working faces and better standards
of ventilation, the Director General of
Mines Safety has recently laid down,
in a circular jssued to the Industry,
the permissible limits of dust. Mines
managementg have also been advised
to establish occupational Health
Service Units in accordance with the
-recommendationy of the Third Con-
ference on Safety in Mines. A short
term gpecialised course on preumo-
coniosis was also organised by the
Directorate General of Mines Safety
in collaboration with the National In-
stitute of Occupational  Health,
Rajendra Medical College, Patna and
Vallabhbhai Patel Chest Institute,
New Delhi for training of the colliery
doctors in the matter of aiagonisis and
prevention of the diseases,

(c) The following surveys are pro-
posed to be conducted:

1. Study of silicosis in the mica
mines of Bihar in collaboration with
Directorate General of Faclory
Advice Service and Lamour Institu-
tes.

2. Study of pneumoconiosis n
the coal minesg in Jharia and Rani-
gunj Coalfields in collaboration with
Directorate General of Factory
Advice Service and Labour Institu-
tes. .

3. A survey of incidence of pneu-
moconiosig jn iron ore mines.

4. Epidemiological study of asbes-
_tosis.

5. A study of silicosis, in the mica
mines of Rajasthan.

Notice for Hunger strike by Postmen
and E.D. agents of Ahmedabad city
Divisiong

9166. SHRI ASHAN JAFRI: Will the
Minister of COMMUNICATIONS be
pleaseq to state:

(a) whether the Postmen Class IV .
and ED.A, Ahmedabad City Division
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has given.a notice to go on hunger
strike from 10th April, 1978; ’

(b) whether the Postman of the
division had declared to work accord-
ing to rule from 3rd January, 1978
till their demand ‘One Postman One
Delivery’ is accepted by the authori-
ties;

(c) whether any promise was given
by the P.M.G. to the Postmen to
withdraw their agitation and that he
will fulfil their demand;

(d) whether after the withdrawal
of the agitation show cause notices
are served to the postmen who parti-
cipated in the ‘Work to Rule’ move-
ment; and

(e) what is the reaction of the
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) and (b). Yes, Sir.

(c) No, Sir. The arrangement wis
that some adjustment jn duties and
beats of Postmen of Nevarangpura
H.O. would be made,

(d)/ Explanations were called for
from those who resorted to ‘work to
rule’ agitation from 3rd January, 1978
for their indiscipline.

(e) It ig for the local authorities
to take action wherever there is in-
discipline and dislocation of public
services.
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Total value of Commemorative Stamps
during the last two years

9168. SHRI SURAJ BHAN: Will the
Minister of COMMUNICATIONS be
pleased to gtate:

(a) the total value of the comme-
morative stamps issued in 1976-77 and

1977-78 and the expenditure incurred
thereon;

(b) how many special cancellation
stamps were manufactureq during
these two years and what expenditure
was incurred on their manufacture
and arrangements for inauguration
ceremonies inclusive of travels by
various officials; and

(c) what income has the Depart-
ment derived from the issue of these
stamps during the two years exclud-
ing the sale of stamps for use in place
of normal stamps to be issued by the
department for payment postai tariff?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) The total value of
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the Commemorative stamps usuad‘ in 1876-77 end 1877-78 iz ag follows:

1976-77 . . . . :
1977-78 - .
(b) The following special Ilati

1976-77

1977-78 . .
No TA was involved i

the inauguration caremonies.

Value Expenditure

Rs. Rs,
«  7,58,00,000 87,27,278° 36
8,10,00,000 41,49,495° O
were manufactured during the two years:
No. Cost
Rs. Rs,
3083 70,246° 19
2190 25,549' 23

(c) The Philatelic Sale during the last two years is as follows:

1976-77
1977-78

Rs.
1,73:25,7%5° 55
1,75,19,988" 40

Revision of Money Order Form

981690. SHRI SURAJ BHAN: Wwill
the Minister of COMMUNICATIONS
be pleased to gtate:

(a) that a study regarding revision
of the Money Order form was got
made by the P&T Department from a
firm of Engineers in New Delhi and
a huge amount was paid as remunera-
tions;

(b) if so, when this study was en-
trusted to this outside agency and
under whose orders and what re-
munerations were paid;

(¢) what time was taken by this
outside agency to prepare the report
and what ig the volume of the report
presented by it; and

(d) why was this study entrusted
to the outside ggency when the requi-
site wherewithal is available in the
Board itself where an independent
Efficiency Bureau is functioning
directly responsible to the Secretary,
Ministry of Communication and why
this departmental agency wasg not uti-
lized for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) and (b). A system
study of Money Order Transactions
was entrusted with the ordersof the
P&T Board to Engineers India Limited
(a Government of India Undertaking)
in February 1977. The cost of the
study wag Rs, 68,000, However, the
study was not confined to the limited
fleld of revision of M.O. forms alone,
During 1978-77 inland money orders
of a total value of Rs, 989 crores were
issued. The objectives of the study
were to examine the entire money
order gystem with a view to.

(i) streamlining the entire work
of documentation.

(ii) evolving a rationa] and scien-
tific accounting system.

(iii) avoidance of duplication of
work in the post offices and circle
accounts offices.

(iv) evolving a system of pair-
ing/checting having regard to the
cost-benefit ratio ang avoidance of
the possibility of fraud/malprac-
{ices commensurate with the cost of
checking.
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(c) The report, which' runs into 11
pages together with several charts
and graphs, was submitted in Decem-
ber, 1977.

(d) Considering the nature and ex-
tent of the system gtudy of the whole
gemut of Money Order processing, it
was considered best to engage reputed
Consultants with the requisite know-
how and expertise for the purpose.

. Return Letter Offices

9170. SHRI SURAJ BHAN: Wil
the Minister of COMMUNICATIONS
be pleased to gtate:

(a) how many Return Letter Offices
are functioning in India;

(b) are these officeg attached to the
Heads of Postal Circles and directly
administered by them;

(c) are they to be established at the
same Station at which the Head of the
Circle functiong according to the
rules of the Department and if 8o, are
there instances of deviations in this
regard;

(d) whether there are any Postal
Circles where Return Letter Offices
have not been established and if not,
how the requirements of law in res-
pect of these areas are being observ-
ed; and

(e) is there any proposal to open
Return Letter Offices in Circles where
they do not exist to meet the require-
ment of the legal position and, it not,
why not?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICAT(ONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) There are 15 Return
Letter Offices in the country.

(b) Yes, Sir.

(c) No, Sir. These offices can
function outside the station head-
quarters of the Head of the Circle.
In two circles wiz, Nerth-Western
Circle and Madhya Pradesh Circle,
they wre not situated at the Circle
Headquarters.

(d) Yes, Sir. There iz only one
Circle viz.,, J&K Circle which was
created on bifurcation from the North.
Western Circle which does not have
an RL.O, of its own. The R.L.O: for
North Western Circle situated at
Amritsar is meeting the requirements
of J&K Circle also.

(e) No, Sir. Existing arrangements
meet the requirements.

Districts with more than ome Divi-
sional Supdts. of Post Offices

9171. SHRI SURAJ BHAN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) which are the Districts in India
where more thap one Divisional
Superintendents of Post Offices are
functioning independently and the.
names of the Postal Circles be stated;

(b) whether the situation could not
be met by creating postg of Additional
Superintendents in the samg offices.
instead of setting up independent orga-
nizations entailing additional avoid-
able expenditure and loss to the Postal,
Branch;

(c) is it not a fact that these addi-.
tiona] independent Units have been.
created with a view to multiply the
number of posts of Directors of Postal
Serviceg in the Junior Administrative.
grade; and

(d) whether enquiry is proposed to.
be made in this gituation with a view
to effect economy in the Postal
Branch?

THE MINISTER OF STATE IN THE-
MINISTRY OF COMMUNICATIONS.
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) and (b). The infor-
muation is being collected and will be.
placed on the Table of the House.

(¢) No, Sir.

(d) Does not arise.
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Implementation of EP.F. Scheme .in
.Bldi Factories, Karnataka

9173. SHR] RAJSHEKHAR KOLUR:
Wil] the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state;

. (ay whether Employees' Provident
Fund Scheme is implemented in the
Bidi Factories in Gulbarga District,
Karnataka;

(b) whether this scheme has shown
successful results and is advantageous
to workers; and

(c) if so, the details thereof?

THE MINISTE\. OF STATE IN THE
MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) to (c¢).
The Provident Fund authorities have
reported ag under:—

Of the 12 Bidi manufacturing estab-
lishments covered under the Emplo-
yees' Provident Funds and Miscella-
neous Provisions Act, 1952 in Gulbarga
District, Karnataka, 11 have remitted
the provident fund gues. Against the
remaining one establishment, suitable
action under the Act has been initiated
to gecure compliance,
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Linking of Kanjirappally Exchange,
Kerala

8175. SHRI GEORGE MATHEW:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there is a proposal to
ling up Kanjirappally Exchange in
Kottayam District of Kerala with the
small exchanges coming within a 10
mile radial distance; and

(b) if so, why the wuroposal to ex-
tend STD facilities to Kanjirappally
exchange could not be taken up this
year ang when the same woulg be
taken up?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD-
SUKHDEO SAI): (a) At present there
is no proposal to link up Kanjirap-
pally exchange with other small ex-
changes within 10 miles radial
distance.

(b) A proposal had been received
for STD facility between Kanjirap-
pally and Kottayam. This could not
be taken up because of limited re-
sources gnd higher priority for other
routegs with larger traffic.

S.T.D. Facilities to Moovattupuzha
and Palai Exchanges

9176. SHRI GEORGE MATHEW:
Will the Minister of COMMUNICA--
TIONS be pleased to state:

(a) when wil] the work on extension
of STD facilities to Moovattupuzha, in
Ernakulany District of Kerala and
Palai in Kottayam District of Kerala
State;

(by whether the small exchanges.
surrounding these exchanges, to a dis-
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‘tance of 10 miles will be linked up
‘to Moovattupuzha and Palaj ex-
-changes; and

(c) the present proposals regarding
the above?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
‘“TIONS (SHRI NARHARI PRASAD
.SUKHDEO SAI): (a) There are no
proposals gt present but this is likely
1o be taken up in the Seventh Plan.

(b) to (c). There are no proposals
.at present.

Medical Teachers Demand

'8177. SHRI VASANT SATHE: Will
ithe Minister of HEALTH AND FAMI-
‘LY WELFARE be pleased to state:

(a) whethey attention of Govern-
sment has been drawn to the news re-
port appearing in the ‘patriot’ dated
10th April, 1978 under the caption
“Medical Teachers Demand pay
‘parity”;

(b) if so, what is the reaction of
Government to the various observa-
-tions made therein; and

(c) the action taken/proposed by
Government in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes,
Bir.

(b) and (c). The scales of pay of
Professors, Readers and Lecturers in
the Institute of Medical Sciences of
‘the Banaras Hindu University are the
same as for the corresponding posts
‘in other faculties of the University.
As the Institute is being maintained
from the grants sanctioned by the
U.G.C., the U.G.C. scales of pay have
1o operate for teachers in all faculties
ang it is not possible to prescribe
higher scales of pay for faculty of
Medical Scienceg alone.

The question of bringing the rates
of non-practising allowance to these
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teachers at par with those under the
C.HS. ig under consideration of the
Government. ’

Passport Procedure

8178. SHRI VASANT SATHE:
SHRI GEORGE MATHEW:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether attention of Govern-
ment has been drawpn to the news
report appearing in the ‘Indian Ex-
press’ dateq the 12th April, 1878 un-
der the caption “New procedure for
passport cumbersome”;

(b) if so, the reaction of Govern-, .
ment to the various observations made
therein; and

(c) the action taken/proposed by
Government in the matter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 ATAL BIHARIL
VAJPAYEE): (a) Yes, Sir.

(b) and (c). The main observa-
tion made in the news report relates
to the CID/Police verifications made
in the cases of applications for pass-
port supported by verification certifi-
cates issued by M.P.’s and Govern-
ment and:- judicial officers of pres-
cribed rank. In this connection, atten-
tion ig invited to the reply given to
parts (a) and (b) of the Unstarred
Question No. 2124 on the 9th March,
1978. There has been no change in
the procedure indicated therein, viz.
all applications for passports verified
by M.Ps or by entitled executive or
judicial officers are verified from the
security angle before the pessport is
issued, to ensure that the applicant
does not figure adversely in the gecu-
rity records of Government. This
procedure is different from police
verification of identity and antece-
dentg which is done afier the issue
of the pasgport in these cases. How-
ever, in cases of emergency, passports
valid for a short duration are issued
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at short notice without prior security
verification und such passports are
extended to full validity after due
verification.

2. The Press report also refers to
the demand of a ‘No Objection Certi-
ficate’ from an applicant’s employer.
Attention is invited to the reply given

to parts (b), (¢) and (d) of starred
Question No. 241 on the 1st Decem-:

ber, 1977. A ‘No Objection Certificate’
is sought only in the case of persons
employed in Government or Semi-
Government organizations. There is
no such requirement for applicants
who are self employed or employed
in the private sector. The intention
in asking an applicant to submit a
‘No Objection Certificate’ from his
employer, if he is employed in a Go-
vernment or semi-Government office
is to make sure that the employer is
aware of the intentioyn of the employee
in the public service to go abroad.
However, where an applicant does
not or is not able to submit a ‘No
Objection Certificate’, the passport is
granted if the application is other-
wise in order and employer is kept
informed.

Shifting of Delhi College

9179. SHRI VASANT SATHE:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether attention of Govern.
ment have been drawn to the news
report appearing in ‘The Timeg of
India’ dated the 12th April, 1978 under
the caption “Medical Council against
shifting of Delhi College”;

(b) if so, the details regarding the
facts of the matter; and

(c) what is the reaction of Govern-
ment to the various observations mada
therein?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to

(c). In the Inspection Report (Febru-
ary, 78) on the Delhi University Col-
lege of Medical Sciences, the Medi-
cal Council of India hag recom-
mended continuation of the temporary
recognition of the University College
of Medical Sciences, New Delhi for
a further period of one year. The
Council has further stated that the
teaching in the various clinical de-
pariments ig satisfactorily organised
and conducted. Necessary action to
make good the deficiencies pointed
out by the Council js being taken.
As the College is at present function-
ing from the present premises on
temporary basis and has eventually
to shift to its permanent buildings,
when complete gt Shahdara, as ori-
ginally envisaged, the question of
finally locating this College elsewhere
than at Shahdara, does not arise.
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Speaking clock of Delhi Telephones
out of order

9182. SHRI M. RAM GOPAL
REDDY: Will the Minister of COM-~
MUNICATIONS be pleaseq to state:

(a) whether the speaking clock
which tell the time automatically from
the Delhi Telephones Office is lying
idle for more than a year; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir.

(b) Some partg of the imported
speaking clock were damaged during
a fire in Connaught Place Exchange
building in December, 1976. Since
then the clock is lying out of
commission,

Funds for Rehabilitation of Bonded
Labours

9183. SHRI PRASANNBHAI MEH-
TA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Union Ministry has
earmarked Rs. 1 crore thig year for
the rehabilitation of bonded labours;
and

(b) if so, the main features of the
scheme?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). Yes Sir. A provision of
Rs. 1 crore has been made in the
Ministry’'s Budget, for the year
1978-79, under a Centrally Sponsored
Scheme for the Rehabilitation of
Bonded Labour, with a view to
finance, on a matching grant besis,
approved rehabilitation schemes of
the State Governments for implemen-
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tation during 1978-79. The rehabili-
tation schemeg would be implemented
at the village level, and may be land-
based, skill/craft-baseq or otherwise.
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Application of EPF Act to Maruti Ltd,

'9186. SHRI MRITYUNJAY PRA-
SAD: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

‘(a) whether the Maruti Ltd. was
covered under the Employees Provi-
dent Fund Act and if so, from which
date; and

(b) whether it complied with all the
yrovisions of the above Act and if not,
what action wag taken in that regard?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) M/s.
Maruti Ltd., Gurgaon is covered under
the Employees’ Provident Funds and
Miscellaneous Provisions Act, 1952
with effect from the ist February,
1978,

(b) The establishment had default-
ed in the payment of provident fund
dues from April, 1977 to June, 1977
and it went into liquidation with
effect from the 31st July, 1977. These
arrears have since been paid by the
Official Liquidator. Claimg for pay-
ment of penal damages already levied
have been flled in the High Court.
Apart from this, the establishment
has generally complied with the pro-
visions of the Act.

Persons removed from Service during
Emergency in Steel Plants

9187. SHRI A. K. ROY: Will the
Minister of STEEL AND MINES be
pleaseq to gtate:

(a) the number of persons removed
from service during emergency on the
ground of absenteeism in Bokaro,
Bhilai and Rourkela Steel Plants and
the percentage of Scheduled Caste and
Scheduled Tribe in that;

(b) the number of persons taken
back into the service out of them in
the stee] plants and the percentage of
Scheduled Caste and Scheduled Tribe
in that; and

(c) whether it is g fact that during
conciliation at Patna in January, 1978
the management of B.S.L. assured to
take back all such persons concern-
ing it; if so, steps taken therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) to (c). The information is being
collected and will be laid on the Table
of the House.

Enquiry into C.M.P.F, Office,
Dhanbad

9183, SHRI A. K. ROY: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether there have been various
complaints about corruption, irregu-
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larities, inefficiency in the Coal Mines
Provident Fund Office at Dhanbad;
and

(b) if so, whether Government pro.
pose to make an enquiry into the
whole affair?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): The Coal
Mines Provident Fund Authorities
have reported ag follows:——

(a) Such complaints are being re-
ceived from time to time.

(b) No such proposal is under
consideration at present.
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Pension to Dependents of persons died
or rendered incapable due to sterili-. .
sation

9190. SHRI BHAGAT RAM: Wil
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether there is any proposak
to grant pensions to the dependents of
those who died or became incapable
to do any work due to sterilisation;

(b) if so, the details thereto; and.

(¢) it not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND.
FAMILY WELFARE (SHRI JAGDAM-
Bl PRASAD YADAV): (a) to  (ch
The Government have a scheme for
giving ex-gratig relief of Rs. 5,000 to
the surviving spouse/natural heir of
the person dying as a consequence of
sterilisation operation. There is no
proposal to grant a pension to the
dependents of the persons dying as &
consequence of sterilisation operation
or to persons becoming incapable of
doing any work as a result ot sterilisa~
tion. It has not been found adminis-
tratively feasible to grant a pensiom
scheme. PFurther, it is not feasible on
account of heavy financial implications
and secondly as there is a general pre-
ference for lumpsum payment in cases
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of low income families, Full facili-
ties for free treatment of post-sterilisa-
tion complications are, however, pro-
vided by the Government in all such
wcases,

External Affections on Homoeopathy

9191. DR. BHAGWAN DASS RAT-
HOR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
1o state:

(a) whether it is a fact that the
externals should not be used to remove
external affection in Homoeopathy
(Organon of Medicine, 6th edition
Foot note No, 2, and Section 185-~203);

(b} the use of external medicine is
at increase to harm the people and the
science; and

(c) it so, what action Government
propose to take to check the use of
external medicines?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDAM-
BI PRASAD YADAV): (a) It is cor-
rect to say that the externals should
not be used in Homoeopathy in the
treatment of Local maladies (vide
“Organon of Medicine” Section 185-
203, 6th edition). However, Hahne-
mann, in Section 290 of his ‘Organon
of Medicine’ has mentioned that all
-gensitive parts of our body are almost
equally capable of receiving medicinal
actions, Parts that are destitute of
skin, wounded or ulcerated spots per-
mit the powers of medicines of exer.
cise almost as penetrating as action
upon the organism as if the medicine

has been taken by mouth. In certain - ‘..

cases, however, Hahnemann has per-
mitted the use of external aplications
of Homoeopathic remedies as men-
tioned by him in hig Materia
Medica Pura with reference to Arnica
(page 89, American edition, Vol. 1)
and also in his notes on Camphora in
his Materia Medica Pura (page 305,
American edition, Vol. 1). In case of
Arnica he hag mentioned that in
severe and extensive contutions/in-
3uries, curing is speeded up when the
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affected parts are externally moisten-
ed with low potency of Arnica(2x)
for the first 24 hours while small doses
of Arnica are taken internally. Similar-
ly in case of Camphora he has men-
tioned that when camphor is applied
externally excites a kind of erysipelas;
80, in acute diseases accompanied by
erysipelas, it is useful as an external
application, if the other symptems of
the internal malady are present among
the symptoms of camphor. Further,
he recommends, the use of magnetism
in the treatment of various disease
conditions by local applications, For
this purpose he has recommended that
a magnetic rod, if the pole is selected
according to the similarity of the sym-
ptoms to the case of the disease, be
brought in contact or almost im con-
tact for one minute only, with the
affected part or even with the tip of
the fingure, the cure can be effected.
(Materia Medica Pura page 62, Ameri-
can edition, Vol. II).

(b) The use of external application
in case of injuries, accidents etc., do
not harm the patients or the science
provided the medicine is indicated
Homoeopathically.

(c) The question does not arise.

Family Planning Promotion Program-
mes in Dethi

9192. SHRI KANWAR LAL GUPTA.:.
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to re-
fer to the reply given to Starred Ques-
tion No., 268 on the 30th June, 1977
and state:

(a) whether the proper account of
total collection amounting to
Rs. 52,12,263 made for family planning
promotion programme and the total
expenses of Rs. 33,43,821 incurred in
Delhi has been properly maintained
and audited;

(b) what is the audit report this
income and expenditure;

(c) how the balance money was
utilized; and
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(d) the detaily of the reports re-
ctived by Government where money
was collected for the aforesaid pro-
gramme in Delhi and was pocketed
by many Congressmen and others?

THE MINISTER OF STATE IN
‘THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Delhi Administration have reported
that proper account of collections
made and expenditure incurred out
of this collection for the promotion of
family planning programme has b“een
maintained by the Indian Red Corss
Society, Delhi Brench. The account
has been audited by M/s. K. K. Soni &
Co., Chartered Accountants,

(b} No audit objection has been
pointed out in the report.

(¢) The balance money has been
kept in the State Bank of India under
the Fixed Deposit and Savings Account.
‘This was done on the recommendations
of the Sub-Committee formed by the
Lt. Governor, Delhi.

(d) Detallg are being ascertained.

Recognition of Indian Red Cross
Bocletion Empioyees Union

9193. SHRI SHARAD YADAV: Wil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether the Indian Red Cross
Societies Employees Union, which is
registered under Trade Union Act, has
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not yet been recognised by the Indian
Red Cross headquarters authorities;
and

(b) it so, the reason thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG~
DAMBI PRASAD YADAV): (a)
and (b). The question of recognising
the Indian Red Cross Society Employ-
ees Union will be placed before the
Managing Body of the Society fixed for
5th May, 1978 as intimated by the
Indian Red Cross Society.

Mass Rally by P&T Employees

9194, SHRIMATI PARVATHI --
KRISHNAN: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether the National Federa-
tion of Posts and Telegraphs Em.
Ployees held a mass rally recently in
front of the Dak and Tar Bhavan,
Parliament Street, New Delhi to press
theiy demands; and

(b) if go, the details of their de-
mands and Government's reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA~
‘TIONS (SHRI NARHARI PRASAD ™
SUKHDEO SAID: (a) Yes, Sir.

(b) The detajls of their demand and
the position of each is set out in the
Statement enclosed.

Sentemont

Demand

Present Position

3. Bonus for P&T Workers

r

Council /JCM).

t. This relates to all Central Government
Employees,

Gnmo!DA to ED. Staff and:permit 2. The demand of grant of D.A. to E.D. em~
demands to be raised in Departmental considered and rejected.

been
mh::dun!uvebeeni-ucdmuedng
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Demand

Present Position

8. Absorb casual labour and ED Sorters etc. 3:“lmtructions exist for absorption of casual

in Regular Class 111,

4 Implement Minister George Fernandes 4. Orders have since been

decision to remove 1968 and 1974 strike

disabilitics.

5. Cancel ad-hoc standards,

bour dnd E.D. staff in regular Clam III/IV
posts subject to certain conditions.

issued regarding
removal of 1974 strike disabilities.  These
are being implemented.  As regards 1968
strike disabilities no further liberalisation
apart from what was already given in March,
1970 was considered necessary.

5. The matter is under consideration in the

Departmental Council,

6. Grant stagnation incrcments and remove 6. This relates to all central Government em-

stagnation in all scales of pay.

ployees and is under consideration,

9. First promotion in 15th year and sccond 7. This is under con«deration in the Depart-

promotion in 25th year,
8. Accept Medical certificates from R.M.Ps.

Tmnl Q

9 seniority in P&T.

Court Judg

10. Supply cloth with stitching charges for

uniformed staff.

11. Restore Ieave reserve percentage in P&T
and parity for Class IV.

12, Removal of ban on creation of posts in-
cluding posts of peons.

mental Council.

8. Orders have been issued for acceptance of

certificates from R.M.Ps.

on g, This has since been done.

10, This is under consideration of the Depart-

mental Council.

11. This has been considered in the past and

rejected,

12. Orders bave since been isued relaxing
the ban,

38, Settle all issucs connected with working 1g. This is under consideration of the Depart-

hours, OTA, Split duty, meal relief, short

relicf, night coefficient.

mental Council,

14. Construct quarters for P&T staff on the 14 Q‘ll:arten are being constructed consistent
Wi

same scale as in Railways,
15. Abolition of Confirmation Examination,

the availability of funds,

15. This has been considered in the past and
rejected.

Shartage of Staft im Mahazsshira
P & T Olrelg

9185. SHRI R. K. MHALGI: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(e) whether it is & fact that there
4 shortage of staff in Maharashtra
Circle of P & T Department;

(b) if #0, the number of postg cate-
gory-wise and the ghortage of such
posts sincg when;

(c) what specia]l measures are ad-
opted in the last year to remove the
shortage; and

(d) if not, the grounds thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) to (d). The In-
formation is being coliected and will
be furnished as soon as available,



297 Written Answers

Shortage of Medicines in C.G.HS.
Dispensaries in Delhi

9196. SHRI RAM NARESH KUSH-
WAHA ; Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to lay a statement showing:

(a) whether it is a fact that for the
lzst one month C.G.H.S. Dispensaries
in Delhi and New Delhi have gone
out of stock of essential medicines and
patients, even: heart patients are
being informed ‘No stock’;

(b) whether Government are aware
that indents placed by Dispensaries
have not been supplied and are pend-
ing for supply for the last one to two
months; and

(e) it so, dates of indents placed by
the various C.G.H.S, Dispensaries and
the time by which these indents are
likely to be supplied?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
and (b). No. Most of the medicines
have always been available and are
supplied to the various C.G.H.S. dis-
pensaries as per requirements, Medi-
cines for heart patients are also being
regularly supplied to the dispensaries
and they have never been out of stock.
To meet the day to day requirements
of the dispensaries in respect of medi-~
cines not available with Central Gov-
ernment Health Scheme stores, local
purchase is being allowed.

No indents placed by dispensaries
on the Medical Stores Depots remain
pending for supply for more than a
week or ien days. Besides the regular
quarterly indents the Medical Officers-
in-charge send supplementary indents

MAY 4, 1978

Written Answers E

whenever necessary, and the requisite
medicines are supplied within a few
days, ‘By Hand' indents are being
placed by each dispensary twice a
week for itemsg required urgently and
these are supplied on the day follow~
ing their receipt in the Central Gov=
ernment Health Scheme Stores.

(c) A statement showing dates of
indents placed by various dispensaries
in the month of April and the dates
of delivery there against is laid on the
Table of the House. [Placed in Li=
brary. See No. LT-2243/178).

Providing P.C.0. in Rajasthan

9197. CH. HARI RAM MAKKASAR
GODARA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether under the village deve-
lopment policy announced by Central
Governmeni, it is proposed to pro-
vide telephone facility in Village Pan-
chayat Bhavans and if so, the time
by which this scheme will be fully
implemented; and

(b) the number of villages in
Rajasthan which have so0 far been
provided public telephone facility and
whether this facility proposed to be
provided further to all the villages?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO ‘SAI): (a) There is no pro~’
posal to provide telephone facility in
all Village Panchayat Bhavans.

(b), The number of villages in Rajas-
than which have.so far been provided
with Public Telephone facility is 71&

‘The facility is proposed to be provided

progressively to the villages mneth_u
the conditions given in the Statement
enclosed.

. Statement
Palicy for Provision of PCOs & COs. on Loss Categories of Stations

(1) District Headquarters.

(2) Sub Divisional Headquarters.
3) Tehsil uarters.

{4.) Sub Tehsil Headquarters,
(5) Block Headquarters,

(6) Places with & population of 5000 or more in ordinary areas and (2,500 or more in backward

or hilly areas).
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Condition for provision of Public Call Offices

Condition for provision of Combined Offices

‘Will be provid«d progressively irrespective of
loss and without any conditions of minimum
revenue,

Will be provided progressively irrespective
of loss and without any conditions of minimum
revenue,

(7) Places with Police Stations under the charge of an Officer of the rank of a Sub Inspector

of Police or above.

Condition for provision of Public Call Offices

Condition for provision of Combined Offices

“The anticipated revenue should be at least
25% of the ARE (Annual Recurring Fx-
penditure) in ordinary areas, and 15% of
ARE in backward areas. and 109 of ARE
in hilly arcas.

(8) Out of the way places

The anticipated revenue should be at least

25% of the ARE (Annual Recurring Ex-

penditure) inordinary areas, and 15% of ARK

in backward arcas and 109 of ARE in hilly
areas.

~=*Condition for provision of Public Call Offices

Condition for provision of Combined  Offices

‘{a) Should be beyond 40 k.ms. (radial distance)
from an existing exchange.

{b) The anticipated revenue should be at least
25% of ARE in ordinary areay, 15% of ARE
in backward areas and 10% ARE in
‘hilly areas.

(a) Should be beyond 20 k.ms, (radial dis-
tance) from an existing Telegraph Office.

(b) The anticipated revenue should be at least
25% of ARE in ordinary arcas, 15% of ARK
in backward area and 109 of ARE in hilly
areas.
(c) The anticipated loss should not exceed
Rs. 2,000/- p.a. in ordinary areas and Rs.
5,006/ p.a, in backward/hilly areas,

(9) Tourist/pilgrimage centresfagricultural/irrigation/power project sites/townships.

Condition for provision of Public Call Offices

Condition for provision of Combined Officrs

* {a) The anticirated revenue should be at least (a) The anticipated revenue should be at leass

259, of ARE in ordinary areas, 15% of
ARE in backward are as and 109% of ARE in
hilly arcas.

25% of ARE in ordinary areas, 15% of ARE
in backward areas, and 10% of ARE in hilly
areas,

(b}{’l‘hc anticipated loss should not exceed
s. 2,000/ p.a. in ordi areas and Rs.
5,000/- p.a. in backward/hilly areas,

(10) All other Stations.

“

Condition for provision of Public Call Offices

Condition for provision of Combined Offices

On the basis of ﬁnzncinl viability or on rent
& guarantee basis in case of loss,

“On the basis of financial viability or on rent &
guarantee basis in case of loss.

Norz:~(1) For consideringcthe population figures, the population of the town or village

alone should

(2) No tel
already

1aken to account and not that of a group of towns or villages.
aph office should be opened on loss if another telegraph offic: i
working within 8 k. ms, of the proposed office.
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9198, SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government have re-
viewed the policy regarding setting up
and functioning of Telephone Advisory
Committees;

(b) if so, the broad particulars
thereof; and

(c) the number, location and com-
position of the Telephone Advisory
Committees that are going to be con-
stituted in Maharashtra State, sepa-
rately?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir.

(b) The Telephone Advisory Com-
mittees are now being constituted one
for each Telephone District and one
for each State & Union Territory ex-
cluding telephone districts, The TACs
of Bombay, Calcutta and Delhi will
have a membership of 31, of Madras
21 of other major districts and States
with telephone equipped capacity of
over 50,000 lines 16, of minor districts
and other States and Union Territories
12. The total No. of TACs for the
present will be 50, The TACs will
have representatives of Parliament,
State Legislature, Stute Administration,
Local Bodies, Press, Medical Profes-
sion; Legal Profession, Trade, Com-
merce and Industry and Public Work-
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(1) Bringing the Telephone using.
public and the P&T Depart-
ment into cloper relationship.

(2) Giving the public confidence:
that their grievances are
being properly represented:
and attended to,

(3) Advising the Depariment on
the improvement of local and
trunk services.

Giving publicity to the action
being taken by the Deptt, for-
improving ang developing the
telephone service.

(5) Assisting the Deptt. in handl~
ing the present shortages in te-
lephone equipment and lines
by invoking cooperation and
patience from public,

(c) There are five TACs in Maha-.

raghtra:—

(i) For Bombay Telephone District
at Bombay (already consti-
tuted).

(li) For Pune Telephone District.
at Pune (already constituted).

(iii) For Nagpur Telephone District
at Nagpur (already consti-
tuted).

(iv) For Maharashtra State (ex~
cluding Nagpur, Pune anad
Bombay Telephone Districts)
at Bombay (under process-
ing).

(v) For Goa Daman and Diu at
Panjim (Under processing).

(4

-

ers and others. The functions of TACs Composition of the TACs stated
are:— above is given in the Annexure ‘A’.
" Statement
As per existing TAC Policy, 5 TACs are 110 be d in Mabarshira as Given
Below:
Namse of the TAC Station Compaosition Remarks
5. n&n‘l;ly (Bombay Telephone 1. State Administration . . R |
) 2. State Legishature A

8. Corporation /Givic Body in the
D {Cvic Body fn th
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S

. Nagpur (Nagpur Telephone
District)

. Pune T
3 Dum&l;me ‘elephone

4. Bombay (Maharashtra St

'g?c) e;%ép: for (1), (2), (3)

8. Goa, Daman & Diu

tate)

4 Members of Parliament

5. Prems . .
6. Medica] Profemion
. O meennom—Engmeerl,

Architects etc.
9. Trade, Commerce and’ Induntry
10. Public Workers and others .

Total

1. State Administration .

2. State Legislature . .
3. Corporation or Civic Body
4. M.Ps.

. Medical Profession

i

Stlt Administration

chuh

g. Medical Profession

. Legal Profession

7. All Other Professions like Engx-
neers, itects etc. . .

8. Trade, Commerce & Industry

9. Public Workers & other .

5?

8 ) Constituted on
24-1-78

‘Sl“w- - —w
<
S

Constituted on:
g-12-777"

- B o e
- N r———)

w N~

%]

Do. Comstituted
on 17-12-77

Case under
proc ess.

-
lﬁl-ﬁw* LN

i

L= S

.

respect of
the TAC

£y

by General

s

Serial No, 5, it Is atated
for the Union Territory

Goa, Daman and Diu will be form-
Mansager Telecom.,

Maharashtra who
Convenor though Daman and Diu
under the jurisdiction of General
nager Telecom., Gujarat,

will function

Foe
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General Electric Company’s protest to
Indian Ambassador against MECON

9199, SHRI YADVENDRA DUTT:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the General Electric
:Company of U.8.A. has protested to
the Indian Ambassador  against
MECON, a State Undertaking abuut
the supply of thyristor-controlled
-drives to Rourkela Steel Plant;

(b) it so, the brief outlines of the
same; and

(c) what steps have Government
‘taken in the matter?

THE MINISTER OF STATE IN
‘THE MINISTRY OF STEEL ANRD
MINES (SHRI KARIA MUNDA):
(a) No, Sir.

(b) and (c). Do not arise.

.Employees of Steel Plants removed
from service during emergency

9200, SHRI A. K. ROY: Will the
Minister of STEELL AND MINES be
pleased to refer to the reply given to
‘Starred Question No. 512 on the 30th
March 1978 and state:

(a) the alleged charges against the
employees of Durgapur Steel Plant
removed from service during emer-
‘gency and later reinstated; and

(b) whether it is a fact that In
other Steel Plants, like Bokaro, most
of the victimised workmen are still
out of service and if so, reasois there-
for?.

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) Of the 19 employees of Durgapur
‘Steel Plant who were removed from
service during emergency, the services
of 7 employees were terminated on
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account of thir un-authorised absence
due 1o their detention under MISA/
DIR. The services of the remaining
12 employees were terminated because
of their association with the then
banned parties, etc.

(b) No, Sir.

12.24 hrs,
MATTER UNDER RULE 377

(i) REPORTED SHORTAGE OF BUILDING
MATERIALS LIKE STEEL, CEMENT, FIC.

SHRI K. LAKKAPPA (Tumkur):
Sir, I draw the attention of the Gov- -
ernment to an important issue. I am
very glad that Mr. Mohan Dharia is
present. How this Government is
bluffing all along. ...

MR. SPEAKER: You have got.to
read your statement,

SHRI K. LAKKAPPA: You want
to shield the Government in that
manner? I am sorry. The statement
is with regard to requirements and
shortages, price rise, blackmarketing,
ete. All these things centre round
the constructional activity not only
in the southern Stateg including
Karnataka but elsewhere also in the
country. I am referring to the shor-
tage of building materials like steel,
cement and other requirements.

MR. SPEAKER: Mr. Lakkappa, we
have wdopted for practical purposes
that the hon. Member has to read his
statement. You are now again mak-
ing a speech.

SHR! K. LAKKAPPA: I am only
commenting.

MR. SPEAKER: Please stick to the
statement. : ’

SHRI K. LAKKAPPA: This kind of
encroachment. ...

MR. SPEAKER: No, no. Then it
will become very difficult. I am
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allowing 5 people. So, if you make
a speech, I cannot allow the five,
That is why kindly conform to the
statement.

SHRI K. LAKKAPPA; I am speak-
ing in Parliament. I have to put this
in a proper manner.

MR. SPEAKER: Everybody is
speaking in Parliament.

SHRI K. LAKKAPPA: We take
the Ministers as responsible {0 this
House.

MR. SPEAKER: Mr. Lakkappa,
you gre making my task difficult.

SHRI K. LAKKAPPA: Now, I
would like to quote from the state-
ment,

Cement production in 1977 was
estimated at about 16 million tonnes
against the target of 19 million ton-
nes and there was a shortage of
nearly 3 million tonnes. What is this
bluffing of the Industries Minister?
To make matters worse, the recent
cyclones in the South have add-
ed to the shortfall in production,
while the rehabilitation work increas-
ed the demand for more cement
which is not available.

Blackmarketing in cement has con-
sequently started on a large scale.
It is estimated that cement worth
Rs. 25 crores goes intg the black

“market every month because of the
shortege in production. But the
Minister says that cement is available
when we are importing cement. Due
to distribution bottlenecks, shortages
have been further aggravated and the
business community is making capital
out of the situation hoarding meate-
rials and making huge profits by dis-
posing of the stocks at abnormal
prices and also selling sub-standard
cement with adulterated material. It
ig said that Government planned for
large scale import of cement through
S.T.C. When some cement consign-
ments did arrive from abroad the
ships, had to wait in the sea for days
together for lack of berthing facilti-
ties. Thig state of affairs not only
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added to delays in despatching the
cement urgently needed for construc-
tional works but also resulteq in
heavy demurrage charge.

The position of steel is no better, be-
cause of the constructional activities.
in States, nearly Rs. 33. croreg worth
of projects, and road works and all
those things in Karnataka State have
even come (0 a standstill because of
the shortages. 1 would like to tell
this to the House. Will the Minister
explaip this situation? The total pro-
duction of steel for the year 1977-78
is estimated at 8—6 million tonnes of
ingot steel and 7 million tonnes of
saleable steel. The Steel Minister
again is concealing here gqnd alsc
cheating the Parliament. This pro-
duction fell short of the target of pro-
duction for ingot steel and saleakle
steel for 1977-78 by 7 per cent and
5.1 per cent respectively.

Shortfall jn production of stee] and
cement are attributeq to power cuts
in many States, difficulties in getting
adequate supplies coal and indifferent
industria] relations. The minj steel
plants at Visakhapatnam and Vijaya-
nagaram which are intended to aug-
ment steel production are unfortu-
nately in the planning stage still.
And by making a statement in the
Rajya Sabha, the Minister of Steel,
Mr. Patnaik, has created a suspicion
in the minds of the people of Karna-
taka.

The malpractices in steel trade
have also resulted. in the shortage of
steel and the rising prices of steel.
A large scale racketeering in steel by
bogus steel users js reported to have
been taking place in several parts of
the country. Trade sources reveal
that the margin of racketeers on a
rake-load of steel is as high es Rs. 24
lakhs. This highly profitable mal-
practice is borne out of the Govern-
ment’s two-tier steel distribution
policy—I am attacking the distribution
policy of the Government—intended
to eliminate middlemen. Under the
Government’s policy, small and
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[Shri K. Lakkappa]
medium  scale manufacturers can
directly purchase steel in full rakes
from steel mills at a discount rate
which is much below the stockyard
rate.

MR. SPEAKER: You have one
statement for yourself and one for

me. Is it so?

SHRI K. LAKKAPPA: 1 am giving
you useful information.

MR. SPEAKER: I thought you will
take me into confidence. This is
rather unfair to me.

SHRI K. LAKKAPPA: You are
going through my statement, I know
it. It comes within the purview of
the statement,

It is said that although the facility
-of lifting steel directly from producers
‘in full rakes at concessional rates has
been extended to small and medium
sized consumers, not many such con-
sumers are in a position to utilise
this since it involves the blocking
of a large sum of money for a
long period. Tradesmen have con-
verted the situation to their advant-
age. They approach small unitg to
buy steel from mills on their behalf
and sre exporting, under the policy
of Mr. Mohan Dharia, even sanitary
fittings. They are now allowed to be
exported to Gulf countries.

MR. SPEAKER: Mr. Lakkapps, you
are completely breaking my direc-
tions.

SHRI K. LAKKAPPA: With these
words I am concluding. The situa-
tion in the Southerp States has not
-only aggravated, but all developmen-
tal activities have completely come
to @ stop. Therefore, I would like to
urge upon the Minister: kindly con-
sider this and review the whole situa-
tion and see that the required mate-

- rial for constructional wctivities—
‘buildings, roads: and other economic
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activities—are made svailable in all
the States, including Karnataka,
Kindly see that there is proper pub-
lic distribution system for this raw
material, without any strings or con-
strains. There should be no black-
marketeers. I would like to make
one suggestion. ...

MR. SPEAKER: Thig is not a
debate, Mr. Lakkappa. I have given
a direction, and it must be imple-
mented. You have completely broken
my direction. It makes my task very
difficult. :

SHR! K. LAKKAPPA: I request
the concerned Minister to discharge
his responsibility to the House and
make g statement, Sir, will you
kindly direct him to do it?

MR. SPEAKER: I am not directing
anybody.

(ii) REPORTED TRANSFER OF SHARES OF
MALAYALAM PLANTATIONS LTD., TO AN
INDIAN COMPANY IN VIOLATION OF THE
FOREIGN EXCHANGE REGULATION ACT.

SHRI K. P. UNNIKRISHNAN
(Badagara): The Malayalam Planta-
tions Ltd. is a company registered in
UK and having its registered office
in London. It ig one of the biggest
plantation groups in India with large
number of estates of rubber and tea
in Kerala and Tamil Nadu. The Maha-
yalam Plantation shares are quoted
in the London stock market and clas-
siieq by “The Financial Times”,
London as a rubber company.

After the Foreign Exchange Regu-
lation Act was passed by the Parlia-
ment in 1973, this company has been
busy trying to frustrate the legisla-
tive intentiong of Parliament angd to
overcome the regulations made under
the FERA for dilution of foreign
equity holdings. The Malayalam
Plantations became a wholly-owned
subsidiary of Malayalam Plantationa
(Holdings) Ltd., UK in 1977, majo-
rity of whose shareholders are trusts,
banks etc. .
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Under the FERA, Melayalam Plan-
tations had to Indianize its capital
‘before 31st March, 1978. Now it is
fearnt that those associated with the
company have floated yet another
Indian company, Malayalam Planta-
tions (India) Ltd. in Cochin with
the object of taking over the assets
of the UK company. The authorized
capital of the new company is only
Rs. 5 crores whereag as per the
‘balance sheet, the Indian assets of the
UK company alone are more than
Rs. 7 crores and by actual market
valuation at current prices, more than
Rs. 20 crores. It is also understood
that some time ago in a statement
filed with the Reserve Bank, the
Company had given the value of net
-asgets at Rs. 25 crores or around.
"The shares of this UK company are
quoted in the London share market
at 31d. for a 10d. share. It was
quoted earlier even at 57-1/2d. Among
‘the directors of the New Indian com-
pany, 2 of them are employces, one
legal adviser, one stock broker and
others interested directors. Thus 1t
is a clear attempt to frustrate the
legislative intentiong of the Parlia-
ment and circumvent the FERA rules
of Indianization. It this vroposed
transaction, based on bogus figures, is
allowed, the Government will lose
‘huge amounts by way of stamp duty,
‘registration fee and other taxes.

Here, I would invite the attention
of Mr. Mohan Dharia. This company’s
bulk acreage has been in rubber, and
it has been known ag a rubber com-
pany, indicated even by the classifi-
cation for long by the share columns
of the Financial Times, London as a
rubber company. In India they have
always enjoyeq all the facilities of a
Tubber company and still have 22,126
acres of rubber as against 18,084 acres
of tea, Further, to reduce rubber
acreage to pass off as a tea company
large areas of rubber plantations are
‘being cleared after immature slaugh-
ter tapping. This is nothing but
‘wanton destruction of our plantation
wealth,
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As the House knows, a teg com-
pany can have 76 per cent foreign
holdings while for other companieg it
can only be 49 per cent. So, they
are clearly trying for an alternate
method to circumvent the law of the
land. As this is likely to frustrate
the efforts of Parliament and Govern-
ment to reduce the dependence on
foreign capital, the Finance Minister
and the Commerce Minister may make
a statement on the issues I have just
raised.

(iii) REPORTED TRAFFICKING IN GIRLS
IN RUDRAPUR IN DEORIA DISTT. OF
UTTAR PRADESH

oo Tt fag  (wrTengT ) :
waw wgeT, & faam 377 % wenta
oF fafiy wEex &1 Sw ur &Y dav F
Fufera s mgar g | W g
oY X srEardt ¥ Far g e arfml
& wafawy 1 @ R WO
frdg 9aT wqw & ¥afar feor &
TAYT T 7T qFE 0T Y | A€ AT
gulw &) arg & & fae¥ & @l
¥ 10 o7 qaT frdfe arfersii o7
wa-faxa gar o v § guiw &
78 § fr Q6 arfamd wera: wflt
Tt i A, worizs, afew{r dma §i
wifeard @i ¥ wu ) a@
% sy fawar w7 fawa & 5 w@i
far w3 #  wida l yfew
Tt g & T Wi J@ A oW
9o A W ¥ qg gfaw e AW
w R

¥ o ¥ aflg s g f6
HOATT 79 AH1C & I6H F ogqm
¥ I w1 3 ¥ fau oF fadw
oAOU-A T AT FE |

{iv) REPORTED CLOSURE or R.B.HM.
Jure Mrus, KATIHAR, BImar

stqwew : (wfegre ) ¢ owerw
ww, frra & a9 ¥ fage oo
e wreo Wto qwo qwe T fumw,
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[ gar<)
seg N T F  GECATT FWA
1Y gET AU Wi 9 9% wifEe
Nl garc st ¥ afnfo aew wEt
JTT-TEY 7T AT @R & | AF AHE B
feafs famnaas dra w1 & fasn
qerfusrdy, wfegr & sfades a2 aawT
6 ®re Ty & A9 @ & fageer
sfrdl & el oF agAt & AT FIA
@ | q%g & AT 8% 9 FL HglA
frcorae w7 femr mar 1 SwId faRiR
¥1 UFHTE 9% §9 ¥ @ G A0
Ft FAER FT FAAEAT T FTW TR

g

Ffegre ga< gifa W &1 49
FR & T S fage A gF-aw
avdt-waw 2 & fa¥ e g fam &
srofedi & gror g9 G 1 sfeE,
qforar  @geenm, weogT-eAR wfy
farat & drer feqd sdber a8 SE FTTEET
Y I FTAAILAT 1 AT
AT FATT qAGR A=A arfat (faee)
FamaA G ¥ AgA g
g afcare addt waEt wx @ E
o W §Y wege wEl, e,
FWT qed 9T wraiia @y ¥ Fw
7T 7Y KT IF Fr WA A A
g wrf fam Gar W dromr & &
QF-Y WWET A A% gf ) 9y i
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wa: YT Farawi gx faw & srfawt
aqT IF q¢ wifwd ofas 4§, a9,
RI-AEAT F AT TETH WTo AToTH oS
a1z faew, SEgT w1 ETuag FIFT-
g FTWR AT aIg  wrenfawre QT
FH H AT H AT FT T T
FTWIE !

(v) REPORTED POWER POSITION IN
MAHARASHTRA DUE TO ACUTE SHORT-
AGE OF COAL

SHRI VASANT SATHE (Akola):
It is reported that the power position
in Maharashtra State has become
critical due to acute shortage of coal.
The super thermal power station at
Koradi has got stocks sufficient for &
day only. The nearby Khaper Kheda
power station has stocks for only 36
hours. One of the 25 M.W. set at
Khaper Kheda has already been shut
down because of lack of coal. If no
coal reaches Koradi within the next
24 hours, one 120 M.W. set there-
would have to be shut down as re-
ported by Member, Technical, Maha-
rashtra State Electricity Board.

Since power from Koradi goes far
into Western Maharashtra upto
Sholapur, Karad etc., the resultant
power shortage and load shedding
would affect all parts of the State.
It is further reported that barring
Parli Vaijnath which is fed by Singa-
renj coalfields, Ballapur and other
power stations in Maharashtra have
four to six days stock of coal while
normally they should have at least 15.
days to a month stock.

Repeated efforts by the Board to
prevail upon the WCL to ensure full
and regular supplies of coal to power
stationg in Maharashtra had not borne-
fruit. The matter was taken up at
the highest level by the Boerd, even:
upto the Union Energy Minister but.
to no avail. It is reported that lack:
of coal would delay the commission~
ing of the new 200 megawatt set at
Koradi power station from which we
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would have helped to meet the power
shortage in Maharashtra,

The mmtter js serious enough to
call for immediate aftention and
action by the Centra] authorities con-
cerned. I hope, the Minister for
Parliamentary Affairs would convey
this to the Minister for Energy and
other Ministers concerned.

1 am glad, the Prime Minister is
here. He has a special concern for
Maharashtra. Therefore, I hope, he
would also put in a word to the
Energy Minister. They say that pro-
duction of coal {s in abundance and it
is lying at the pitheads. The other
day, the Railway Minister told us
that there wag no shortage of wagons.
Then where is the bottleneck? Why
is the coal not reaching the power
stations?

12.42 hus,
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary-General of Rajya
Sabha:—

*  “In accordance with the provi-
siong of sub-rule (6) of rule 186
of the Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, 1 am directed to return
herewith the Appropriation (No.
3) Bill 1978, which was passed by
the Lok Sabha at its sitting held
on the 27th April, 1978, and trans-
mitted to the Rajya Sabha for ils
recommendations and to state that
this House has no recommendations
to mmke to the Lok Sabha in re-
gard to the said Bill™

——gn—

BUSINESS ADVISORY COMMITTEE
SEVENTEENTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir, I
beg to move the following:

“That this House do agree with
the Seventeenth Report of the Busi-
ness Advisory Committee presented
to the House on the 3rd May,
1978.”

With your permission, I would like
to point out that there is a printed
mistake in bottom line two of the
Report. What is printed as ‘on’ should
be read as ‘no’.

MR. SPEAKER: The question is:

“That this House do agree with
the Seventeenth Report of the Busi-
ness Advisory Committee present-
ed to the House on the 3rd May,
1978.”

The motion was adopted.

TOBACCO BOARD (AMENDMENT)
Bl .

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRIL MOHAN
DHARIA): I beg to move for lsave
to introduce a Bill to amend the
Tobacco Board Act, 1975.

' MR. SPEAKER: The question is:
“That leave be granteq to intro-
duce a Bill to amend the Tobacco .
Board Act, 1975."
The motion was sdopted.

SHRI MOHAN DHARIA): Bir, I
introduced t the Bill.

"*Published in Gazette of Indim Extraordinary,

dated 4-8-78.

Part II, - section 2,

fintroduced with the . recommaen dation of the Presidant,
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SHRI K. RAMAMURTHY (Dhar-
mapuri); Sir, in connection with
Starred Question No. 977 which was
xeplied by the hon. Minister this
morning, I am submitting 40 you my
telephone bill which iz printed in
Hindi. I request you to direct the
Minister to correct the mistake.

MR. SPEAKER: I will examine it.
12.44 hrs.

MOTION RE. DRAFT FIVE YEAR
PLAN, 1978--83—Contd.

MR. SPEAKER: Now, further con-
sideration of the following motion
moved by Shri Morarji R. Desai on
the 8rd May, 1978, namely:—

“That this House do consider the
‘Draft Five Year Plan 1978—83' laid
on the Table of the House on the
26th April, 1978.”

Mr. P. K. Deo to continue his speech.

SHRI P. K. DEO (Kalahandi): Mr
Speaker, Sir, 1 just started yesterday
to speak on the Plan. At the outset,
1 deem it my privilege to express my
gratitude to the Prime Minister who
visited my constituency on the 9th
of April and had a first-hand know-

ledge of one of the most backward

tracts of this country. He went there
to lay the foundation stone of the
Upper Indravati Project which is
estimated to cost Rs. 232 crores. My
life's effort and mission has been
fulfilled. My dream of 40 years has
been reslised. My persistent demands
“in this House for the past 256 years
have yielded results. We hope a new
era 'of prosperity has dawneg because
it will irrigate 5.1/2 lakh acres of
chronically drought effected areas in
my constituency and will generate
660 megawatt - of hydro-power
But I am distressed to find that there
-is absolutely no mention of this Pro-
jeet in the Draft Plan. The Prime

Minister in his inaugural speech has
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rightly emphasized on the time-scale
dule, the project to be completeq in
time. Otherwise, it will not only
make the Project more costly but,
at the same time, the benefits are also
delayed and more new problems are
created. A big project like this
should have been started in a big
way. Only a paltry provision of
Rs. 14 crores in the State budget or
no mention in the country’s Draft
Plan js rathgr very disappointing. So,
1 suggest that this project should be
categorised as 85A among the new
schemes on p. 172 of the Draft Plan
after the new thermal stations under
Chapter 10.

Coming to the thermal stations, I
would like to point out that thesé™
thermal stations are based on non-
renewable resources, that is, coal,
lignite or atomic fuel. Thig means
that once we consume our mineral
resources, we cannot replace them.
At the same time, it creetes environ-
mental pollution. In the working of
a super therma] station, we need
about 5 lakh tonnes of coal every year
and it emanates sulphur dioxide and
carbon dioxide ang pollutes the at-
mosphere. The other day, the De-
partment of Science and Technology
had appointed a committee to go into
the working of the thermal plants in
Agra and they came with a recom-~.
mendation that, to save the Taj and
to avoid pollution in that area, these
thermal plants are to be shifted to a
far-off distance. Not only that. They
suggested that the working of coal-
based locomotives also should be
stopped in the Agra Marshalling Yard.

I would, therefore, submit that our
vast hydro-elecirie potential should
be tapped. Our country has got tre-
mendous hydro-electric potential. The
entire Himalayan region ig there.
Even in the south, there are perennial
rivers like Indravati. The Indravati
project which has passed all stages
of technical scrutiny shovld b+ im-
mediately taken up and thers should
be no delay jn that.
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In Chapter VI, the Draft Play has
highlighteq the removal of regional
digparjities and development of the
backward areas. This ig a very old
Jjargon which has been repeated time
and ewgain in all the five Plans. This
Plan does not throw any new light.
It has remained a myth and in spite
of our 25 years of planning, the gulf
between the poor and the affluent
areag hag been widening. The in-
terest of the backward areas has
been sacrificed at the aller of the
vested interest of the more affluent
and more vocal areas. How long can
the people of the backward areas re-
main as mute spectators to this spec-
tacle? If there is an occasional out-
burst in the form of a Naxalite move-
ment or adoption of any extreme
method which is the only natural
manifestation of deep-rooteqd injust-
ance, grievance and resentment, that
has to be dealt with sympethy and
there should be a proper remedy for
this kind of malady. A bold step
has to be taken to develop these
areas and massive investment has
to be made because the strength
of the chain lies in its weakest link.

A study of the State per cepita in-
come which constitutes composite in-
dication of relative prosperity or back-
wardness of different States shows
that Orissa is one of the States hav-
ing very low per capita income. The
gap between national per capita in-
come and State per capita income
which was Rs. 80/- in 1950-51 in-
creased to Rs. 96.3 in 1974-75 and
Rs. 87.3 in 1975-76. In 1976-77, the
per capita income in Orissa was
likely to decline because of the
unfavourable weather conditions,

- A study of the plan outlay State-
wise will convince you and you will
be surprised to know that allocation
has been made in a massive way to
more affluent States. In the First
Plan the. per capita investment in
Punjab was Rs. 175 and in Orissa, it
was R& 56; in the Second Plan, it
was Rs. 148 for-Punjab and Rs. 5¢
for Orissa; in the Thirq Plan, it was

Rs. 212 in Punjab and Rs. 120 in
Orissa; in the Fourth Plan, Punjab
was divided into Punjab and Haryana
and in Punjab, it wes Rs. 816 and in
Haryana, it was Rs. 315; in Orissa,
it was Rs. 113; in the Fifth Plan in
Punjab, it was Rs. 748 and in Haryana

"it was Rs. 599; in Orissa, it was

Rs. 267. In enother more affluent
States like Maharashtra, it was
Rs. 460. We thought that the pro-
cess would be reversed, but there has
been no indication in this Draft Plan.

These are the areas which are full
of natural resources. Only geogra-
phicel dispersa] of various industries
to these areas is not going to solve
the problem. You may put up a big
stee] mill. But what happens to the
local people? We have a Rourkela
Steel Plant. But what happens to
the people who have been uprooted?
If you go to the periphery, you will
see the same conditions,  Chhota
Nagpur is full of natural resources.
In spite of so much of investment
made there, what is the condition of
the local people? The Prime Minister
had been to Koraput where large
investment in the public sector has
been made. But the conditions of
the people there remain the same.

All barriers to development should
go and the area is to be opened up.
Infrastructure has to be built. New
reilway lines have to be constructed.
Special emphasgis should be laid on
this. It has been rightly stated on
page 112 of the Draft Plap that major
bridges, roads, marketing facilities,
investment in labour training, en-
couragement of rural banks, co-opera.
tive socleties and other institutions
should be developed and support
should be given for implementation of
land-reforms, administrative changes
and to improve the capability for
plan implementation.

But I find that one thing has been
lelt out by mistake end that is the
implementation of prohibition policy.
I fully support the prohibition policy
of the Government. When the Prime
Minister announced the policy, 1 was
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the first who acclaimed his prohibi-
tlonpohcyandwrotgtohimnyml
that jt should be given effect to in the
tribal areas in my constituency where
LTDP. was being taken up. He
wrote to me saying that I should put
pressure on the State Government.’
What to speak of the State Govern-
ment, in spite of the unanimous re-
commendations of the District Deve-
lopment Board, all the recommenda-
lions have gone to the waste paper
basket of the Orissa Government., In-
stead of implementing the prohibition
policy in those tribal areas, the
Orissa Government gre manufectur-
ing foreign liquor wunder East Coast
‘Brewery under Public undertaking
which was a gick industry of some
individual. It had been bought at a
colossal cost. They are going ahead
with it. There should be gsome con-
sistency between precept and practice.
I know personally that many fami-

lies have been ruined because of
drink—This evil has to go. If the
USA has failed, if the USSR has

failed, it Finland has failed, that is
no reason why our country should
fail; if we make an earnest effort in
this regard, we will succeed. I# we
want to ameliorate the condition of
the poor, emphasis should be laid on
implementing the prohibition policy,
and I am one with the Prime Minister
on this.

Now, coming to southern Orissa, in
this Draft Plan, they have categorised
certain backward regions and they
have highlighted the conditions of
southern Orissa, particularly Kala-
handi, Koraput district and Phulbani
district, where we have a 45 per cent
tribal concentration, where even
today the colonial economy has been
functioning, where the people are
being exploited by the people of
coasta] areas. 1 beg to submit that,
if you go through the varioug statis-
ticy that have been given here,
whether in respect of literacy or
mileage of road or rural electrifica-
tion or indebtedness, you wil} be con-
_vinced that it is one of the most back-
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ward regions. Therefore, unless the
Constitutional protactlon is given,
unless the responsibility is taken wup
by the Centre itself and the powers
are exercised through the Governor
under article 371, there is no hope of
this area being developed. Article
371 jis very clear. When the Maha-
rashtra State was formed, Mara-
thwada and Vidarbha were given
special protection; special Develop-
ment Boards were created and special
allotments were made. Similarly in
the case of Gujarat, special considera~
tions were given for Kutch and Sau-
rashtra regions. That is why I have
moved this amendment:

“This House, having considered
the ‘Draft Five-Year Plan 1978-83',
laid on the Table of the House on™"
the 26th April, 1978, regrets that no
mention has been made to give
constitutional protection (like arti-
cle 371 in case of Maharashtra and
Gujarat) to the most backward
southern region of Orissa by pro-
viding a separate development
board and equitable allocation of
funds for developmental expendi-
ture over the saig area and equita-
ble arrangement for providing
adequate facilities for technical
education, vocational training and
adequate opportunities for employ-
ment in services.”

These are very constructive sugges-
tions. I sincerely hope that the Prime
Minister will give his thoughtful con-
sideration and sympathetic approach
to these.

SHRI D. N. TIWARY (Gopalganj)::
Mr. Speaker, Sir, the Draft Five-Year

stage has the consultation bean made:
what to say of grassroot, even Block,
District or State Planning Committees
have not been consulted, Before the
formulation of thig Plan, in the case
of the Fifth Five-Year Plan we saw
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that even Block Committees were
consulted. Thig year such a consul-
tation has not taken place. The Draft
Five-Year Plan was, perhaps, pre-
pared in a hurry and wag put before
the National Development Council,
and now it has been placed before
this Houst for discussion. I would
suggest one thing. The National
Development Council is'to meet in
November. Meanwhile, it will be
worthwhile consulting the State and
at least District Committees about
this plan. They have their own pro-
‘blems. They might suggest something
and that should be taken into consi-
deration. ..

MR. SPEAKER: The hon. Mem-
- per will continue after lunch.

]

The House stands adjourned for
Junch till 2.00 p.m.

13.08 hrs.

The Lok Sabhe adjourned for lunch
till Fourteen of the Clock.

The Lok Sabha re. assembled after
Lunch at seven minutes past Fourteen
of the Clock.

[Mg. DEPUTY-SPEAKER in the Chair).

_-STATEMENT RE. AMENDMENT OF
ALIGARH MUSLIM UNIVERSITY
ACT AND STATUTES

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): Ever since the Aligarh Mus-
Iim University Act was amended in
1965 and 1972, there hag been a con-
troversy amongst w large section of
the Muslims about the changes brought
#bout by the Amendment Acts. It
has heen alleged that the Amend-
ment Acts affected the basic and his-
torical character of the University and
sbridged -itg autonomy.

There has also been a persistent
demand both in und outside the Par
Jiament for restoration of the his-

Act ete. (St.)

torical character of the University
and its democratic functioning. The
Executive Council of the University it~
self appointed a Committee, on which
verioug interests e.g. the Faculty and
Students, Old Boys and the Non-
teaching Staff etc. were represented,
and asked them to make sugggestions
for amendment of the Aligarh Mus-
lim University Act and Statutes. The
Report of the Committee was sub-
mitted to the Government in April,
1977.

Government has considered the
whole question in the light of the
recommendations of the aforesaid
Committee ag well as the Beg Com-
mittee which was appointed before
the amendment Act of 1972 was en-
acted. It hag also taken into account
the strong feelings that have been
aroused on this matter among a large
section of Muslimg of India and the
staff and students of the University,
both past ang present. Government
has come to the view that by and
larze. the position created by the
amending Actg should be rectifieq and
substantially the position which
obtained in 1951 should be restored.
Government also considers that cer-
tain modifications have become neces-
sary on account of the passage of
time and to re-establish the historic
character of the University, The
broad features of the Amendment
Bill will be as follows: —

(1) Restoration of the supreme
governing status of the Court with
Statute making power.

(2) Restoration of the 1951 com-
position of the Court and the Execu.
tive Counci] and Finence Com-
mittee with minor modifications.

(3) Restoration of the Office of
the Honorary Treasurer and the
- method of election by the Court of
Chancellor and Pro-Chancellor. -
(4) Change in the procedure of
appointment of Vice-Chancelloy so
that both the Court and the Execu-
tive Council participate in the real
sense in the selection.
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(5) Association of students with
the acedemic bodies of the Univer-
sity.

(8) Incorporation of the provi-
sions relating to Students’ Union,
Staff Association ete. in the
Statutes.

In addition, the special feature of
the Unijversity viz. to promote espe-
cially the educational and cultural
advancement of the Muslims ot India,
is proposed to be brought out clear-
ly in the Amending Bill. Further,
the definition of the term “Univer-
sity” is proposed to be amended so
ms to bring out clearly the fact that
the erstwhile MAO College, Aligarh,
which was established by the Muslims
of India, was incorporated as a Uni-
versity by an Act of Legislature in
1920. The words ‘establish and’ are
proposed to be deleted from the
Preamble. Government proposes to
introduce the Bill during the current
session of Parliament.

DR. SUBRAMANIAM SWAMY

(Bombay North-East): Can I seek e

clarifications?

MR. DEPUTY-SPEAKER: Not now.
(Interruptions)

MR. DEPUTY-SPEAKER: The
Bill will come. You can speak at
that time.

MOTION RE. DRAFT FIVE YEAR
PLAN 1978-83—Contd. .

SHRI D. N. TIWARY: Before
lunch break I was stressing the neces-
sity and desirability of peoples par-
ticipation in the framing of the Plan,
otherwige it will be called a buresu-
cratic plan. We cep have no diffe-
rences in the principa] objectives of
the Plan ag given in page 3, para 1.25.

‘It 35 propoud therefore, that
the principal objectives of planninl
should now be defined ag achieving
within & periog of ien years:
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(i) the removel of unemploy-

ment and significant under-
employment;

(ii) an appreciable rise in the
standard of living of the poorest
sections of the population;

(iii) provision by the State of
some of the basic needs of the
people in these income groups,
like clean drinking water, adult
literacy, elementary education,
health care, rural roads, rural
housing for the landless ang mini-
mum services for the wurban
slums. These primary objectives
should be attained while;

(iv) achieving a higher rate of
growth of the economy tham in —
the past;

(v) moving towards a signifi-
cant reduction ip the present dis-
parities of incomes anq wealth;

(vi) ensuring the country’s
continued progress towards self-
reliance.”

Now Jlet us see whether these
objectives can be achieved by the
Schemes set out ip the Plan docu-
ments.

I will deal only with two or three
subjects as there is paucity of time.

Although backwardness cannot be
defineg in a precise way, apert from
hilly and tribe] areas there are places,
even large chunks, in some States
which have remained backward even
atter five Plans. Four or five critéria
should be taken into consideration in
order to identify backward areas.

(1) per capita income;

(2) the level of infra-structure in
the gres;

(3) Density of population;

(4) Level of education and employ-
ment;

Asg set out on page 111, para 6.9;
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‘There are some backward areas
which are not drought-prone or
hilly or inhabited largely by sche-
duled tribes and hence are beyond
the reach of moit of the area deve-
lopment measures included in the
Fifth Plan,

Special programmes directed to-
wards specific problems or target
groups are also inadequate for their
needs.

Moreover, the barriers to deve-
Ioprent in backward regions are
such that an integrated approach is
required,

Such an integrated approach
underlies the proposals for rural
- development in this Plan.

I take the case of North Bihar—
whose population is nearly 3 crores,—
more than {he population of Haryana
Punjab, Orissa, Kerala, Assam etc.

We have to see what you are going
to do in order to remove the back-
wardness of that area.

The density of population js 469,
more than any other State, except
Southern Kerala. The urban population
is only 4.99 per cent. The average
literacy is only 16.91 per cent, The
population of scheduled castes and
«scheduled tribes is 14.70 per cent. The
average agricultural labour is 52.39
per cent. The employment of wotk-
ers in the household and non-house-
hold works is 8.24 per cent only.

Sir, the average area irrigated is
14.62 per cent. Debis owed to land-
lords and agricultural moneylenders
in rurel areas is 69.34 per cent. The
borrowing for house expenses ag per-
centage of total borrowing iy §0.93
per cent, Surfaced road-mileage is
only 8 per cent per hunderd 5q. miles
and the percentage of villages elec-
trifiad only 8.77 per cent. |

1 would like t0 say that this area
will be considered as. the most back-
ward area in the whole country,

which is the case with Eastern U.P.
also,

The per capita income is much be-
low the national average. It is vaiy-
Ing from Rs. 150 to Rs. 175 per an-
num. I am sorry to note that suffi-
cient efforts are not being made for
the development of this backward
area.

On page 112, para 6.12 it is stated
that the provision for backward areas
including hilly and tribal areas
is Rs. 2800 crores only, But there is
no provision which says that the en-
tire outlay under the Area Develop~
ment Programme will be spent in
these backwarq areas. This amount
also is not going to be spent only in
backward areas.

Here it is stated as follows:—

“However it is intended that
priorities be determined in such a
way that g substantial proportion
wil] in fact contribute towards the
alleviation of extreme backward-
ness, poverty and unemployment,

The provision of special Central
Assistance under these headg will
‘be used sp as to ensure adequate
attention to the areas concernped in
the State Plans and to promote
planned development at ali level
within the State.” .

This is the intention as given in the
Plan Document.

At least Rs. 5000 crores should be
earmarked for the development of
backward ‘areas, including the hilly
and tribal areas.

Less than tﬁi, investment will be
only tinkering with the problem.

Sir, in North Bihar, there are no
big industries, excepting one or two
in Barauni, such as the oil refinery
and fertilizer plants. Especlally in
the districts of Gopalganj, Sevan
Saran, East-West Champaran, Muza-
farpur and so many other districts,
there is only one industry and that
is, the outmoded sugar industry.
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Special attention should be paid to
the development of backward areas
80 that they may come up even haif
way to the level of the more advanced
States. If you don’t take special
care, that part of your State will re-
main backward and it will not catch
up with the level of the forward
States.

Now I come to Agriculture. No
doubt agricultural production has
increased somewhat by the efforts of
the Research Sections of the Agricul-
ture Department. But it has not
gone very far. Much should have
ture Department. But it has not
well as quantity of foograins produ-
ced in this country.

Take the case of other countries. In
Japan the average yield is 12 tonne
per acre and the second crop is from
24 to 26 tonnes per acre. They pro-
duce two crops there. Even in war-
devastated South Korea, the average
income from one acre of agricultural
land is $4,000 i.e. about Rs. 30,000
It eour agriculturists are sure of even
half of this production, the question
of raising the price of foodgraing will
not arise. Agriculturists will be sa-~
tisfied with even lesser price than
what they are getting to-day if the
production is doubled even. It is not
very high now. 8o, 1 cannot say
what research our sclentisty are doing.
Though great amount of money has
Bbeen invested only something has
been done in that regard which is not
commensurate with the amount spent
on that and the time taken by them.
Scientisty are not having the fellow-
feelings and here ate disturbances and
they are not allowed to do their work.

Se, 1 would request the Government
1o take more care in scientific research
on agriculture and create an atmos-
pher so that the scientific research
mey go ot undisturbed.

I now come to energy. Energy is
most vital for the proper improve-
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ment of the economy of the people.
What has been the all-India average?
It is about 100 units per capita. But,
in Bjhar it is only 10 units per capita.
It is a ridiculously low figure. You
can very well imagine how there can
be improvement by providing for a
small allocation of funds for energy
in that region? Of course, something
has been mentjoned in the Plan. Some
schemes have been proposed for in
creasing tlectricity generation, but
they are mostly in South Bihar—not
in North Bihar, But, that is not
enough. In Bihar, most of the indus-
tries are located in South Bihar. But
in North Bihar, only some expansion
ig going to be done. But, creation of
a proper gmount of energy is not en-
visaged. -

Therefore, I would request that
even average of 100 units 30 to 50
units per capita is assured to North
Bihar, there would be much in:preve-
ment, The Plan does not speak as
to wheher it will be done at all. 1
would request the Prime Minister to
see that the allocation for electricity
in North Bihar is raised and the peo-
ple thereby assured that they will get
at least 25 units per capita per annum.
Below that, no improvement can be
made,

I now come to Education. I have
quoted figures previously that  the
average literacy in North Bihsr is
16.81 per cent while the all-India aver-
age is 35 per cent. Special efforts
have to be made to bring this area
on par with national average in lit-
eracy. The allocation made for the
whole of the country in Education is
not very high. It you want to bring
North Bihar on par with the other
States or other regions in l!tency
then you have to make allocation of
much more money than what you
have made to-day.

Sir, it should be borne in m!nd
that North Bihar is a flood prone area,
Floods visits that area annually. No
proper allocation hag been made for
protection of those areas from floods.
‘Something has been done to protect
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Patne with an expenditure of Bs. 14
crores. Patna hag been saved. Patna
is on the southern side of the Ganges
while on the north side nothing has
been done, There are hundreds of
villages on the north side of the
Ganges and what happeng is when

flood water is restricted from south |

bank it goes all to the north side of
the Gangeg so that the villagers which
hundereds of villages are flooded
every Yyear. Similar arrangements
should be made on the north side of
the Ganges so that the villager which
have been suffering every year may
not have to suffer again.

Lastly, Sir, a few words abouf un-
“‘emplyoment. In North Bihar the
employment percentage is very low.
It is only 3.9 per cent. I will stress
that some special pogramme of in-
dustrialisation be taken up in North
Bihar and Eastern U.P. so that they
may have more employment opportu-
nitieg in those areas. Now what hap-
pens jg that labour from North Bihar
and Eastern U,P. go to Calcutta and
Assam and work there for more than
eight months. These people spend
life in conditions worse than slums
and when they return home that they
have to return a lot of money to the
money-lenders. So, Sir, I would re-
. quest that something ghould be done
20 that these people may get work
near-about and in the process could
save some money.

"SHRI V. ARUNACHALAM (Tir-
umelveli): Mr. Deputy Speaker, Sir,
1 The to say a few words on the
Drapy Five Year Plan placeg before
the House for approval. The objec-
tivey of the Sixth Five Year Plan have
been unanimously agreed upon by the
meeting of the National Development
Council. But the same meeting rais-
o3 some pertinent questions regard-
ing ‘the revenue gource; and alloca-
tion of amounts. uhder the future
guidelines of Seventh Finance Com-
mission. Thig is the first time in the
history .of India that the meeting of

the National Development Council
dispersed leaving the Draft Plan
unapproved.

No doubt, in preparing the Plan the
Planning Commission has endeavoured
with true crusading spirit. The party
in power ig resounding with satistical
jugglery and claims about the grag-
antuan size of the Plan. It is quite
natural that due to the soaring prices,
increasing cost and inflation the out-
lays of the Sixth Five Year Plan
would be necessarily larger than the
Fifth Five Year Plan. It ig an inevi-
table economic trend.

I am not going to haggle with
terms and figures of the Draft Plan,
Nor an. I interested in discussing the
Plan in detail. We are aware of the
fact that this Draft is like a blue-print
angd that it may be with cursory
views.

With great zeal and alacrity the
Planning Commission has envisaged
the objectiveg of the Plan as remo-
val of unemployment, provision Yer
bagic services and significant reduo-
tion in the present disparity of ine
come and wealth. Nobody will dis-
pute or quarrel with the gbjectives of
the Plan. In fact, we are feq up witk
such glorioug rhetoric. The plethora
of economic ideas is alwayg abundant
in our Plan and politics,

I we go through the Draft of
every Five Year Plan widely and avid-
ly, we see that phraseology may be
different but the substance is the
same. We find no radical changes.
We see no complete departures. The
order of priority is arranged in such
a way as to appear that a dynamic
approach hag been made to liquidate
the backlog of accumulated and
unresolved lssues.

The total outlay of the plan i Rs.
1,16,240 crores. The overal] growth
rate projected in the plan is 4.7 pe:
cent per annum. 8ir, it is not untai-
on my partifIremind this House that
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the Janata Party had given assurance
to the people at the time of the last
General Elections to raise the growth
rate 10 7 per cent per annum. But I
am mot disappointed with the estimate
of the reduced rate of growth. The
Janata Party leaders with a few ex-
ceptions are nothing but trainees of
the Congress Party. So. the methods
of traditiona] deception are akin to
and inseparable in their character.

Vestiges of doubts still ring whether
this change in the growth rate will
be achieved during the plan period.
In every Five Year Plan, the overall
growth rate was projected as 5 per
cent, 55 per cent 5.7 per cent and
6 per cent something like that. But
the actual growth rate was only 3.5
per cent. The growth rate in the First
Five Year Plan was 3.3 per cent; in
the Second Five Year Plan, it was 3.7
per cent; in the Third Five Year Plan,
it was 3.2 per cent, in the Fourth Five
Year Plan, it was 3.5 per cent and
in the Fifth Five Year Plan, it was
3.3 per cent. The present Govern-
ment may try ta escape either by fix-
ing the responsibility on the Congress
or putting forth some stock answers,
But the people little bother about the
reasons given by them. They are for
good results.

The principle ohjective of this plan
is removal of unemployment. Janata
party has assured the people to pro-
vide employment for all within ‘10
years. I have not been astounded by
this assurance. Sir, we have come

across many assurances in po-
Htles.  Fortunately for the poli=
ticlans, there is mno system of

agency to insure the ' assurances.
Otherwise, the casualty will be
severe and the claims will be enor-
mous. It is nothing but the assurance
of the Congress party in a different
form. The Congress Party galso assu-
red the nation to create 12 million
jobs evety year. In fact even the
scheme of half a million jobs was not
implemented successfully. The total

MAY 4, 1978

* Commission to provide

Plan 1978—88 (M) 244

number of unemployed persons accor-
ding to the latest figure is 20.6 mil-
lions. More than 10 million people
have registered their nameg in the
Employment Exchanges. It is expec-
ted that there will be an addition of
5 million people every year to this
list. So, the task of the Planning
employment.
for all is an unparallelled one. A
state-wise review of unemployment
reveals that 67 per cent of total all
India unemployed is concentrated in
six States. They are: Tamil Nadu,
Andhra Pradesh, Maharashtra, Bihar,
Kerala anq West Bengal. Special care
will be taken to remove unemploy-
ment in the Stateg with greatest
urgency.

The organised sectors are not in a
position to decelerate the burden of
the problcm by absorbing many per-
sons. The tolal number of persons
under private and public sector are
206.7 lakhs. It ig obvious that owing
to various reasons, growth of employ-
ment opportunities is very slow in
those sectors. Therefore in order to
create employment opportunities so
as to meet the requirements, our
Planning Commission has rightly made
a provision in agriculture and allied
activities like irrigation, etc., small
scale industries and rural develop-
ment. ‘

The Planning Commission has pro+
posed to increase the additiona]l frri-
gation potential of 17 M. hectares in
the next five years. The proposal is
attractive. But the prosperity is not
in the proposal but in the execution,
In every Five Year Plan the growth of
agriculture is not satisfactory. It is
stagnant, sometimes it is staggering.
Therefore, ong of tlie reasons for the
slow progress is ineffective implemen-
tation of land reform:. According to
the particulars avajlable in the Draft
Plan, as on 3lst July 1977 the estima-
ted surplus land way 532 million
acres; the declared surpius was 404

‘million acres; the area taken over by

government - was £.10 million actes
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and the area distributed was 1.29 mil-
lion acres. Thus distributed area is
less than one fourth of the estimated
surplus. I do not know what is go-
ing to be done by the government to
take over the remaining three-
fourths,

For the coming five years the pro-
posed additional resource mobilisa-
tion by the central and State
Government is estimated « at
Rs. 13,000 crores, for the cen-
tral government, Rs. 9,000 cro-
res ang for the state governments, Rs.
4000 crores. According to the Plan-
ning Comir.ission this is not excessive.
Since the”  state governments
have already tapped their sour-
ces during the Fifth Plan pe-
riod, they @are not in a posi-
tion to raise the revenue to meet their
requirements, We must bear in mind
that India is a country where the
burden of indirect taxation ig higher
than even the developed countries, It
is clearly stated in the report of the
Indirect Taxation Enquiry Commit-
tee:

“The share of indirect taxes in
the total tax revenue is not only
much higher than that of indus-
trialised countries, about 45 per
cent on the average, buf it
is  also apprectably higher
than the average share for
most developing countries.”

Therefore, further dose of taxation to
increase the revenue will aggravate
the position inviting a host of politi~
cal trouble to the state governments.

Our Planning Commission had sug-
ge_sted raising revenues of states by
imposition of agriculture holding tax
revising irrigation rates snd increas-
ing electricity tariffs and raising bus
fares. These are not elastic sources
for the state governmentg to raise re-
venueg to meet the entire require-
ments. If we go through the index
of contribution of agricultural taxes
to the government revenues, it will be
easily understood. The contribution
of agricultural taxes to the total re-
venue of the states declined from25.4
per cent in 1955-56 to 4.4 per cent In

1975-76. Further the contribution of.
agricultural taxeg which was 1.17 per
cent of national incame in 1951-52
declined to 0.78 per cent in 1975-76.
For a government which ig far away
from the people it may be easy to
give sanctimonious suggestions but for
a government which is close to the
people, it is hardly practicable to
implement guch suggestions.

In the beginning I told the House
that there was no departure in plan-
ning. But in one aspect there is com-
plete departure from the earlier plans.
In the first Four Plans, the Planning
Commission had elaborately dealt
with the allocation of gmounts for
state plans, outlays of state plans, de-
tails of various schemeg and projects
to be undertaken by the state govern-
ments ang the aid of Central Govern-
ment to state plans. So far as this
draft wag concerned, it hag been de-
liberately omitted—all these features
abou; state plans, We are ul-
able to know the achievement
of each state. The federal features
of finance and economic structure have
been wiped out once for all. This
draft has been prepured as if there
is no state government in India. It
is unfortunate that this House is pre-
cluded from knowing the schemes and
projects of various states. The oppor-
tunity for discussion of the state plans
has thus been indirectly denied by
the authoritarian policy of thig gov-
ernment. Let the Prime  Minister
explain to the House why there is
omission of state plans in the draft
plan; let him give reasons to the
House. My apprehension is that this
government is surrepiifiously taking
steps to destroy the federal Teatures
of our political system.

To create employment opportunities,
to eradicate poverty. to reduce dispari-
ties and to improve the standard of
lving of the people, the efficient agency
is the state Government. Unless the
State Governments are provided with
adequate revenue sources, the objec-
tives of the Plans will become vain
glorious. Therefore, I ask the Prime
Minister to take steps to increase the
powers of the States so as o meet fhe
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.demand of the time. It is not a voice
-of any political party, but it is the
choice of the majority. Advocacy of
more powers to the States is gaining
ground, It is being supported By press.
‘Recently in the Annual of the Eastérn
Economist, it has been clearly stated
that “it the objectives are to be re-
alised, there will naturally have o be
very considerable decentralisation of
resources and responsibilities at the
‘Governmental level. This would in-
‘volve the imparting of reality to the
‘Federal character of Indian policy and
the elevation of States to the status of
self-propelling organs of administra-
tion.”

I know that our hon. Prime Minister
is not in favour of granting more
powers to the States. With complete
sense of veracity, I assert that no
scheme is going to be successful and
no plan would achieve the target, with-
out increased financial resources and
powers to the Stales. I therefore, ap-
peal to the hon. Prime Minister to
reconsider his stand and move with
‘the winds of change.

DR. SUSHILA NAYAR (Jhansi):
Mr. Deputy-Speaker, Sir, I am very
glad that we are discussing the outline
ef this Plan, the Sixth Plan, which
‘has put forward as its objectives very
laudable objectives viz., ensuring full
employment, gemoval of poverty and
greater equality. I am glad that they
Tave not said that they will bring about
equality. It is enough if we have as
our objectives goals that are realis-
able and the goal is that we shall re-
.duce inequality, so that our perform-
‘amce does not fall short of our pro-
nouncements. It was said by some
speakers that the previous Government
‘had a goal of seven per cent growth
rate and the present Government has
veduced it. True they had a goal of
Rve to seven per cent growth rate,
but what was their .actual achieve-
ment? Something like three per cent.
We have said that our goal is 4.7 per
.cent growth rate and God willing, we
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shall achieve more than 4.7 per cent——
I have no doubt in my mind—if the
plans are implemented in the spirit
in which they have been formulated.

Further, it is not the growth rate
alone, as the Plan Document also states
which is important. The document
says:

“What matters is not the precise
rate of increase in the National Pro-
duct that is achieved in five or ten
years, but whether we can ensure
within a specific time frame a
measurable increase in the welfare
of millions of people.”

Now what has been the result of-
Planning in the last quarter of a
century? We have tried to have the
objectives of removing poverty and
reducing disparities, but the actual
result has been an increase in the dis-
parities and the number of those be-
low the poverty line has considerably
increased. We are very happy and
proud of the fact that food production
has increased. But what is the con-
dition of malnutrition in the country?
The number of children grossly mal-
nourished hag greatly increased. There-
fore, what is important is to link up
the production and the achievements
of the plan with the welfare and well-
being of the people. To that end, the~—
present plan has tried to move in the
right direction.

Mr. Stephen was telling us that what
we are hoping to achieve is nothing
wonderful, nothing extraordinary and
nothing new and it is because they
had built up the economy that we have
reached the take-off stage. Have we
reached the takewff siage? Why was
it not reached before one year?. Why
could not they achleve the same resulis
and objectives in the pericd before
the Janata Party came to power? With
all their talk of improvement of the
level of the living of the people, the
extent of malnutrition has increased
and the number of those below the
poverty line has increased from 49 to
60 per cent. While we have certalnly
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increased the number of school going
children from 32 to 69 per cent at the
primary level, the number of adult
illiterates has gone up to as much as
200 million. Something has got to be
on done in this regard. It is amazing
that while more than 30 per cent of
the children are still not going to
school at the primary level, we are
criticised for not making bigger allo-
cation for college education. The
number of college admissions increased
from about 4.16 lakhs to something
like 30 lakhs, an increase of 600 times.
What is the result? Unemployment,
discontent and disturbances. The
whole structure of education needs to
be overhauled so that education makes
people self-reliant and not merely a
discontented and disruptive crowd as
the present education seems to be
doing. :

It was also stated that they were
trying to remove disparities and they
had moved in the right direction. They
made tall claims of socialism and what
not. What is the result? A recent sur-
vey shows that 20 per cent of the rural
households with assess of something
like Rs. 1000 each account for the total
assets of the area up to 1 per cent.
While 20 per cent account for 1 per
cent, another 4 per cent of the same
pepulation with assets of something
like Rs. 50,000 account for 30 per cent
of total assefs. So, 4 per cent own 30
‘percent of the wealth while 20 per
cent own only 1 per cent of the wealth.
Thig is the removal of disparities that
they have brought about!

1 am very glad that in this plan,
the concept of regional planning has
been emphasised and we are told that
the Government are going to give
maximum attention to the removal' of
digparities in the way of regional
development. The present sad state
of affairs is, that there is plenty of
food, but number of malnourished
pecple is dncreasing, because people
do not have the capacity to buy that
- food, . Something has to be done about
it. It is not terribly important whether
planning is to be started at district

level or at block level, s0 long as the
planning does take care of the fact
that it has got to he started at the-
regional level,

The Plan gtates:

“Detailed agricultural plans will
need to be drawn up by regions and
Sub-regions based on the full exploi.
tation of the water resources in the
Command Areas of irrigation pro~
jects and on the principle of water
conservation and management in.
rain-fed areas which would enable
us to break out of the restriction,
historical trend, rate of growth of
around 2 per cent per annum.”

While we have had this rate of
growth of 2 per cent, our population
is increasing by something like 2.5 per
cent. How can we have enough food?
And yet we have surplus food and ine
creasing stores of food in spite of the-
fact that our growth rate in agricul-
ture is less than the growth rate of
population, This will give you an idea
of the extent of malnutrition. There
fore, Sir, I hope that the regional
planning, when it is taken up, will not
only take care of the production side,
but also the consumption gide and will
take care of the needs of the vulner-
able groups in that area— the preg-
nanf” woman, the nursing mother and
the pre ] child—b it iz only
at that level that the foundations of
the physical development and the
mental and emotional and intellectual
development of the child are laid. IP
sufficient food is not available at that
stage, nobody is going to enable that
child to grow to his full stature later
on, whatever food you may give him.
Therefore, Sir, I was very glad that
Tiwari Ji mentioned the case of areas
which need special attention like North
Bihar and Eastern UP. May I add
to that list the area of Bundelkhand?
Bundelkhand is one of those areas of
Uttar Pradesh which is sparcely popu-
lated. There is enough land and &
substantial part of it is good land. If
it can be irrigated, if other facilities.
can be made available, it can meek:
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the food requirements of the whole of
Uttar Pradesh. Because it is a hilly,
undulating area, there is great poten-
tial for small irrigation, minor irriga-
tion projects. In the old timeg the
Bundelas and Chief of those little
principalities used to have tanks re-
paired they used to have little bunds
construcied, but after the national
Government came, all that disappeared.
There was nobody to look after these
minor irrigation works, Many of those
tanks etc. went into disuse and have
been ruined. It is high time that we
gave attention to this aspect and made
necessary arrangements so that apart
from the big irrigation schemes which
are very important and should be com-
pleted as soon as possible minor irri-
gation aspect is tuken care of.

Again, Sir, the area is capable of
lift irrigation. There are some streams
going through that area. Right across
from Mehrauni Tehsil of Lalitpur, is
Tikamgarh. Tikamgarh is lush green,
prosperous, because they have resorted
to lifrt irrigation. But on our side,
Lalitpur side, the area is barrin, the
people are poor and are in a miserable
condition because they cannot lift the
water. So, lift irrigation is an urgent
necessity. Further. when you instal
the lift irrigation, when you instal the
pumps for bringing the underground
water to the surface and using it for
jrrigation, it is necessary that electri-
city is made available. What is the
actual stale of affairs? I know of many
poor middle—class farmers who have
taken loans to instal these pumps, but
they cannot use them because there
4 electricity shortage—Electricity is
made available to big aluminium plants
te big Bifla installations and others,
but the cut is applied to the farmers.
1 have no grudge against industry. The
need of the indusiry should be met,
but not at the cost of the agriculturist,
not at the cost of the small farmer.
It is something that needs urgent
nttention. In this regard, I would
further like to bring to the notice of
the Minister of Agriculture that when
‘there are severe electricity cuts, to

MAY 4, 1978

Plan 1878—83 (M) 252

follow the policy of guarantee system
for minimum use of electricity and to
charge for ‘so many’ units in any case,
seems ridicylous. If they gave electri-
city and people did not use it, they
could ask them to pay for the minimum
amount; but they do not supply electri-
city. So, telling the poor farmers:
“You shall use so many units without
fail”, has no meaning. Something
should be done to rectify this.

With regard to large schemes, the
Rajghat scheme in our area has been
pending for God knows how many
years. Mrs. Gandhi laid the founda-
tion stone of that, I think, somewhere
in the 60’s; and nothing has been done
after that. Money worth lakhs has
been. spent to store cement and coaltar. ’
And all that has been ruined, because
of leaking roofs etc. Therefore, it is
a complete wastage. 1 hope the hon.
Minister will see to it that the Raj-
ghat scheme is compléted at the
earliest.

While these large irrigation schemes
are very valuable, it is very necessary
that something is done to prevent
water-logging. The late Maharajah of
Patiala told me once that these big
dams in the Punjab, Bhakra-Nangal
etc, had brought as much land under
irrigation as had been made useless
due to seepage and wafer-logging of
the areas. This is a very sad state
of affairs. And this must be recti-
fied; otherwise it just will not do any
good to have large scale irrigation
schemes.

With regard {o unemployment, it
has been stated that we are going to
give importance to small scale indus-
try. Small-scale and cottage indus-
tries, I hope, will include agro-indus-
{ries, processing of food, canming,
preservation, etc. so that the agricul-
turist can have a little more money
in his pocket. At the same time, un-
less and until spheres are demarcated
for handloom, kliadi and mill-cloth and
unless the khadi and handloom ecloth
are protected against competition from
the big textile industry, it will not be
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possible to achieve the objective that
we have in mind.

It is very important that the small
men and the small entrepreneurs,
whom we are trying to encourage to
take up small projects, get credit at
reasonable rates. Then only will they
be in a position to make a success of
their small projects. Marketing facili-
ties and storage facilities should be
made available for both agriculturist
and small entrepreneurs—so that they
do not have to resort to distress sales:
This must be guarded against. It is
absolutely necessary.

Research is very important—parti-
cularly with regard to dry farming.
Dry farming can do a great deal for
A large area in this country, for which
there is no irrigation potential. I hope
sufficient attention will be given to dry
farming and forestry.

About indiseriminate felling of trees
that goes on in this country even to-
day, something has to be done urgent-
ly. I know that this is a State sub-
Ject; but something has to be done to
stop this in the interest of agriculture
and in the interest of rainfall and soil
conservation.

The concept of regional planning
must take into account the local needs,
whether they relate to soap, toothpaste
or some other requirements for chil-
dren. It should be planned in such a
way that the educated boys in the
rural areas, at the district or divi-

sional level, can take up projects for"'

their production and be reasonably
sure that they will be able to sell their
products. In this way the needs of the
area will be met and they will also he
dble to make both ends meet.

In this regard may I say that the
responsibility for supervision of re-
glonal plans and projects should be
ensured through the joint efforts of
the voluntary and the official repre-
sentatives?

isde .

| ﬁpd tihgre are gchools in .villages
but no teachers go there. Educationi

has been centralised in Uttar Pradesh.
I hear all the time talk about the need
to give more power to the States, but
should we not ask the States to give
more power to the zila parishads and
the panchayats? If education is under
their supervision, they will be able to
see whether the teachers come or not.
Today, the inspector goes once in a
while and in the meantime the teacher
keep away. If the inspector comes,
he is told that the teacher has asked
for leave, and a form is shown to him.
The teachers have signed formed for
such contingencies. It goeg on like this,
there is nobody to supervise.

No eftorts at developmenti are going
to succeed in giving better life to the
people unless and uniil we do an effec-
tive job of curbing the population
growth. Population growth has to be
a major assignment for all of us, for
all departments and whatever litera-
iure we produce fur the neo.literates,
whatever is programmed for our broad-
castes etc,, should all have the theme of
a small family in some way and as
background music. We are talking of
reducing the birth rate to 30 per
thousand, but there are some areas
where it is already less than 30 and
even 25 and in otherg it is more than
40. Therefore, that has got to be done,
that is to plan on a regional and local
basis, seeing where and how much the
birth rate has to be reduced. To do
so, I wholly agree that there should
be no compulsion, that the wrong
methods of the previous Government
should not be used, but let there be
positive incentive for those who have
a small family, so that they can give
a better life to their small family. In
this regard, while we do not want
subsidies for the big people and the
affluent sections of society, we want
the subsidies to go for them, but if
milk can be subsidised for the children
of the poor, there is no harm. It is
a very highly desirable thing, and
some way should be found by which
those below the poverty line can b8
helped to give proper nufrition to thelt
children, so that they will be bettgr
inclined to exercise the small family
norm in their own life.
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): I thank you for
giving me time for intervening in the
discussion.

The draft Five Year Plan 187833

has given a place of primacy and
supreme importance to  agriculture
and rural development. It has been

done not only because a large popula-
tion of this country depends upon agri-
culture, but also because our consump-
tion needs are met through agricul-
ture, and agriculture also provides raw
materials for agro-based industries. In
one way or other, agriculture accounts
for about 70 per cent of the employ-
ment in the country.

During the previous Plans, increase
in agricultural production was made,
bu¢ that increase was not cousistent.
There have been fluctuations, and
these fluctuations resulted in very high
imports in some of the years. We
have been importing foodgrains from
4 million upto 7 million tonnes in one
year, That caused a great depletion
of our resources and some of our plans
were also frustrated. This fluctuation
in the output caused inflation and some
cutsback in public investment also. So,
our thrust jn the new plan is for
stabilisation of production. We want
to stabilise the production and side
by side to increase the production. For
that, provisions have been made in
this Draft Plan slightly different from
the previous Plan. Earlier the main
thrvst had been on extension of area
under cultivation, but now we see that
there i8 not much scope for extension
of area under cultivation. We are,
$herefore, trying to improve the yield
per unit so that the food production
in the country can be increased suit-
ably. The main thrust of the Draft
Five Year Plan as is evident from the
facts, is on extension of irrigation
factlities in the country. For irriga-
tion, there hag been a great increase
in the allocations. I would like to
mention from the Draft Plan Report
that for medium and major irrigation
fn the Fifth Plan (1874—79) the allo-
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cation was Rs. 3089 crores and im the
present Plan, the allocation has been
increased to Rs, 7828 crores, more than
double. Similarly, for minor irriga-
tion, from Rs. 792 crores of the previ-
ous Plan, this Plan provides Rs. 1725
crores, much more than double. For
flood control measures, instead of
Rs. 345 crores, an allocation of Rs. 675
crores, more than double, has been
made. So, instead of a provision of
Rs. 4226 crores in the last Plan, in the
present plan, an allocation of Rs. 9650
crores for irrigation alone has been
made. This includes minor medium
and major irrigation. In the next five
years, we plan to bring about 17 million
hectares of additional area under jrri-
gation. Out of this, 9 million hec-
tares is going to be through minor
irrigation and 8 million hectares
through major and medium irrigation.
If we are able to maintain thig speed,
we hope that by the turn of the cen-
tury the entire irrigable area in the
country will be brought under irriga-
tion and that, I submit, will be a very
big achievement.

Allocation for agriculture as such
also has been substantially increased.
For example, during the last plan, for
agriculture and allied programmes, the
provision was Rs. 4644 crores and in
this Plan, it has gone upto Rs. 8528
crores.

15.69 hrs,

[Dr. SusHiLa Navar in the Chair]

We are making large provision for
rural development alsoc. For traditional
cottage household industries, instead
of Rs. 330 crores in the previous Plan.
we are now providing Rs. 1000 crores,
more than three-times of the previous
allocation.

For rurel housing, though a lat of
fanfare had been made that we were
constructing houses for rural people,
you will be surprised to know thst
the Fifth Plan a provision of Rs.
crores only had been made. In

e
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Plan, Rs. 500 crores have been pro-
vided for rural housing. I may submit
that the allocations made in this Plan
for the purpose of rural housing are
higher than the provisions made in the
previous Plans,

We are also making efforts, along
with irrigation, for providing cropping
intensity or use of high-yielding varie-
ties, larger application of inputs, better
water management, etc. All these pro-
visions are being made in this new
Plan. Madam Chairman, while speak-
ing, you said that water conservation
efforts should be made. In some
areas of the country, there is no pro-
__bper water management. So, we are

providing facilities for conservation of
water, betler management of water
and also for better management of
rain-fed areas. Research is also going
1o be intensified in this direction.

As regards the development and pro-
pagation of better seeds, a good deal
of effort is being made in that direc-
tion through the national seed plan.
Strengthening of extension system is
another aspect to which a lot of atten-
tion is being paid in this Plan. So far,
we have been doing a lot of research
in the research institutes and the uni-
._versities. But the research did not
reach the farmer. Our effort is that
research should reach the farmer's
field. For that, sirengthening of ex-
tension service is needed which is
being provided,

We are also making efforts to pro-
vide assured availability of credit par-
ticularly to the poorer classes. So far,
these classes have been neglected. They
never had the facilities for credit be-
cause, for credit, there has to be some
surety. The poorer classes, parti-
cularly, Scheduled Castes and Schedul-
ed Tribes people do not have any
property which could be utilised for
surety purposes. So, we are making
efforts to provide credit facilities to all
the Scheduled Castes and Scheduled
Tribeg people and the small and mar-
ginal farmers wherever they are.

252 L.S.—9

We are also making efforis to pro-
vide facilities for marketing, storage
and processing. Al this will generate
more employment in the rural areas
and also provide facilities to the poorer
people who have been neglected so far.

As was mentioned by some of the
hon, friends that land reforms are not
being attended to, I would also sub-
mit fhat so far much attention was
not being paid towards land reforms.
It was correctly mentioned by one of
the hon. Members here that the esti-
mated surplus in the country was 5.32
million acres out of which 2.10 million
acres have been taken over by the
Government so far. But what wag the
distribution? The distribution had been
only 1.29 million acres. Within eight
months of assuming the office, this
Government allocated more than 1
lakh acres. I had given all those facts
while speaking on the demands of my
Ministry.

In this Drait Plan also we have
mentioned that there have been some
concealed surpluses and that efforts
will have to be made to find out where
the concealed surpluscs are. It has
been argued in this House that there
are large areas of surplus which have
been concealed, which have not been
declared and which have not come to
light. We are trying to find out where
and in which particular States these
concealed surpluses are available.

We have mentioned in para 9 of
Volume 1.

“The situation needs to be recti~
fied so that the true surpluses may
be identified and re-distributed with-
in a definite time period with re-
newed determination, It has, there-
fore, been proposed that the process
of correcting land records and re-
distribution of true surpluses should
be completed within five years.”

We have mentioned the time also that
it hag to be done within this period.
So, Mr. Chairman, we are giving full
attention to land-reforms also. For
thig consolidation of holdings is also
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necessary. You know the holdingg in
Our couniry are very small. Some-
limes they are located at many places.
& former is having two acres of land
at three places. So, consolidation of
holdingg is also necessary so that pro-

per development of this land could be
made,

In this Plan, we have made provi-
sions for improving and increasing
consolidation of holdings and in some
States, the work has already been
started on this. A surplus land is
being allotted to the land-lesy people
or small farmers. But this land is of
a very poor quality because from the
practical experience, we have seen
that the surplus land is only the worst
type of land; only that land was de-
clared surplus which was the worst.
Our effort is to improve the quality
of the land so that the allottee of the
land is able to cultivate the land at
least. First it is {0 be improvej and
then given to him and only then he
will be able to cultivate the land.
Otherwise, after the land is given to
him, if he make some inevstment on
it and if the lanqg is not proper for cul-
tivation, then he will have to run away
from that land. So, our effort i that,
side-by-side all these land-reforms, we
should also try to improve the land and
improve that land which is being al-
lotted 10 small farmers, landless people,
labourers, share-croppers and to the
tenants, The quality of the land is
also being improved,

CHOWDHRY BALBIR
(Hoshiarpur): Crop insurance?

SINGH

SHRI SURJIT SINGH BARNALA:
That does not find place in this Plan.

We are also making effort to make

improvements, particularly to develop
areas which are less developed so far,
particularly the tribal areas and back-
warq areas. We are giving more at-
fention to those areas which require
our immediate attention, to those areas
where irrigation facilities are less, we
are giving more attention to those areas
particularly in the eastern part of the
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country, for example, Assam, West
Bengal, Orisga and Bihar. These are
the areas where there is sufficient
ground water available, but it hag not
been utilized. We are making all-out
efforts to provide facilitieg for ground
water exploitation in those Stateg and
the efforts in that directoin have start-
ed. We have encouraged those States
to take ground water exploitation in a
big way so that the areas which are
under cultivation in these States can
be increased,

A similar mention wag made regard-
ing rural electrification. In scme
areas, rural electrication is almost
negligible, particularly for agricultural
purposes. For example, Orissa ig the
anly State in the country which ig sur.
plus in power production, but only one
per cent of the total production of
power is being utilised for agricultural
purposes, So, our effort is to provide
rural electrification in rural areag and
on that also the allocation has been
substantially incrsased. In the last
five year plan, in 1976, it was Rs, 1600
crores and in this Plan, it is Rs. 3557
crores; it ig much more than double.
So, we are making effort to see that
power ghould be provided for agricul-
tural sector also specially in those
areas where so far the power potential
is there but iy is not being properly
utilised.

Similarly, rural roads which are very
necessary for rural development, a
provision of Rs. 800 crores in the next
plan is belng made for rural roads.
In all these matters the provision has
been increased from RS, 14,750 crores
to Rs, 29,925 cores—more than double.
So. I would like to submit that effort
is being made in the Five-Year Flan,
197883, to see that agricultural pro-
duction increaseg at least by four per
cent in the country, So far, the agri-
cultural production figures have been
very low. During the last decade it
has been 1.85 per cent only. Our
effort is that we should stabilise the
agricultural production in the country
at about four per cent per annum.
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Effort ig being made in many direc-
tions for generating employment also.
Along with agriculture, we are making
provigion for dairy, for poultry, for
animal husbandry, for fisheries, for
piggeries, for various other items
which are correlated with agriculture,
and also for providing some processing
facilities in the rural areas, so that
more employment can~be generated in
rural areas. The Draft Sixth Plan
that hag been brought before this
House provides for generating em-
ployment. Micro-planning has been
suggested; it has been suggested that
planning at Block level should be
made. That is being done. -We are

~—planning at the Block level and from
the Block level to the District level
and then to the State level. Sp, plan-
ning starts from the Block level te-
cause the needs of the area are known
to those people; they are entrusted
with this work; they know where and
how employment can be generated in
that area, what are the necessities,
what are the demands, what are the
requirements of that area and in what
direction prioritieg should be fixed.
So, we are planning from the grass-
roots, from the Block level, so that
the total Plan can be in conformity
with the needg of the people.

“We are making effort, under this
Plan, for enhancing agricultural pro-
duction ag well as for generating em-
ployment jn the rural areas particul-
arly; within the next five years we
hope that, in a large part of the coun-
try, total employment will have been
provided in the villages.

Now there are 5,100 Blocks in ike
country. Out of those, 3,000 Blocks
are being served by some of the Cent-
ral Plans, for example, SFDA Plans,
Areg Development Plans, etc. We nre
taking 2,000 Blocks out of them for
total development; for that, priority is
being givesn to those Blocks where the

" population of Scheduleq Castes and
Scheduleg Tribeg ig about 20 per cent,
80 that the poorest areas can be serv-
ed. We are taking those 2,000 Blocks

first for generating full employment in
those Blocks. Every year we will be
adding 300 Blocks, so that by the end
of this Plan, only 1,600 Blocks will ve
left; all the other Blocks will have
been covered and total employment in
those Blocks will have been generated.

SHR1 NANASAHIB BONDE (Amra-
vati): At the very outset I want to say
that an immature Plan hag been placed
before Parliament for its considera-
tion. Tne Planning Commission pre-
sented the Plan to the National Deve-
lopment Council. The National Deve-
lopment Council gave its consideration
for about two days and ultimately
decided that the States should be con-
sulted in the matter, their opinion
shoulq be collected, and then the t3ad-
gil formula ghould glso be taken into
considerathion, Then the Plan would
nave been ready for consideration,
It would have been bétter if the learn-
ed Prime Minister had come after col-
lecting all this material and then
placeq it before Parliament. This Plan
has been brought ag4n immature Plan
and whether we can give our full coasi-
deration to the draft ag presented is
a problem for the House. Now, we
are at a loss to know what the S'ates
have to say in this matter, We are
at a loss to know how the Gadgil for-
mula ig to be made applicable to the
scheme and how the National Develop-
ment Council, of which our learned
Prime Minister is fhe Chairman, is to
act on it. Wg are at a loss to know
about gl] these things and, therefore,
my submission is that tne darft, as pre-
sented, hag all these defects. It would
have been befter if, after collecting
all information and various opinions
and details of how the Gadgil forumla
ig to be made applicable, the draft had
been placed before this august House
for consideration, I hope and ask for
an assurance from the Prime Minister
that, after collecting all this data and
after the whole thing has been consi-
dered by the National Development
Council, the matter would be again
placed before this august House. It
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would have been in the fitness of
things and it would have been proper
if this hag been done, but it hag not
been done,

Secondly, so far as the principles
that are embodieq in thig draft are
concerned, these are principles that
are agreeable to everybody. In fact,
these gre our demands. As soon as We
achieveq Independence, we made a
commitment to the nation to the effect
that inequality would be removed,
disparity would be removed, everybody
would be placed on an equal footing
and everything woulg be done for the
betterment of every citizen of India.
We made that commitment and we
gave that assurance to the nation long,
long ago, when we attained Indepen-
dence. That was also the dream of
Mehatme—Gamihi, the Father of the
Nation, So, all these thingg have
been saig or put in the present draft.
‘The language may be different, the pre.
sention of facts may be different, but
the principles are the same, the things
we want to do are the same, Nature
has never changed. The point for
consideration is—and that is a major
issue for me and, I suppose, for tnis
whole august House—that so many
assurance, so many plans and so many
details have been given in thig draft:
are we in a position {0 executive and
carry out all these assurances and ail
these plang that are embodied in the
present draft? The difficulty {s, it is not
that we are satisfied just with more
allocation. There are so many things
that have just bee stated by the Agri-
culture Minister--that allocations for
agricullure are more and these are
the things that have been done for
the benefit of agriculture. But the
point is whether all these advantages
would go to Agriculture. My simule
reply would be that so far we tave
been an uttér failure in regard to im-
proving the lot dof the agriculturists,
The money that hag been allotted in
the present draft is a big amount:
there is no controversy over it. that a
large amount has been earmarked for
agriculture, but the point fs whether
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it is going to the advantage and benefit
of agriculturists, to the poor farmers
living in remote villages, Our experi-
ence is that in all these years with all
our assurance and our efforts, nothing
hag been done effectively so ag i0 en-
able the farmer to improve his lot. Be
ig in continuous debt, he is not 1n &
position to return the debt. Why?
Agriculture hag never been profitable
for him, he has always been in finan-
cial difficulties. What is the reason
for it? The reason is that there is no
proper administration and no proper
management, your revenue autnorities
do not act in g manner which would
benefit the farmers. A loan of Rs, one
thousand is sanctioned to a farmer,
but hardly he gets Rs. 200/- in Ius
pocket. They are thug not in a posi-
tion to have the intendeq benefit.
Their position doeg nnot improve,

My criticism and my submission 1s
that whatéver you plan, you must see
that there is an effective execution of
the policies and programmes embodied
in this document, As long as we have
not got effective administration ana
responsible officers to carry out the
plans, nothing will happen. We will
not be able to achieve the desired re-
sults and only plang and policies will
not help. e

Now, you have given it the name as
‘rolling plan’. It is very good, rolling
implies to move forward, fo develop
and maintain impetus. This iz the
dictionary meaning of rolling. We
have to maintain this impetus and we
have to take stock of the position every
year. It ig not that we have made tbe
pPlan and our responsibility i over.
We have given an assurance to the
nation that we would come to their
help, all the disparities would be re-
moved, equality woulj be established.
employment would be provided =nd
nobody would die of hunger because
we are producing more. But only, the
assurance s not going to' gatisfy the
people and help themr. We have to
take stock of the situation every year
and then proceed further.



The plan is all right, but gs long as
you do pot bring abu:l u meachinery
to carry out the programmes and Loli-
cies effectively, we woulq not succeed
in achieving the endg in view. I would
like to ask if you gre thinking of hav-
ing agn independent Ministry at the
Centre, which is charged with the res-
ponsibility of seeing to the progress
of the implementation of the plan.
Then alone, we may hope to achieve
our objectives, otherwise we would
have the plan, and nothing would be
achieved. That is my grievance.
There is no mention in thig draft plan
that the Centre would be taking some
action or there would be some Com:~
mittee etc, to look to the progress of
the plan. The rolling plan implies
that the day-to-day progreses will be
watched and scrutinised properly.
With utmost humility, I would like to
ask the Prime Minister: Is he pre-
pared to do that? We are not ioing
fo be profited by words alone, or this
plan. This is not going to help. We
have to work effectively, If we visu-
alise our nation after five years on the
basis of this plan, we will see India a
very prosperous nation, it will not
have to pay any debt, everbody would
be happy, there would be no untouch-
ability and everybody would be treated
On equal basis. Everybody will get
ful]l food and the per capita income of
everybody is going to be increased.
Are you going to see this picture after
five years? Are you prepared to give
that assurance to the nation? But. as
I6ng a5 you do not have the adminis-
trative machinery to carry out the Plan,
nothing will be successful. This is
what I want to warn you.
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SHRI BALWANT SINGH RAMOO-
WALIA (Faridkot): Madam Chair-

man, the Draft Plan, in page 4, para.

1.29 states as follows:—

‘A marked increase in agricultu-
ral employment, should lead to
significant growth in seconday em-
ployment in rural areas.’

This is a significant sentence.

Madam, Chairman, the removal of
unemployment and reduction in Ppo-
verty—as you have rightly stressed
in your speech--are the main tar-
gets.

Now, let us take the whole situa-
tion in a wider perspective, A lot of
expansion of infra-structure is also
needed.

In this Report, it has been stated
that non-agricultural activities : ab-
gorb only nine million out of thirty-
five million unemployed people from
1971 to 1978.

Madam, the main question before
the country, the main challenge be-
fore the country, which i unemp-
loyment, was utilised, solved and
absorbed by the agricultural sector.

The hon. Minister, Sardar Surjit
Singh Barnala has spoken about the
agricultural activities.
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There is more and more need for
rural health schemes, rural roads,
drinking water and housing facilities,
It is necessary that vital importance
and greatest emphasis in the real
sense of the term should be given
to agricultural activities,

Madam, the Primary Producer is
a person who has been most hard-hit
for the last thirty years. The vari-
ous schemes were evolved in such
a way that the Primary Producer got
the minimum though he did the ma-
ximum for the country,

The Primary Producer needs not
only the help of the hon, Prime Mi-
nister, but he also needs protection
from the hon, Prime Minister, Why?
The primary producer, the small far-
mer, the small producer is the sole
person that the Government is think-
ing of, to provide greater facilities to
the poor people.

But, one drawback there is this,
The credits wil] be given or the loans
will be given against some type of
security., Tell me, Madam:;, Chairman,
one thing. You can ask the Govern-
ment from where can the poor pea-
sant bring the security? I would
humbly suggest to the Government,
through you, that they should give
Joans to the poor peasants not against
the security of assets but against =a
personal security, against labour, so0’
that a poor peasant may do something
for his betterment and the country
as well.

Kisang problem is in regard to the
in.puts, I would humbly suggest that
the inputs to him must be made avail-
able at cheaper rates, Without mak-
ing a thorough or deep study of the
input requirements or input costs etc.
there will be no gtability in the agri-
cultural prices. Only dissatisfaction
wil] prevail among the peasants.

In Punjab, we are a little dis-
appointed due to the decision of the
Planning Commission, I may tell the
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. Instead of feeling sorry over
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House, through you, that the Plan-
ning Commission has discouraged the
use of combineg in the harvesting
season. This is a clear-cut and a little
bit unwise decision taken by them.
During the harvesting operations la-
bour ig very much needed in large
numbers. Shri Bahuguna, in  his
speech, outside the House in Punjab
said that about 2 lakhs labourers in
the season go from Uttar Pradesh to
Punjab to work in cutting operations
of the crops in the fields in Punjab.
Since the Planning Commission have
not allowed the people to bring in the
combines to be used in the fields for
this purpose, there are losses to
wheat and rice crops. For these agri-
cultura]l cropg if combines are not
allowed to be used, there will be

losses to the agricultural crops
-in the field. There will be
damages to their crops, I may tell

you that damages are caused due to
non-availability of combines to these
peasants. Secondly, hailstorms and
rains further destroy the crops. Un-
certainty of weather ig another cause,
There will be delay in the next crop
if the first crop is not cut on time.
If the sowing season goes or there is
a delay in next crop, this results in
a huge loss only to the poor farmers,
small farmers,

It has also been the policy of the
Planning Commission tp discourage
the setting up of new sugar mills.
these
drawbacks, and for the wrong policies
followeq by the Planning Commission
in the previous years, it has put a
ban on the opening of the new sugar
mills, In Punjab, there are three to
four districts where nothing can be
grown on the goil or land. of the pea-
santry. Without sugarcane, what can
they do? That means a total starva-
tion of these peasants.

I would, therefore, suggest that
ﬂm Government may kindly allow
more sugar mills to be opened in
Punjab. Shri George Fernandes, when
he went to Amritsar, had declared
there that the Central Government
will glve six new sugar mills {o

Punjab. But, to our surprise, nothing
has been done to that State.

Both  hydel as well as thermal
power ig very much needed for the
Punjab, I would request the hon.
Prime Minister to grant a special
fund for the construction of Thien
Dam because that Dam was delayed
by the previous Government for more
than 16 years. Now, special conside-
ration gshould be given to Thien Dam
so that the new generation of elec-
tricity may benefit the people a lot.
Punjab is the biggest consumer of
pesticides and weed-killer, But, to
our surprise, nothing hag been done.
For irrigation, all over the country,
water is needed. Drinking water is
alsp needed. Agriculture cannot flou-
rish without that. And the targets
cannot be achieved, so long the water
arrangements are not made. Not to
speak of water, Punjab is being dep-
rived of pesticides and weed-killers
to be available in time. If the pestici-
deg and weed-killers are not made
available in time, they are not of
much use. Mr, Bahuguna declared in
Punjab that his Ministry is prepared
to have a joint-sector manufacturing
plant of pesticides ang weed-killers.
I would request that this may be ex-
pedited.

Madam Chairman, the taxing areas
of the States are getting saturated.
They are almost shrinking day by day
The revenue raising resources of the
States must be strengthened, I hope
the hon’ble Prime Minister will libe-
rally think on it.

Lastly, I would like to say that
our economy ig passing through fluc-
tuations. Price stability is sorely
needed. The poor earners, peasants,
small farmers and employees need
care of the Government. The prices
of necessities of life should at least
be not allowed to rise. The Primé
Minister and the Government must
pay attention to this matter ag well.

Madam Chairman. in your speech
you mentioned that the Maharaja of
Patiala had told you about the see-
page from the canals This seepage
has spoiled some crops. Madam Chair-
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man, in this connection I would ilke
point out that it is very unfortunate
that the wedge is getting widened day
by day between the people and the
bureaucrats on the one hand and
between the bureaucrats and the poli-
ticiang on the other hand. The politi-
cians say that it is the bureaucrais
who do all these things and are non-
.cooperative whereag the bureaucrats
.on their part criticise the politicians.
1 would like to suggest that we all
must take joint responsibility to serve
-the people of this great country. Ma-
dam Chairman, you talked about the
seepage from canals. I want to say
when seepage of water takes place
from canals the crops get destroyed
but when seepage of money from Go-
vernment funds or Government ‘kha-
jana’ takes place, that destroys the
nation, So, I would like to humbly
suggest that the Prime  Minister
should take stern steps ag a true Gan-
dhian to totally stop the seepage of
-Government funds. We are spending
huge amounts on Five Year Plans,
These amountg will not bring the de.
ssired results so long ag the seepage
does not get stopped.

With these few words, I welcome
-the Sixth Plan.

16 brs
SHRI - GIRIDHAR GOMANGO
Koraput): Madam  Chairman, I

will not take much time of this House
I have gone through the Sixth Draft
Five Year Plan thoroughly, but I
:have not found the allocation separa-
tely for the development of the . tri-
bal areas. A mention has been made
about the rura] development. The
only Ministry so far identified the tri-
bal areag is the Ministry of Agricul-
ture. They have identified the prob-
lemg of the tribal areas because that
Ministry deals with the tribal deve.
lopment biocks, But what about the
other Ministries at the Central level
like the Ministry of Transport, Minis-
try of Health, etc,? Other Ministries
have not identified the requirements
-of the tribal areas. Other Ministries

who are responsible for the develop-
ment of these areas may be thinking
that they are developing the nation
as a whole, But I would not ggree to
this. They will have to develop
the tribal areas in particular because
there is a Constitutiona] guarantee in
respect of the development of all
these tribal areas. The Scheduled
Castes -and Scheduled Tribes consist
of about 1/5th of the total population
of India, I do not want to go into
the details of each and every prob-
lem of these people. I have moved
my substitute motions which are
seven in all I have mentioned in
those motiong what is to be done by
the Government of India and what is
to be done by the State Governments.
Sometime back mention was made
in the House regarding the policy
decision of the Government of India_
as wel] as the State Governments. But
what I find in the Plan document is
that there is no special mention
about the development of tribal areas
and no action has been taken for the
development of the tribal areas though
first year of the Sixth Plan is in
operation. No schemes have been
introduced in these areas by the Cen-
tra] Ministries, In sub-plan nearly
178 LT.D.P. were to be prepared but
only 128 projects were submitted to
the Government of India. The alloca-
tion for these projects is more than
that of the previous plan. ‘But when
the allocation is more for the overall
development of the country, the al—
location for the projects to be taken
up in the tribal areas should also be
more comparatively, They have men-
tioned about the total allocation for
the whole projects. They have men-
tioneqd only the overall expenditure
including the administrative expendi-
ture, expenditure on the big projects
in triba]l areas. but we do not find
any special mention regarding the
schemes .and projects in the tribal
areas., Moreover, the policy of the
Government should be not to divert
the money. earmarked for the tribal
areag to other. areas. The same prin-
ciple .wag adopted by the previous
Government. So, .my humble sub-



mission is to please see that the
amount, whatever it may be, earmark-
ed for the development of the tribal
areag is not diverted to other areas
but it should be utilised for the deve-
lopment of the tribal areas in full
‘What is the objective of the Plan?
By allocation of money, administra-
tion and the attitude towards the im-
Pplementation, we can achieve the re-
sults. If you go through the alloca-
tion for each Minisiry at the Central
level and if the figureg are collected
from the States, you will be surpris-
ed to know that the development at
different levels is very slow, particu-
larly in tribal areas. I am not blam-
ing the previoug governmeni; I am
not going to blame this government
because in the administrative set up
the attitudes have not changed in
different levels. If I blame the Janata
Party ministry, they will say: in the
previous government for 25 years why
have they not done it? That is not
the question, The question is, that
policy guidelines have been adopted.
The implementation programmes as
wel] ag directions from the Centre to
the Stateg were not given in time, I
am asking why it has not been done?
‘Take the Ministry of  Agriculture,
which is responsible for the develop-
‘ment of backward areas because they
are having the block development
agencies, The plan process is to change
with the times and the problems.
Our conditions are becoming more
and more worst. Why? Because there
are some areas 100 years away and
some areas 1000 years away from
developed areas, There are some pri-
mitive people whose economic con-
ditions need to be improved. It may
not be possible for me to elaborate
their problems one by one this time,
The suggestiong given in my substi-
tute motiong are not angry cri-
ticism but constructive suggestions to
indicate the problemg of these peo-
ple s0 that plans, schemeg and poli-
cies may be adapted to suit them. It
is not a party or political issue; this
is an economic document which we
are discussing. The States are not
autilising the money from the State

sector for the purpose for which they
are allotted. The Centre should ear-
mark money from different ministries
and thet money should be spent on
schemes for which moneys were ear-
marked and sanctioned. Broad policy
guidelines should be there, But the
problem is that in those areas admi-
nistrative apparatug has not increas-
ed; it is lagging behind. Special res-
ponsibility for the development of the
tribals and backward people had been
given to the Governors and to the
President under our Constitution, Still
we have not achieved progress in the
last 25 years of planning. At least in
the coming five years we can achieve
some progress in the development of
backward areas and backward people
if moneys allotted for them are spent
on them. I do not want to give full
details. My submission is that the
first year of the Sixth Plan had start-
ed. The Ministries in the Centre
who are responsible for the develop-
ment of these areas should go in de-
tail into those achievements which
had been made in those areas. We
have prepared 178 project reports
for the development of those areas.
Special attention gshould be paid to
those areas. I shall invite special at-
tention to my amendment No. 25 and
I want to refer to excise policy. We
adopted a policy that we wil] abolish
liquor consumption. But how many
liguor shops have been closed in the
Tribal areas. We have been pressing
for it since five years. When we had
agreed in principle to close down the
liquor shops, how many shops were
opened in the Tribal areas, what is
the revenue we are getting from them?
Some time back we have suggested
to the Government to close down
the liquor ‘shops and increase the de-
velopmenta] expenditure in the Tri-
bal areas. But if you see the statis-
tics about the liquor shops in  the
Tribel areas, you will see that they
are not being closed at all. I the
situation continues to be s0, on one
side the economic development will
take place and on the other side so-
cia] degradation will take place.
When such is the case, how will
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there be development? It is a matter
for gerious consideration. We have
taken & number of welfare measures
in the past in the Tribal areas, but
I am not going into the details of
them.

I want the upliftment and the eco-
nomic development of the tribals.
When the provisions of the Constitu-
tion are very clear in this regard,
why the Government is not allocating
more money for investing them in
Tribal areas for the upliftment of the
people of the Tribal areas and by
this the Plan objectives can be
achieved?

1 am participating in this debate
because there is a Tribal sub-plan, a
plan within a Plan of Central and
State Plan, If we discuss on the Tri~
bal sub-Plan and the National Plan
together, we will be confused. Long
back the Minister of Agriculture cal-
led a meeting of the Members of
Parliament of the Triba]l areas to
discuss in detail the problems of the
Tribal people. We gave a number
of suggestions and it was decided in
that meeting that the sub-Plan stra-
tegy will be applicable to the Tribal
areas, If the other Ministers also
cal] such meetings of the Consulta-
tive Committees, we can express our
views and we cap discugs in detail
the problems of the Tribal people and
find solutions to them. It is not a po-
litical question. It is a national prob-
lem therefore we will have to sif
together and discuss in detail to find
solutions to the problems of the
Tribal people.

T would request the House to g in-
to my substitute motions in detail,
where I have clearly indicated as to
what should be done and what should
not be done 50 that the aims and ob-
jectives of the sub-Plan can be
achieved.

it famae v anew (SEoET) ¢
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fawzr ag @1 &9 ¥ ¥ gEe T 9
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aEYT ¢, A7 AFS g g, @
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FramAy AEAreEm ) 13w
w0e 799 & fead  qifaenddme «1
A g § foed @w w1 W 4 gW%
#0e ¥ fady  afyarge &0 §

IAY OH AETE | S Ww &y
CARAC GO St Lviere of

9% &g mar, oafEfedt § Ew
®ewT, SNEA & YEE agAT —ag
gradi Ay ) sWiRC AT FT 9Ee
§ araar wifew f FdY A A= w5
gATY e # v 7 dar & 91 )

® soT  wfwr s v § i
19N HF AT F1 gwy faar

' SHRI D. D. DESAI (Kaira): Madam
Chairman, we have to take stock of
our total resources, our assets, our
llabilities before we launch on a new
programme of advances and we have
to consider whether we should not
play the game invented by the colo-
nists and those who are dominating
today the scene of the industrial
world. It is true that so far we have
pursued a course which has noil yield-
ed the expected result, but it is only
by experience that we can learn these
things and rectify them in the course
of our gevelopment process. Here, we
should avoid, in our Plan, such sort
of activities.

Somehow, or the other, going
through the Plan Document, I could
not escape the conclusion that we are
still pursuing de facto some of the
ideg which hag been pursued in the
earlier plans, though the emphasis has
been shifted to agriculture, I would
say that that i js not to such an
extent that it will make a real im-
pact. One of our most important
thingg has been that by merely pro-
viding resources and by drawing
plans, we do not get the expected
performance,

In the past we had seen that these
things had not been rewarding. In
fact, most of them have proved to be
illusions. I would suggest that from
now onwards, we may, as well, look
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to better system or better way of
evaluating or better way of under~
taking our Plan. Here, I would like
to say that a shift in emphasis or
evaluation sometimes may make a
difference. Today, somebody with big
mansions or big cars or some big
. units or power or position and that
sort of things has been considered to
be a big or rich one who has achieved
greatness in his life. Now if we give
some importance to small persons who
produce and save and less value to
power and assets or some prestige
to the underdeveloped areas, then I
think we have tried to solve some of
the problems. A beginning will have
to be made by the people who are at
the top.

Some time back, I was very happy
when our President made g statement
that he would move to a small house.
Mahatma Gandhi had mentioned that
our Raj Bhavans and other things
should be converted into hospitals.
All these things, I think, are not rele-
vant to the Plan, to a great extent;
but the point which I am trying to
make is that we have to consider the
shift in our outlock, the shift in our
evaluation system which may enable
us to achieve better performance.
This idea may take us to the villages,
because instead of visiting our cities
more, if we look towards villages it
will help us.

In fact, I recall one of the earlier
statements made by Mahatma Gandhi,
I think it was made in 1927. One
American gentleman had  asked
Mahatma Gandhi to come to America
on lecture tour instead of wasting his
time in dirt and dust of small viflages.
Mahatma Gandhi said: ‘My work here
will speak in America and in the
‘World better than my lecture speecheg
in USA.’ Now, this is something
which may have some significance
in our approach. When we are tak-
ing into consideration all our resources,
we can base these things on them.
We have got nearly 329 million hec-
tares of land, out of which 165 million
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hectares are arable land. We have
63p to 640 million people. We have
105 centimetres of annual rainfall
We have intense sunlight—tropical
and sub-tropical sunlight—which, in
turn, generates renewable resources.
We have limited non-renewable re-
sources. We have a population which
is contented. They are, not looking for
something very big. This sort of in-
frastructure is a God-sent for chalk-
ing out an entirely new course of
civilization for ourselves, so that we do
not fall into the traps which the world
has been showing; the civilization of
the recent past had failed, and the
present civilization ig not ultimately
going to succeed.

16.52 hrs.
[MMm, DepuTy SPEAKER in the Chair]

Take the 105 cms, of rainfall wome
people might ask, ‘What has that. to
do? How does that help us?’ That
is cquivalent to nearly 48 inches of
rainfall. That is enough to provide
water for our requirements, for all
kinds of agricultural produce and
renewable resources. I would say
that we must have some sort of an
arrangement because the excess growth
or production results ultimately in
debacle or distress to the growers.
Instances are available: see the fate
of sugarcane growers, see the fate of
tobacco growers, see the fate of short-
staple cotton growers, see the fate of
potato growers, see the fate of onion
growers. If they produce more, the
consequence is distress for them.
There should be some system under
which we may provide some support
like Agricultural Produce Price Stabi-
lisation Board, <Commodity Credit
Corporation, Disaster Fund etc. These
are some of the things which we will
have to undertake if we are to solve
these problems. The renewable re-
sources can bring us prosperity: the
intense gunlight, the carbon-di-oxide
in the atmosphere and- a little water
produce all the products and these
between themselves constitute an area
of production which might give us
real prosperity which the activities
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_based on the existing non-renewable
resources will not be able to give.

As I had mentjoned, we had recently
some cases of low prices of short staple
cotton where there was distress to the
growers. Here the distress was fur-
ther aggravated by import of viscose
fibres. What was the necessity to
import a huge quantity of viscose fibre
which is really a substitute for short-
staple cotton? Similarly there has
been import of edible vegetable oil,
cotton and such other things, True,
some sort of oil shortage was there.
But you have to look into it and find
out whether this oil shortage could he
eliminated next year.

Today we are in the month of May.
" There has been no support price dec-
laration. I would strongly urge on the
Government that the support prices
for the ensuing kharif season should
be announced early and they should
provide a package for the new crop,
particularly proved high-yielding vari-
eties of seed. Last year, the impres-
sion wag that short rainfall or failure
of last railfall had inhibited the growth
of pods of groundnuts and, therefore,
ihe yield was not to the expectation.
The fact was that the seeds gave
huxurious foliage but less pods. These
are some of the things which we may
have to take care of now itself.

For example, we have the distress
of rice growers in Andhra Pradesh. In
Andhra Pradesh it is said that rice is
being sold for below the support
price, at Rs. 50. The support price is
Rs. 77. The machinery we have, that
is the Food Corporation of India, is
not able to undertake the p\frchnses
which we had expected them to do.
This occurs in different areas, at diff-
erent times. That is why our operating
system will have to be rectified.

Then besides fertilizers, pesticides
and high-yielding varieties of seeds,
credit is an important factor. Finance
is the principle bottle-neck we have
found. While the Industry, which
confributes something Iike 18 per cent

or 80 gets a credit of something like
Rs. 14,000 crores the total credit to the
agricultural sector does not exceed Rs.
1700 crores. This sector provides
about 45 per cent of our national
wealth. It is well known that these
people do not have the wherewithal
even for agricultural operations and
to expect them to undertake this
function with the limited resources
means inviting for ourselves short-
ages,

We have one very important prob-
lem, and that is about rainfall. It was
just mentioned that it is about 105
centimetres. Recently I read the speech
of the Israeli Agriculture Minister.
He said ‘we have got every drop of
rajnfall that comes to this country. We
have conserved it and used it; now we
have to look to alternatives’ But in
our country we have been planning
for drainwoff. This is very unusual.
For example in regarq to the Mahi-
river in my constituency the plan is
that 40 per cent of its water will be
allowed to flow into the sea. That is
the provision because they say the
submergence of some constructions
would make it compulsory that the
dam height should be low and conser-
vation of water cannot be done. Still,
if we make some minor dams, conser-
vation of water can be made. Even it
can take place where the water falls—
it can be done in farms and so on. But
there is no provision today for doing
so. Similarly, almost 100 per cent of
the Narmada river is flowing into the
sea. This is something which, we
must understand, a poor country like
ourg cannot afford. We have got in-
tense sunlight which enables us to
produce almost treble of the scandina-
vian countries. In fact so far as fores-
try is concerned, in India tree girth
size of 12 inch can take place in 15
years whereas there it requires 60
years. Therefore, the ratio is 1:4. If
that is the advantage we are having,
why should we not make the best use
of water? Because, sunlight is free
and carban-dioxide is free and all that
we have fo put in is water, Soil is
not, of course, that much consequen-
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tial and fertilizers and other things are
only additives: they are not structu-
ral blocks of the ultimate produce.

We have increased grain production
1o 120 million tons but we may re~
cognise that production of about 80
million tons sector has remained stag-
nant—e.g. coarse grains and rice. There
we do not have the impact of develop-
ment yet except in irrigated areas
where we have been somewhat success-
ful. That is why I would suggest that
we do need additional research. In fact,
the research provision which we have
made is hardly about Rs. 100 crores
a year. Now, we know that for a
production of about 40,000 crores, if
at least 1 per cent, that is Rs. 400
crores is provided, it may have some
impact—because we have just started.
We do not have an already established
system: we are at the bottom in the
production of agricultural output per
hectare. If this is so, a certain invest-
ment at the developmental stage be-
comes obligatory on our part. Besides,
we have talent in the country and that
talent, I would suggest should be used
at the University level. It is unfortu-
nate that our Universities have a bad
reputation for some reason. But the
fact is that it is a new generation and
we cannot desert them altogether.

Whatever the faults and whatever the.

failures of those people we still have to
see that Universities do nol have dis-
turbed campuses as we are having to-
day and the reasons for that will have
to be rectified because this is also, I
would say, one of our Plan problems
which we have to solve.

I will now only sum up all the

points.
17 hrs.

One of the great advantages is that
in this document, a great emphasis
has been laid on-the small scale and
cottage Industries and agriculture.
This ig the brightest spot that I can see
in this document. There hag ~been
some criticism of over-emphasis on
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small scale industries but we must see
that they are responsible for produc-

_ing a major portion of our products.

Take for example soap; over fifty per
cent of it is produced in the smalt
scale sector; match boxes, over sgixty
per cent is produceq in the small scale
sector; radios more than 70 per cent is
produced in fthe small scale sector.
There are only a few products
which cannot be manufactured in the
small scale industries. It is not only
the Khadi cloth alone which comes in
the small scale sector; there are large
number of industrial products which
can be produced at village level and
those industries will ultimately Iibe-
rate us from our big problem of
unemployment. I would therefore,
like to congratulate the Government
for having given proper emphasis on
small scale industries and taken a bold
step in providing maximum amount
of money for agriculture and small
scale industries.

There nas been some difference in
approach in the matter of exports. 1
believe, God has placed us in a situa-
tion where we will have abundant
agricultural produce. There are coun-
tries surrounding us particularly in
the North and arid West which are
ghort of agricultural produce in a large
number of items. The _countries In
the arid zone, the countries; in the
temperate and arctic zone do not have,
such  possibilities. = Therefore, we
should think of export of large quan-
tities of agricultural produce, worth
say Rs. 3,000 crores, or Rs. 5,000 croreg
or Rs. 10,000 crores. This is because it
is not going to impoverish us of our
non-renewable resources. It is some-
thing which comes by every rainfall
and which we can have over gng over
again.

SHRI P. K. DEO: Only after we get
a two-square mealg a day for every-
body.

MR. DEPUTY-SPEAKER:
conclude now.

Please

SHRI D, D. DESAI: There has beén
some talk about the farmers becoming
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rich and some abuses have been hurl-
ed on successful farmers. We must,
on the other hand, give credit to these
people. If a poor farmer through his
hard work produceg more gn a small
farm and enriches himself and thereby
the country, it should not be consider-
ed as something anti-social and cont-
rary to the Interest of the country.

MR. DEPUTY-SPEAKER: Please
wind up now; I am going to call the
next speaker.

SHRI D. D. DESAI: In the end, I
would say that we should move to
wheat, rice and other cereals for hu-
man consumption and we may use
the coarse grains as fodder.

@t w fema (MTER)
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fagd 27 @re & wQAT F a7 @A
=/ NFar § §o & famd wgw £ § )
adr " g fawra & gea € giee
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T &1 afwT wgET g2 AT o
g frzm arg #0T & o1 dEra @
wg TR Fr o faar R ¥ o
THTT ¥ WA 36 T3 AT GF & o
T T T R A E L T g
78 g1 Wifgn 5 37 46 w7 @wi
¥ Feqrr & fam gw ww 55 | sy
78 AYAAT TA ALY BN IO F7 AT B
a7 &t 3w &1 gw 7f foor & amit g7
e A FY orr § A g geTdy
fewear & ®AT STOAT 1 o3E 9T
aurare fama vd  1Ed & fo oy
T gET T § 9 & @y fawiv
o w1 A JYa faar v & & wwear
g f g whear st 57 989 #1 1o
FTY ¥ Heraw Arfad g oy

wF g FrE fawra & wt e
& &Y ox 1T TN WA TEAT g
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nidl F g & oy wy oo
FEMT H o g Wl w3
wamEr galt geafaat ff § Wk @y
FEfpa Faw wftm v o
© S &% S fawre gur § s Y€ ag
AR FT AATT ¢ f§ adnry wLHIC AT
ainm  dwr & § g fawre 9@
sar faar wuy § @Y ag g g N
qud Twy F Y @) ¥ fawrg 0x A
feataarar eft drwmr v @
¥ TR AT 9EE TAR FQT w1 T4
AR &, Y sqgeqt ¥ g s
9T a¥ fear @1, gy o @ fear
a1 IqF A qT g:rr?
s s ww ow aw &
garafas amdi a3 g9 @ 7€ AR AW
afy@s ¥ wfas aft ¥—rfawrg o7
Nadafifarad | ag fravhom
& gf T ot wfirwere aTw g
& oY qzg sfvo afeare § Frr & o
66 e weftw , v gt frerr &
WIS AT gH I g9 arw AR
F ATdR, A AT ATk AT B ) W
T fawra #t ary 5% 4 99 faera
o farg g, wfiedw fram WY
[ FAZT AT R gt g 0,
&% e ame v A o #
¥ AT s ot adar e
¥ g0 frw gae & e A% @ a2
uE wae § faw o g g v 4
w7 ar ftm WW w3 afw
B Wit o wwx Y wd, g gwwn
B A W g A wrow g
AT T )

WT9H AT ® wTER agr fea
B 1 agerof apm wfgm @
afET gl w1 werew o ATy A
IR AT ¥ ww o g
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tr wfamrowar wifgy L ww et
1 feafa 7z & fir @ ¥ mde wix
@ A ufw g A Faa
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¥ oa¥ @i | g woee @
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a1 WY weTIATe F e ey o i
gt qwrw w7 fafor w7 ot o
gt FORT & W19 WA wTH 6T
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ST ¥ W T Y AT g A
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¥ e wrdt § R Ty #Y
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ardt awa Wy gaw e 57 oy @,
W qf 77 areT § et wd R
e fiF 2@ &1 #1 g g I alf
a9 FO W T Exy qT 7 Fawrw
#t afy F1 A TgEr 9T g g
faarat 7 e foer At &Y ey & oY
#  gamAr 93, A1 gL A qav
FA# A fgaw ) & wnfgg

wgi aw wfasar a@ wr a0
& ¥ fog, ot & forg sraferar qor
FT7E g 3@ H g9 FAW 600 FOT
1 wraww femr ) ag e fr o
Tw FamEt § sw o g7 o ad g
et aEl O T O i g 1 ag
e uE fguw & agE 9
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o0 Y FroET A FAY, T TN
& AT & ¥9 § 59 600 FUT To
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@R 99 F9A &1 wan P ¥fEd
ZW £ A1 Qe & a7 W 1 qwr
T F7 &% a1 7Y, W § o 9 T
% o 3w 7 F1§ o T A O F
7 1, TOWT AW A FAT E 91iEy |
Y, FOET WX AFE AT @ gE
TEAT qT T § | GE A% T A
T qoTA § OIS g TG FreWT 9T @
fa=r FT TET )

TH THTT IJTEAET AFIEH, WA
aear ¥ fa ot @ ¥ 36 sEw
frrr ¥ agaff awdfe fred
AT & YA T AL AT STAEH
¥ e wmear o o feir 4 7



307 Drajt Five Year. .

[sh o= fyrm)

W WY AW F w1 FUT 70 AW
afefw  afere g% ¥ fomd we
A & faq wrare &t sqEedr agi &
99 IF TN AT AE FT a9,
QY FT AT T F aHq a1 #
amwar g fe famra &7 ot e afaai
§ T oy we fredw g o

WE A gH 0T g ad A
WY e # v e gwr WY
I €7 ag & &, AR o gy @
T & W & o vy fv o9 @@
oW &7 falw A & ) ww @7
@ 7 IYTT § IAA o s ¥ g
it gt § IEF 9% W T AT 55
are @n s T O §y afe
B gEw § foaH gy 9 et 2
I 1 FOT 14 ATG AT BT THWL
fyer 8 1 AfEw g W W il
# 3G @ aFt fr dx0 A, 9 @
sprarfes F1 ¥ @F Suwi & g
55 W To &7 wai feuyr & foa¥
¥aw 55 W@ Wwii &1 e far
g &1 e O wum, O Al
W1 1 FUT 14 Av@ A g JET
& & e% fag o 27 saEEdr so
FoT % oraarE oft A &1 wmoaw
o ¥ O emawgqr w f5osomar
RATTT &4 a1l JENT 37 H100gT &9 &
fau stz sfurgfaad & 7 ! AT
wa¥ fog g9 PRt SETT A Sl
T agAY | FEY AW H AW
FT qATA TG TG W INTH I JH
£ war e ¥ @ @1 # Sard
Y faery &1 arer fear & 0 Afaw
ey et X oY a8 qrar R &, O oy
off T § 1 3 qwadir
Ayear ¥ ot ol avar fear wr ar fr
o fawra-aT A 5 acie gioad aqr
& ot 7@ e # IO W g AW
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& AW dwnd g @ W,
afer 7 g7 5 Al oY frFTaRT 8T
g M HX 7 2@ ww) § SR
T FFTNN

o gw & wofiw fawrw gk
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7 JERTT 7T ST JICEAT 92

7o far wgy wwar wiEf 7 s
St mfaF Fawa O g frar 2, sod
7 st gfq-ad &t fagig et
T 77 T1F Ty E ) AfeT vy
Tqe (1A A g X daw 4. 7 wlamw
frrg Tx T @TE L AR F
Tzr oy & fr 9gs W g% X s MiiT
7 afqua & O § fama-aT &7 Iy
< gy, StE g IAA 3. 2 51T 3.8
gfqma gfe-ad ® fawrg-zv wia
FTAR g

WWNgf‘FWTT‘HWE\W
qr | IF 1 0 32 97 - few
FroAmsil § G o sqTeT Fie A fear
wrrar 1 3w fav 27 MW & qiww-
19 F @y a7 fare-gT 2.5 W@
wic 2. 75 gfawe sfread & sawee
g ad | g o § A T
guw avafur wrwat wr fame-as
3. 08 sfama wfa-ed w15 ) W=
St a7 farg 77 4 wfowa & 0% €
7€ &, &t ;o gad Wi w fawa-
zx ye a7 avvraar &, fow WY 7
wfrma & aony 4, 7 gfaww &< fear
T g ? s e weh off AR
e &%, @ 2w & war g,
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WFRT F9E F AW BT TN T
&1 e fad f g @t & 7 wfawes
fawraax & gaf fody a7 &, Sfew
3, 4 SfamaareF ATE)

garr for Aremr & weq QX A
g, TAE FIRO A IR @
AF-HEFIT W WWTT AG] 41, «few
gardr faar waq &t 1 93w
feqr wEr g v & W Ew ARr Ay
FIT. ArR Pagea, w1 §1 Sg1aT 9
3T % BT qat & wearo Y W ST
w 1 zafqe fawrgavy  faft=as
®T F FAT T AT FHATE

30 TF AYT KA KT gA0H
fergers & ot FTAT 49 & 9w WY
frarsar =ifgy ot ol & qoow a4
9T 7T TAAT AMFT | GF GHICH
EH WITLTF ATGF T FLAFY ¢ | 59
o A faararar o agd g dqard
Tt xfew ¥ ozt ax w1t Asar saeAT
az7 sl g !

& srgm fr 39 goe w1 faw &
qm wfagt &1 A% fas fear &
TEIT IT 9T a1y T 4%, 98 q9

- faega g & fr 9 9% 3@ F OFOUF
Fe&T 9T AT IET A KV AH, A9 AT
1% fage adror wg faewr o
AT &) TR @ wew W@ T
§: vafr fretar, SO g
FAT WYX GATAAT ATAT | TEN &
wea WA EAATT FCgHy &, A
qF 38 Froe & G FE g 7 Fororet
& foo & FUT 9% W qEET & T
qw IFT T )

SHRI CHITTA BASU (Barasat):
Mr. Deputy-Speaker, Sir, I think you
would agree with me that if we are

to make the Plan an effective instru-
ment for bringing about socio-econo-

mic changes, the very first thing that
the Planners should take into account
is the economic reality of the land.

On the basis of that economic rea-
lity, the ‘Plan Frame' should be built
up, so that the necessary socio-econo-
mic changes are brought about, as de-
gsired by the people and also the
Planning Commission. My first attempt
would be really to paint the profile of
our economic life in this country. I
quote and I paint that profile on the
basis of the available figures which
have been mentioned by this docu-
ment itself.

On the basis of this document I say
that 29 crores of our people are below
poverty line; over 20 crores adults are
still  unlettered; over 2 crores and
sixty lakhs young men and women
are either chronically or partially
unemployed. Malnutrition is rampant
very high in our country. The lowest
twenty per cent accounts for 9.5 per
cent of total consumption in the rural
areas. The document further states
that much of the benefits from the
development had accrued largely to
the relatively affluent. The assets of
the top twenty business houses in-
creased from about Rs. 2,500 crores
to Rs. 4,500 crores between 1969 and
1975. 1 wish Mr. Stephen was here.
It was during the regime of Mrs.
Indira Gandhi. Four private flrms
control more than half of the total
sales in seven industiries and the para-
el picture is that 82 per cent of the
assets in the rural areas is controlled
by only thirty per cent of the people
who are affluent. On the other hand,
thirty per cent of the population at
the lowest strata own only two per
cent of the rural assets.

This is the analysis; this is the pro-
file. Then what does this analysis
reveals? Putting it short, it reveals
that the main causes of the revulsive
facet of India are two:

(1) unequal distribution of wealth
and means of production or
productive assets;
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(2) exploitative nature of the
soclal and economic iwstitu-
tions,

This is the main drawback for the
further progress of the society. The
real touchstone of the Planned Econo-
my should be determined on the basis
of the action, upto what extent, these
two fundamental obstacles are sought
to be removed during the course of
the planned development. That and
that alone should be the touchstone
according to me, of course. This is my
approach to the plan frame. I think
neither the Governor nor the Plann-
ing Commission has this approach.
They have got a different approach
with which I entirely disagree. Tested

on the basis of this touchstone, if I .

am permitted to say, the draft plan is
nothing but a disappointing one. 1t is
nothing but frustrating. This docu-
ment is nothing but it merely repeats
the earlier one and nothing new has
been introduced not to speak of any
fundamental departure from the past
planning document.

Why should I say so? 1 think you
would also agree with me that there
has been a phenomenal concentration
of assets in the hands of the twenty
business houses, Did this not suggest
sny radical measure to remove this
concentration of economic power in
the hands of these twenty business
houses?

Nationalisation is the only way-out.
No mention has even been made about
the Government's policy regarding the
nationalisation of the industries. Not
to speak even of social control. This
-cannot remove the concentration of
economic power in the hands of a few.

The public sector today has proved
its mettle. It is as efficient as—if not
more efficient than—the private sec-
tor, But I am sorry to say that al-
though the public sector is a feasible

proposition today, yet there has been.

not much attempt to further expand
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it. I think it is because of the ideolo-
gical phobia of the Janata Party
which is opposed to nationalisation
itself.

Secondly, the planners have consi-
dered that there has been disparity in
the holdings of agricultural land but
there hag been no programme for
aggressive land reforms. I am told in
the original document which was
placed before the Cabinet for consi-
deration there was no mention about
land reforms itself. On second thoughts
the planners might have thought some-
thing should be said with regard to
land reformg and some lip-service has
been paid to the land reforms question
in a separate chapter called ‘Distri-
butive Justice’. The approach is very
meek. It is not at all aggressive. Only
aggressive land reforms can really re-
move the disparity in the villages.

Thirdly, there hag been much talk
about the minimum needs programme,
I am afraid it is nothing but a popu-
list and a hyprocritical slogan mon-
gering like that of the previous Gov-
ernment. It is a design if I may say
so, to relegate into the background the
fundamental question of property rela-
tionship, the fundamental question of
institutional changes.

Fourthly, there has been much talk
about shift towards agriculture. - Agri-
culture has not been neglected. We
cannot say So as we are today in 1978
when our granaries are over-flowing
and when we have got ithe problem
of storage. Therefore it is not correct
to say that agriculture has been neg-
lected. Larger allotment for agricul-
ture 'would ultimately enable the
richer section of the rural community
to gird up more and more and build
up a capitalist economy in the rural
side.

Mr. Depuly Speaker, Sir, this has
been the approach of the World Bank
that there should be a reversal from
industrialisation and we should build
up an agrarian economy Which will



313

ever remain sub-servient to 5 neo-
colonialist economy, I only take the
opportunity to quote Dr. William
David Hopper:

“The World Bank has hailed the
exciting departures in India’s plann-
ing concepts and the change in
priorities....”

The World Bank authorities have hail-
ed the shift towards agriculture and
neglect of large-scale industrialisation.
I think that will reverse the process
towards modernisation. That will de-
industrialise our country and ulti-
mately our economy ghall ever remain
a colonial adjunct. Even if we imple
Jaent the Sixth Five Year Plan the
poveriy line will ever remain undelible.
Even after the successful implementa-
tion of the Sixth Five Year Plan 38
per cent of the people will remain
below poverty * line in 1982-83. In
1987-88 there will still be 277 of our
population who will be below the po-
verly line. Sir, the hon. Minister of
Agriculture and Irrigation, in his in-
tervention, was saying that they want
to stabilise the production. But I
would say that the Sixth Plan wants
to stabilise poverty while the Janata
Government isg to break poverty. Now
the whols concept of the Plan is to
stabilise poverty, to de-industrialise
“our country, to reverse the process of
modernisation and I would only like
to quote Mr. Brian Davey regarding
unemployment in India:

“The LLP.P. estimates an addi-
tion to labour force of 48 millions
in the 1970s. Adding the presently
unemployed 15 millions and sub-
tracting 3 million people for death
and refirement there would be 60
million people for whom jobs would
have to be fouhd. If the manufac-
turing sector were to grow at the
‘same rate as in the 19508 and. 60s--
ie, at 8 percent p.a, with a 3.9 per
cent p.a.  growth in productivity—
then it would provide a mere § mil-~
lion more jobs between 1872 and
1982.”
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The objective of the plan. document
is to provide employment to 4.9 mil-
lions. Sir, before concluding my
speech I would like {0 say that I am
am in comnplete disagreement with the
policy approach of the plan. I would
request the Planning Minister to re-
draft the plan and place it before the
House so that the House and the coun-
try can have a meaningful debate
over it. Otherwise, it will ever remain
a paper plan divorced from the rea-
lities of the life and it will not lead
us to any progress but it will reverse
the process of modernisation.

ot TW dwe gwt (<)
MR AERT, 99 Ay FiwAr £
ST qTEY TATL AT &, ¥ T AT wt
aifir #7m & fega & of fomr
AWM F g7 W 79T W &, SAFT Ay
gftewor @1 g8 qw A wwensi &
TR A gw WY ¥ e %
30 a§f & 1T & gur 7 wleda
T & a1 wefuar mgnwt midy &
o g F, WY 99 ¥ faww 4, 39
1€ =1 9, IT F q6 97 qwmy
AT L WIEHY, TH omRA A omra g
IaF gy qAT ML

IUTETA  WERA, AL AW Fhy qyw
W R AT WA T w g
wF 19748 1979 F & Y oft Frowm
Y off, W aTeT ™ M 4, gA K
w1 saed faur war av 5T wy A
T F WY F 18 A1 99 mn #,
g7 § Wy wdew fEy W f—-dr
gaFr s faegm ='e g waa
i & wrafua st ¥ fav 1974
¥ 19790 F drem F 3109 wAT
T T STHTT 91, 97 fy zw ey &
1978 ¥ 1983 % fT 5800 wrE
TAAHT AT fewr o & 0 gy
a ¥ aritor faere & forg 39 dvamy
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F 1193 FO¢ &4 Fr WrAGT 9T,
T T AIET A 2800 FAL TIX 7
g4 foar war & 1 faard W)
Trae fagrger ¥ faq e Agar &
4926 FOF TGT Ff AAAE 9T,
ey £% QYATT R 9650 FAOE TIF *f
TN AAAXE T qT HATT & GHa
Ty & & gwrdt weend §,
A &x ¥ frardl W) addt Y awend
¥ 37 I FATY GIHIT 6 1A
Tar g

afer ¥ ©F 99 FIW AT
Fig7r  —-3aegdft www ¥ fag
Fags ¥ ot sTaeqr A 7§, ag At
aff ¥ qget NI F Faw 79
qATIE ®Y  SALqT oY, TH MAAT A
200 HaTATE AV sqFeqr I AE &,
AfFR ot A @gr 500 Fwmare
Fr w4t 1 g fag & warv H4Y o
Tl ETF I8 TIH WAYTAT ATgAT g
719 5 {7 %Y frga a grear A wE
fars =1 ¥ emy dfag | gfe
a1y 3a7-76F Yo &Y faga Y "y
T 7LH 5707 30, oY 39 fa & wqfa
TERIA BN ATFETFAT B QW FT G |

Imens Ay, fomr § o 9§
Y 1 Y 7y o X ¥ awar
% e wuaTe T § w0 & aqfaw
fasre & ez arr W &+ W=
77 wE%T AR AN e F A %
AIAT FY YT W AT 1 EWT IA X
gfx w1 § FPe7 gearé W 2 iy
¥ T wearg ¥ Prdy aY qFoa i
arfgr 1 i gfA o ¥ w@
¥ wa fY 357 9T w7 €Y pT ¥ dar
anaar g i wod) grom ¥ & W gt

MAY 4, 1978

Plan 197883 (M) 316

a8 I WG o iy A ored
# 4f 7\ ag *gr war 91 fr i
aiet wré g T 7 Qe W E W
gag ) Af@T | 9T FAT 1969 A
1975 ¥ &= 20 T ATHI @
grafa 2500 FOT w97 4F wiv fo6e
9% T FL 4,500 FOT wWH P
w$1ga & wifag grav § fn § qun
Aot 1§ o, a8 Sq F1 T
IFTET Y 4

AT g Ad, § sl wuw
HaY o 1 T 7@ H1 AT _0EH"
e oo ¥ qg ITE &R FER AW
F¥ arx w@r § wfea ¥ 9 7F TEw
qgq aFdmAqrw RE, AT A F
w2 ¥ WY 9 AreEeT 99 wr §
fie rorgdl w1 9w F wufae femn fad,
3a F @ #r o gfafafues frd
FY g T QD
qT Y wEge w97 aF @y foei ¥
sarg ¥ fagear fewr wg 1w fadw
Hig #X wH4Y 7 o gy AW F
ag AT W 7@T & 05 ot SO
§ 74 gu A9gR §, 9 ¥ gaw | gey
wifee  fagar fad 1 gafag gw-
SgrT g4 ot ¥ ag @k f § ofr 7w
aeE oA & I ST AAEE FIT@E
& aft gg & I F IF w@E ¥
wnfaq sfafafaer fad

WA ae ¥ 97 Fag Y
wad FTA s fw gk ag Doy
at o ardr § o frael s A ot
g warE o, §few T et
g W ATy EAT 1 e
grftHeHA W@ 3 ¥ ), T ¥ O
T WY s [ WY | g9 9g
Y wrg w3 fr qF Sy wriwey
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WY XA 1 W9 g e ag e A
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giw | afz 7 7 i I8 anuw
I ¥ o ArwArag T ¥ ¥ G F AN
fimT wrea %7 fasra wow s9 g Aoy
&\ wiawy g8 fam A€ faitg gac
) wr gem o 3§ avw fawelt
FTEC X s A frar 0 9w W
A Y AR EaT § o sev B f®
o1 gH T & qrey e, s gw
fasrelt 2 fifsw &l gmy mg ax
weg  qgar g | AR swTET
2 5 s NFEH o1 wR
i ot Y e frer oY § @ [
& ared | g e frea o ST §
wT agge W FEA §

T O qa of & wgd § e v
@ srwrg wowy < wir gk &
wig gt N HqgaremA T E )
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HEAT 8, fade 3\ A e
w0 are 51 ¢ 5 waar wdf § fowr
AT FI qEw G ATY A AT FE D,
fax ardi @1 g afrdet § amwer
frar ar, 34T g7 g W § qu
e i 2wy & WY o foaw
o 9t fr ggma FE Y, @ F o
¥ a1t ¥ qanfaw e &7 ag e
B ¢ 5 3a¥ wad grad) w5t g
A g fear G ar ) we
faeft  @wdre & Qar adt frar & Y
IN 39 T T THWA FLA 51 2 76
w2

wi A aGgw |, g9 I & fua
witrd 7 fgear foar §, 907 oy s
fefmamdge wignrd 4 o
FgAT w1gar § 7 fiw @ oy g 9
§ w37 e ATl % 59 ) g
2 &1 3% O A< wa ot 2w ¥ wy
amzr frar &, 9% &1 ww g A%
ST et & warfes wro Wt Ay
W ST A TAr § wg o W W
e wre are faedr e ey o ana
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s wed ww aff § 1 fet oY
ferret a7t ¥ farg 7g w=dy a1w fY
) '

5 gu e &7 grafea aE § o
frgst g A st & ¥
faet amfts Wi §, weramfc
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‘a1 T fa w9 19 g T wY oW
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TR wEE ¥ 919 98 a7 Fa) &
Mgt fForawar 6
R § Tywee @ wiT | 7 A
facarr e wt £ Ffmi s wdien
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a1 FT Afgw Wk W@ o g
MY T fgw ?  e¥ cud auit-
a1 B o TgAT ¥ ) dE fw
agi &7 v fF fergean A F o
tolv R et et 1 ww
i AW WY grew W g &
fo & w1 s wfgg P A F
8 0~ 90 et w1 wawaT a¢ fndx
wy §) oww ooy twm g fw
oY R quha X fAT § oA me
FEeim a1 W I W
i T A @R gETEAT § A v
frord ¥ u we . dw fosisd
® wore & wem wgw ol § v dr
wu fergor ww ¥ vy s waw fag
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Eoifkew OqW A1 ATF  gRA A QY
femr & | wre wid wreevafes ugA gw
wwil w1 & a # guma § 5 med
®# FgT o7 G¥AT § 1 Riwn cwar
ATH SATAT LT AT WELT § .4 gRIC
T ¥ U wH SRl 3y wn sdq
WY, W g ag FTHATE g WIT WY
g %% gk 1 IW WW e oA
53 Tx My ran{as w3 g FRue
s @Y gwr IO | oW A ¥ aw



323 braft Five Year '
s qgo wrTe T
FIEH HT a7 qBT W AES G40
#¥ wrx XY foparr ot el § g
qU & ¥ gH I 7T FT qHA

ag ®&r waT & 5 oAmar wy o
¥ gAaren €T WG | Afew 7g
air oo v fovar war & gt o
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wrer § Y qarga qftwyg ar avper
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A § 1wy YT e § forer
qfeed  wza Wl T &
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According (0 a Kannada saying, a
mad man cannot marry. Nobody wiil
give the bride to him because he is &
mad man and his madness will not go
unless he is married. Like that, unless
power stations are set up, unless ther- ~
mal plants are given to Karnataka
State, power cannot be generated there,
According to the Steel Minister, unless
power g given, steel plarits cambot be
taken up. This ie the argument of the
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Union Government, I think the cons-
truction of a stee]l plant will take at
least 5 to 10 years. 8o, within that
time Kalinadi hydel projeet will be
coming up and the power will be suffi~
cient there for steel plants,

I conclude with one remark that
next to landless jabourers, there are
the handloom weavers. But nothing
has been said about the handloom
weavers in the Plan. The annual
Plan allocations say that some of the
quality of the cloth will be reserved
for the handloom weavers, but as was
saly by Mr. Stephen yesterday,
small-scale ‘industrieg should be pro-
vided marketing facilities and then
only this problem will be solved. 8o
also iy the case with handloom pro-
ducts. They are finding it very diff-
cult to market their produce. So
something shoulq have to be done for
marketing the products of handloom
weavers. I think the Janata Govern-
ment at least should stick to their
ideology and see that acecrding to
their owp lights the Plan is executed
and implemented.

SHR!I PURNANARAYAN SINHA
(Tezpur): Mr. Deputy-Speaker, Sir:
When the hon. Prime Minister spoke
yesterday, the House intently heard
and carefully noted the outline of the
first five-year plan of the Janata re-
gime, With a view to translating into
action the goals of social economic
policy prescribed by the Directive Prin-
cipleg of the Constitution in order to
usher in a national programme based
on the assessment of minimum needs
and resources, we find considerable
oohesion between the directions as laid
down in the planning strategy of the
Government in the Budget which we
have just passed, and in the outline of
the five-year plan which we are going
to lsunch ag soon as the National De-
velopment Council grants clearance to
the Planning Commission.

We had considersble backlog during
the last five five-year plans, due to the
defective implementation during the
last 30 years, But it must be added
that the planners being men drawn
from the profession of professors of

passive students of political science
and economics, they had  planned in
such a way, based on our national re-
sources, on the infra-structure and
also on the externa] assistance. From
the first flve year plan onwards, till
lagt one just about to the completed,
the last—one just about to be com-
pleted, the backlog in employment
continued to pite up by millions of
people. The figure of unemployment
has now reached a colossal figure. In
fact, those who are jn the live register
of the employment exchanges may be
20 million, but thoge who have been
refused registration and those who
are reaching about and not even
coming to the employment exchanges.
may be about 40 million. We have
so very elaborately discussed the
achievement; of our past planners,
in this House.

Indla is basically an agricultural
country. 80 per cent of the people sur-
vive on agriculture. From time im-
memorial, our people are cultivating
land and growing paddy. To-day, In
1978, officers of the Departments of
Agriculture in the basicaly rice-eating
States of India are sent to Japan and
Philippines to learn how improved
varieties of paddy are grown, And
they are sent to participate in rice
research In Philippines. We are de-
pending upon other countries which
are less developed than we are for
gathering technical know-how, f.e. how
to grow more crop and more paddy,
for the purpose of feeding our popula-
tion. Thiy is a defeat for the planners,
Therefore, the planners have not been
able to select the right men for the
right jobs. Talents and brains have
been drained out, or driven out of this
country. Brilliant luminaries of our
country—scientists and doctors—are
residing elsewhere e.g. in the much
developed countries of US, UK and
Germany. This is the pathetic result
of our defective planning. Engineers
in India, those Who have come out of
our engineering colleges, are driving
motor eaxs and taxis, Huving no other
maeans, they have taken licences for
driving owner-driven taxis, in order



327 Draft Five Year

[Shri Purnanarayan Sinha}

to eke out a living. They do not get
employment. Doctors are roaming gbout
in search of hospital jobs. There are
15,000 medical graduates in
the country, asking for jobs.
But still we have not been abie to
provide them.

1 come from a region which is I
should consider, the richest in respeet
of natural resources, forest produce,
agricultural output and minerals,

18 hrs. .

MR. DEPUTY-SPEAKER:; He can
finish in another ten minutes, if the
House agrees. 3

SHRI PURNANARAYAN SINHA:
1 will speak tomorrow.

MR. DEPUTY-SPEAKER: You
complete today. We wil] sit for
another {en minutes.

SHRI PURNANARAYAN SINHA:
I am speaking on behalf of 5 very
backward region. Therefore, I would
require {ime to speak leisurely.

MR. DEPUTY-SPEAKER: Every
Member gets only 15 nintrtes.
Whether he is the spesker or the
first, it mekes no difference. There«
fore, either you speak today andg com=~
plete what you want to-say in wnother
ien minutes, or speek fomorrow, but
it will be strictly ten minutes, As
far as 1 am concerned, it will make
no difference.

SHRI PURNANARAYAN SINHA:
Tomorrow, in a more genial atmos-
phere, you will be able to give me
moze time..

MR DEPUTY- SPEAKER:
sorry.

SHRI PURNANARAYAN SINHA:
It iz the fag end of the day.

MR. YEPUTY-SPEAKER: Thet $a
why you continue und, camplate {aday.

I am
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SHRI PURNANARAYAN SINHA:
Qf - the: HKHO0 sguare mites in the
northensy, 65008 constitute & greenery,
with fauma mid flopa. n. gbhundancs.

For the last ten years, Rs. 15 crares
worth of natural gas hes besn fSared
away in our region. According t{o
technologists, our region has enough
crude oil for feeding flve refineriey,
fertiliser factories and petro-chemival
unils for a century to come. The cosl
that i available in the Indo-Burme
Yorder is so good that it can feed &ll

,our- steel mills with first class qualtty
of coul.

Assam has grown 350 million ks.
of tea and earned’ as many crores in
foreign exchange. Shri Mohan Dharia .
iy -comsidering its increase to 600
mitlion kg. If sufficient help is given
by the Planning Commnission, Assam
atid the northesst cen produce 1000
mittion kg. teom of the inst quality in
the world,

SHEI HARI VISHNU KAMATH
(HMoshungehed): It is not backward
then ?

SHRI PURNANARAYAN SINHA:
The Prime Minister does not like to
call -any. area backward. Hs wants
that mentalify to go. When I told
him I feel frustrated, he asked what
I do with. the frustrated peaple? My
belief is that if you take the frustrated

le along, with you, they will also
feel that they are participating in
planning and working. If they fail,
they will realise that they could not
do. it and therefore they failed.

Tew it in the private séctor. There
is a demand from the progressve Mem.
berg of the Hbuse that the tea indus.
try should: be nationaBsed. 1 alio-feel
the sartre way. There is no parity
betwreen - WMe ?mductlun price of tea
amd ity gelling prite:  The .comt of
production of tsa, even ofor
dety; contes: 40 cﬁrll. P
it-ly sold; 'as.omemy-hon. Membar knows,
ok Rs; 30:pon g, snd-ut. R, 00 o1,
fnthe lLemdan mariet. ]
ing; fenlanes M quellig. There e

I PRTIY
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nnw’ ' “talk’ that the tca .gardéns
should supply directl. " internal
corsumption. I thinl{, people ~ will
start getting good tea. If you take
one kilogram of Assim tea, you will
dlways ask for Assam tea and nothing
else. Some hon. Members have tested
it and they have praised it. Our
Rashtrapati says that it is very good
tea,

Qur area is the richest part of the
country im respect of natural. ve-
sources. If resources are utilised, the
people are ready {o participate, But
what happened in tea industry in the
40 years of planning? The price of
tea has gone up the area of cultiva-
tion has gone up but the employment
# tea industry has gone down by 50

+ ¢ent. This is a highly employ-
#ent-oriented industry. You will find
in every tea garden out of 25 lakh
people, 12 to 13 Jakh of people are
unemployed. The Draft Plan says
that jn the country, 40 per cent of the
people are below the poverty jine.
But in Assam, 70 percent of the people
are below the poverty line. There
are 50 lakh of Harijans and Adivasis.
Nobedy hag taken care of them. 75
per cent of the total people are poor
and out of them 65 per cent are below
the poverty line. - There is nobody to
look after them.

. .. When it is a question of investing

Centre’s money, I regret to say that
Mwsam has been gplit up into five
Stetes. There they have spent crores
of ‘tupees after the new set-up of
government, for building new capitals
and for providing other paraphernalia.
The -Central Government during the
lagt 30 years had never cared to find
out: as: o how the money was being
spent by themm. What is the economic
prosperity . of that area with naked
Nages, ymaked Miris, - naked Mikirs,
teled Daphalas. Our people in the
pliing are as poer ga they were. Their
economic backwardness could liave
been removed starting some projects
Hhere. ~But.  instead -of ‘doing that,
Separnte - Mutes were given just for
the siliing orily to gplit the mindg of
people and hearths of the families,
Why don't you divide Bihar where

tribaly are asking for Jharkhand
State? Why don't you .divide WLP.?
One Ram Naresh cannot manage it
It reyuires three Ram Nareshs to
manage this State. You say that in
Nagaland, some money is spent there
and that the per capita expenditure
is 31 per cent. It includes the ex-
penses 0f keeping peace-keeping forces
there.

Now, during the Chinese aggression
50 many army personne] were posted
there and will their expenditure also
be tagged on to Arunachal Pradesh?
They ,will say that the per capita ex-
penditure is 70 per cent and, if that
is adde | to hat of Assam, it will be
100 per cent.

When we ask for money, we do pot
get it, We asked for money for a
bridge. The Deputy Chairman of
the Planning Commission has written
to me. In the meanwhile somebody
said, it is an emotional necessity. It
is a social necessity. Whether it is a
techno-economic necessity or not, that
is to be seen, When 1 ®gked for
money, the Deputy Chairman of the
Planning Commission, Prof. Lakda-
wala, wrole to me giving historical
reasons. 1 want to quote him, ¥e
says:

“The main problem in the North-
East” is that this region is, for his-
torical reasons, comparatively defi-
cient in jnfra-structure and, jn view
of the general resources position of
the country, it taken time to fill up
the deficiency.”

We resisted the Mughals for 17 times.
The people who could resist the
Mughal invagiong for 17 times, the
people who could remain free upto
the middle of the Eighteenth Centary
—it was only in 1870 that Assem was
completely annexed by the Brittsh-
could do everything to build up the
infra-structure. The engineers have
gone from here: the planners have
gone from here; the 1AS officers have
gone from here. They, together with
the people of Assam who remasimed
independent for so long upto 10M%
could build the infra.structure. How
could they not build the infra-strae-
ture for historical reasons? Where
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is the deficiency? They say that the
infra-structure hag not been bullt for
historical reasons. As to what are
the ristoricaj reasons, I have gtill to
ask the Planning Commission and get
an answer.

How much money did we ask? For
the broadgauge line we asked for
Rs, 37 crores. For years, the money
is not given. If you take 10 years or
more, Ra. 37 crores will become Rs. 73
crores. If you do not give the money;
then wait. When, there will be agita-
tion, there will be arrestg and firing
and slaughter and, thereafter, after 10
years or so, you will give the money.
We ask 27 croreg for a bridge today.
After 10 years the cost of the project
will become Rs. 72 crores, but you
will not give Rs. 27 crores now. This
i{s the treatment meteq out to the
people of Asam. They are offended;
they are frustrated. The Planning
Commission should look into this
matter.

There, it is regional imbalance.
Assam js an area which is suffering
the most. There is regional jmbalance
in Bihar, Karnataka, etc. What is
the per capita income of the State
taking 1949-50 g8 the base? It is
Rs. 286. The growth rate, taking
1940-50 as the base, is 42 per cent
so far as Assam is concerned as
wgainst 25.56 per cent in Haryana. In
Kerala, it ig 1.2 per cent. In Agsam,
it you go to the hills of Assam, you
will find that jt is below 1 per cenat.
Is this not a regional imbalance? The
Planning Commission ghould change
the outlook. Today, this is the con-
sideration that they give to the
backward arees. It is a tand-locked
areaa; yet it is out off from the rest
of India. Still we are contributing
above Rs. 3,000 crores to the Central
Exchequer every year. I have worked
out that figure. It is Rs. 3100 crores
a year. If Assam were u sovereign
State of North-East—for argument’s
mke. I gay—it could sell its ofl to
India at Rs. 110 per barre], at par
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with the Saudi Arabisn crude ol
what You are purchasing for Rs. €3.
You do not give the due  royalty.
Then, therg are s0 many tez com-
panies, about w thousand tea com-
panies with the head-offices at Cal-
cutta. They are contributing a huge
amount to the Exchguer and the share
is taken by the Staie of West Bengal.
We are deprived of even ® head-
office. No head-office has been ghifted
to Gauhati. If I fly from Delhi to
Calcutta, it takes one hour and 850
minutes; It I fly from Calcutta to
Gauhati, it takes 55 minuutes. If I
drive from Gauhati Airport 12 miles
to the Cupital of Assam, it also takes
55 minutes. When such is the con-
dition of the roads in a city, you can
just concelve of the conditions of X~
roads in the country-side and between
the district towns. All these are the
instance of regional imbalances. I feel
that if there is any excuse that there
is no infrastructure or thege or those

things are not there that is bunkum
and there is no sense jn it. I do not
believe in the statements of the Pro-
fessors of Political Science, Economics,
History and Civics. This is nothing
practical. I am amazed at that. Such
words as he did, should not Have been
used. This is a matter of offending
our self-respect. We are not ineft-
cient people. Our people, wherever
they are placed, have shown their
worth. If you expect a local Chier -
Minister to become very active and
successful in five years—all these IAS
and IFS officers who have been posted

they could not help our people to do
something concerete than the question
of infra structure for historicul reasons
could not be raised today. Whatever
small demands there are, you cannot
meet, but you are spending thousands
of rupees on vivisecting these people.
You cannot give me w hundred crores
or two hundred crore; of rupees for
our development which should develop
not only the greas dut

progress that India has made s0 that
they should that are
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equal to Delhi urid Haryana where the
per capita income is go much, the gross
national product is so much. Asg far
as all the States in India are concern-
ed, it is very interesting. In Delhi,
it is Rs, 2180; in Assam, it is Rs. 850;
in West Bengul, it is Rs. 1046; in Goa
ang Andammn, it is Rs. 1689; in
Punjab, it is Rs. 1518 in Maharashtra,
it is Rs. 1330 and in Himachal Pra-
desh, it is Rs, 1050. Where do we
stand in order of per capita income?

AN HON. MEMBER: What js the
figure for Bihar?’

SHRI PURNANARAYAN SINHA:
figure of Bihar is not available

th me, So, with these words, I
appeal to the Governmeni, that we
are not asking for finance commis-
sions’ or the Planning Commission’s
assistance without giving anything. We
are contributing a lot of money; we
are contributing a lot £ money; we
Our crude oil is not processed in
Assam for employment potential; it
Is processed in Barauni. These
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Plan 197883 (M) 234

systems must go. We ure not only to
evolve the problem of unemployed by
manning menial and Class III
employees only. We are having
engineers and others who are gitting
idle; they wre unemployed. They
should be also given jobs.

Then there is a question of public
sector. The public sector is denying
all the privileges to the people of
Asgam, although the whole projects
are being built up on the resources ot
the State. With these words, I appea!
to the Government, to my Prime Minis-
ter to give help to the people who
need it.

MR. DEPUTY.SPEAKER: Being
the last speaker, you got all the
advantages.

The House stands adjourned to meet
tomorrow at 11 aM.

189 hrs.

The Lok Sabha then adjourned till
Eleven of the clack on Friday, May
8, 1978/Vaisakha 15, 1800 (Saka).
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